
LEOISLA TIVE ASSEMBLY 
DEBATES 

MONDAY, 16th JULY, 1984. 

VoL VI-No. I 

OFFICIAL REPORT 

Members Sworn. 
Questions aDd Answers. 

OOB'J.'BlllTS. 

UJ:Starred QuestioJl8 and Answers. 
MotioJl8 for Adjournment rc-

Withdrawal of Notifications declaring certain Muslim Organisations 
as unlawful in the North-West Frontier Provinc&-Leave to move 
not granted. 

Oommunal Representation in the Services-Leave to move not 
granted. 

Ban on the Red Shirt Organisation in the North-West Frontier 
Provinc&-Leave to move not granted. 

SIMLA: PRINTED BY THE MANAGER 
GOVERNMENT OF INDIA PRESS: 1934 

Price Five Anna.~. 

[Po T. O. 



11 

CONTUT5-conld. 
Governor General's Assent to Bills. 
Panel of Ohairmen. 
Oommittee on Petitions. 
Statements laid on the Table. 
Statement re Net Earnings of certain newb' constructed Ba.ilW&7 LiDu. 
The Indian Dock Labourers Bill-Presentation of the Beport of the 

Select Committee. 
Deaths of Sir Bepin Behari Ghosh and Mr. Aravamudha An'aqar. 
The Bengal Oriminal Law Amendment Supplementary (EsteDding) 

Bill-Introduced. 
The Assam Criminal Law Amendment (Supplementary) Bill-

Introduced. . 
The Bepealing and Amending Bill-Introduced. 
The Indian PetToleum Bill-Referred to Select Oommittee. 
Tho Indian Army (Amendment) Bill-Beferred to Select OOllUlliUee. 
The Indian Oarriage by Air Bill-Referred to Select OoJDJDiUee. 
The Indian Aircraft Bill-Referred to Select Oommittee. 



LEOISLATIVE ASSEMBLY 
DEBATES 

(OI'PICIAL REPORT OP THE EIGHTH SESSION OF THE 
FOURTH LEGISLATIVE ASSDlBLY) 

VOLUME VI-1984. 

LEGISLATIVE ASSEMBLY. 
MOftday, 16th July, 1934. 

The .Assembly met in the Assembly Chamber in Simla, at Eleven of the 
Clock, being the First Day of thc Eighth Session of the Fourth Legislath'e 
Assembly, pursuant to Section 63-D (2) of the Government of India Act. 
Mr. President (The Honourable Sir Shanmukham Chetty, K.C.I.E.) was in 
the Chair. 

MEMBERS SWORN. 
The Honourable Sir Nripendra Nath Sircar, Kt. (Law Member) .; 
The Honourable Sir Percy James Grigg, K.C.B. (Finance Member) : 
Mr. L. C. Buss, l\1.L.A. (Nominated Non-Official) ; 
Lieut .. C;olonel Arthur Friedrich Rawson Lumby, C.I.E., O.B.E., 

M.L.A. (Army Secretary) ; 
Mr. Hporge Hemming Spence, C.I.E., M.L.A. (Secretary, Legislative 

Department) ; 
Mr. Abraham .Teremy Raisman, C.I.E., M.L.A. (Government of India: 

Numinated Official) ; 
Mr. Edward ·William Perry, C.I.E., M.L.A. (Government of India: 

Nominated Official) ; 
1\lr. Chandllial Madhavlal Trivedi, O.B.il., M.L.A. (Government of 

India: Nominated Official) ; 
Mr. Kodikal Sanjiva Row, M.Ij.A. (Government of India: Nominated 

Official) ; 
Khan Bahadnr Mir Zyn-ud-din, ML.A. (Madras: Nominated 

Official) ; 
r\l8o Bahadllr Krishna Raddi Basappa Bhadrapur, M.L.A. (Bombay: 

Nominated Official) ; 
Mr. Hamid Moizuddin Abdul Ali, l\1.L.A. (Bombay: Nominated 

Official) ; 
Shams·ul·Ulema Mr. Kamaluddin Ahmad, M.L.A. (Bengal: Nomi-

nated Offic.ial) ; 
Khan Rahl1d'lr Abu Abdullah Muhammad ZakauUah Khan, l\!.L.A. 

(United Provinces: Nominated Official) ; 
Mr. DionYII .Tohn NorriR Lee, M.L.A. (Central Provinces: Nominated 

Official) ; and 
Mr .. Walter Lnwrence Scott, C.I.E., M.L.A. (Assam: Nominat.ed 

Official). 
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QUESTIONS AND ANSWERS. 

OOUNTING TOWAlmS PENstON OR GRA.TVI'.fY OF THE SBBV;IOEB OF' DISMISSED 
POSTAL EMPLOYEES. 

1. *1Ir. Laloha.nd Navalrai: (a) Will Government be pleased ~o 
.. tate what rule or policy they adopt in regard to counting towarcLJ pellsion Or 
gratujt~·, the pr:evious service of a Government servant in the Postal 
Depart.ment, who has been dismissed after putting in SOme years' lien-ice 
and is again employed in Govermnent service' 

(b) If Government do not count such service towards pension or 
gratuity, will they be pleased to state their reasons for, not doing so '1 

(C) If they do take into consideration such service; will Govcrnnlcnt 
bp. pJcasl'tl to state if sueh a rule is followed in practice' 

The Honourable Sir Prank Noyce: (a) aud (b). The rule which is 
applicable to all Government Dl'pal'tmt'nts and is laid down in Article 
418 «(L) of the Ch-il Service Regulations i!l that dismissal from Govern-
ment service entail" forfeiturt> of past. senicE' and ordinarily disqualifle:;; 
from future re-employment. 

(c) Does not arise. 
Mr. Lalchand Navalrai: )Iay I know from the Honourable 

1tlember whether that service would be counted again or not. 
The Honourable Sir Frank Noyce: I will read the anliwer again: 

I' The rule whieh is applicable to a.ll GOl'emment D"'Partmentli and is ·1R.id down 
in Artiel!! 418 (a) of the .Civil Serviee RegulatioD. is tilut diamiuul from Government 
.. mce entails forfeiture of past seme.e and ordinarily diaqualifill8 from future re-
employment. 

(o) Doell not arille." 

Mr. Lalchand Navalrai : One supplementary question. Sir: Doef. 
the Honourable Member know that there are two methods in connection 
with the dismissal of public servants 7 One method is that when all 
officer is dismissed, his dismissal is notified in the Gazettt> ; and the other 
method is that when such a dismiBSaI is notified in the Gazette, the 
notification in the Gazette says that he will not be taken up in service. 
I .would like to know whether the rule that the Hononrabll' Member is 
referring to applies to both classes of dismissals or to only one class , 

The Honoura.ble Sir Prank Noyce: That, Sir, is a question which 
eould more suitably be answered by my Honourable colleague, the Finance 
Member, as it deals with the interpretation of Civil Service lli-gulationl>, 
for which 1 am not responsible, but I take it that this rule applies to both 
the classes mentioned by the Honourable Member opposite. He will notict' 
that the words used are " ordinarily disqualifies from future re-employ-
ment". There ma .. v be cases in which there is no disqualification from 
futnre re-employment. 

Mr. Lalchand Havalrai: I will not disturb the Honourable thf 
Finance Member on the very first day, but I would like to know from 
:the Honourable }Iemht'r hlmaelfwhether any such instances have. occurred 
in the Postal Dt'partment ",hert> people had actually asked that their 
service should be counted and it has been counted' 

(2. ) 



QUESTIONS AND ANSWERS. 

The J[oDourable Bir Frank Noyce: I should certainly require notice 
of that question. 

Mr. Lalcb&1ld NavaJ.rai: I would also request the Honourable 
I\Il'mber to consider this question from the viewpoint of both the methods 
I have menti(.ned and give me a reply later on, if not now. 

ApPOINTMF:NT OF GUARDS IN THE DINAPUR DIVISION, EAST INDIAN RAILWAY. 

2. ~~Pandit Batyendra .ath Ben: (a) Is it a fact that in response 
to a representation made last year the Railway Board p888ed orders that 
no direct IIPl'ointment of gUllrdli should be made in the higher grade T 

(b) Is it Ii fad that two Anglo-Indian guards were appointed in 
April. Hl34. hy the DiviRional Superintendent, Dinapur, in Grade A, 
and that tIle clnims of flhout 50 B class Indian guards, who have been 
drawing maximum salary for many years, were ignored' 

Mr. P. R. Rau: (a) I am not aware of any brders issued last year 
on the subject. PerlJapR my Honourable friend ;9 thinking of the rules 
for rf'eruitmcnt issued in 1931, where it iR provided that direct appoint-
O1ent to the highest grade of guards will not be made. 

(b) Tn aecordllnl.'fl with t1lt.' policy of the East Indian Railway to 
offer employees, who fail in eye test, employment on pay 88 near to their 
original pay as possible, one Anglo-Indian fireman and one Anglo-Indian 
shunter who were in receipt of Rs. 120 and Rs. 150 respectively and who 
failp.d to pass the periodical re-test of eye-sight in Class AI, but were 
certified 8S fit for Clll!'ls A2, were absorbed as guards grade I. 

Pandit Batyendra Nath Ben: May I know if the claims of the 
Indian guards were ignored in the two cases cited by the Honourable 
Member T 

Mr. P. B. Bau: I have just stated that these two persolUl were 
ofi'ered employment, because they had failed in the eye tests for their 
previous posts and were absorbed in Rome other posts for which their 
ey~ were suitable. 

Mr. M. Maswood Ahmad: Had they passed the examination for 
posU! of guards , 

Mr. P. J1. Ratt : I am afraid I must ask for notice. 
Mr. Muhammad Azhar Ali : Are those orders still in force , 
Mr. P. J1. Rau : That is the general rule. 

MALADMINISTRATION IN THE DINAPUB DIVISION, EAST INDIAN R.u!.WAY. 

3. *Pandit Batyendr& Bath Ben: (a) Will Government please 
atate if it is the policy of the Railway Board not to interfere in matters 
of administration' 

. (b, Are Government aware that the attention of the Railway Board 
has been drawn to vatious cases of maladministration in the Dinapur 
Division of the East Indian Railw"y, by a large number of questions 
asked by various Members of this House during the last twelve months·' 

I.168LAD .4.2 
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(c) If the answer to pm (b) be in the affirmative, will Government 
please state if the Railway Board have taken any action in any matter' 
If they tuwe, what action has been taken, and in whinh cases t ' 

Mr. P. R. Ran: (a) It is the policy of the Railway Board not to 
interfere ordinarily in mattt>rs which lie within the competence of Agcnts 
of State-managed Railwa.ys. 

(b) Governm('ut Ilrc aware that n number of questions have been 
asked, for many of which, I believe, my Honourable friend himself was 
rel1lponsible, about the Dinapur Division of the East Indian Railway. 

(c) GoY~rnment obtained information from the Agent in certain 
cases and after examination they came to the conclusion that their inter-
ference was not called for. 

Pandit Satyendra Nath Sen: Will the Honourable Member kindly 
explain the meaning of the word " ordinarily" 1 

Mr. P. R. Rau : I would suggest to my Honourable friend that he 
would consult a dictionary. 

Mr. Lnlchand Na.valrai: Mav I know if the Honourable Membet' 
and. tht- Railway Board have laid d'own a dictionary mea,ning for the words 
.. o)'dinary " and ., extraordinary", and if they have been sending for 
reports relating to " ordinary " cases and " extraordinary " cases ! 

Mr. P. R. R&u : May' I ask the Honourable Member to repeat the 
que!:!tioll ? 

Mr. Lalchand Navalrai: May I know the meaning of the words 
,. ordinary" and ., extraordinary" according to the Railw~ Board's 
dictionary Y 

Mr. P. R. R&tl : The Railway Board have not published a dictionary 
of their own. 

Mr. Lalchand Navalr&i : Have they' laid down any policy in black 
and white with regard t() their interference in " ordinary" and ,. extra-
ordinary " matters T 

Mr. P. B. Ran: No, Sir; ,ve follow the ordinary dictionary mean-mg. 
Mr. La.lchand Nava.lrai : May I know if l1lince the last Session there 

have been any cases in which the Hon()urable Member himself trea.ted 
ordioury CIlses as extraordinary after calling for reports from the Agents f 

Mr. P. R. Ra.u: My Honourable friend who put the question knows 
that hecause he was very iDBiBtent on a particular case being re-examined, 
it was re-examined by Mr. Colvin, a Member of the Railway Board. 

Mr. LlI.lchand Navalra.i: To the credit of the Honourable Member 
I lUust sny thnt he also did interfere. 
. Mr. Preaident (The Honourable Sir Shanmukham Chetty) : Order, 
order. 

Dr. Ziauddin Ahmad : Tn view of the fact that all questions 
relating to the subordinates in the Railway service ca.nnot be asked 
in .auy Provincial Conncil except in this House, is it not a fact that the 
RaIlway Board is responsible for the action· of all their subordinates to 
this Hou'!le T . 



QUlI:8TIONS AND AN8WBBE'. 

Mr. P ... ~ aau: Sir, I have pointed out,~ tiJJles 011 the door 
or this HOllse thnt to dis('harge that responsibility the Railway ::Boud 
must dtlegate certain powers to their Agents. 

, Dr.' Zfa.uddfn Ahmad : That is not my qnestion. Delegation is an 
internal arrangement' between the Railway Board 8lld their' Agents With 
which we arc nQt concerned. W'bat we are concerned with is this. The 
Railway Board ill respom!ible to the Legislature for all the action taken by 
their suhnrdinates UI thp Hailway Department as distinct from the general, 
administration for which the local officers are responsible Y 

Mr. P. R. Rau : ThE.'l3e questions ordinarily relate to matters which 
are within the province of the local administration. 

Dr. Zia.nddin Ahmad : Certain questions were asked about th-s 
Dinnpur Division of the East Indian Railway. Then the Honourable 
:M'ember cannot shove the responsibility to the Agent, because the Agent; 
c:mnot HnRwer any of those questions in the Legislature and so the Rail-
way Board is responsible for an the actions of their subordinates here, 
and I should like to say that they should not shirk their responsibility 
to the HOUBe. 

RE~ARRANGEM:ENTS OF THE GANDHA.BA. AND PBE·HIsTOBlC GALLERIES. 

(.. *Mr. Ga.ya Prasad Singh: (a) With reference to their reply.to. 
questioll ~o. 550 given on the 27th March, 1934, will Government be 
pleased to Ntate which officer is responsible for the recent r~arrangemcJlts 
!Of the Gtmdhara and pre-historic Gall aries , Is it the Superintendent of 
Arehillological Section, Indian Museum, or is it the Assistant Superintend-
ent, Arehll!Ological Survey, Eastern Circle , 

(b) Is it a fact that the Central Iron SCll'een, arranged in a square, 
in the Gandhara Gallery has reliefs, etc._ hanging on it on both sides 
'Without any common background to these sculptures , 

( !:) Are the other sculptures in the Gandhara Gallery placed at a 
right anJ!le to the windows or along the' walls T Are Government aware 
tJu.t light is very important for the effect of sculptures Y 

( d) W pr(' th('se chanr:es in the Gandhara Gallery, detailed in paTts 
(b) and (c), carried out 11.1der the instrnctions or with the approval of the 

Director General of Archl'pology , 

Mr. O. S. Bajpai: (a) and (d). ThE.' Galleries in qnefltion were re-
arrang-ed by Mr. N. G. Majumdar under the instructions of the Director 
General of Archreology in Ip.dia. Mr. Majumdar was ('ntrusted with the 
completion of the Guide Books to the collection of' antiqUities in the 
Archreological Section of the Indian Museum and it was considered that 
the task could most suitably be entrusted to him. The superintendents 
eoncerned concurred in this arrangement. 

(b) Yes. The present arrangement is not ideal but cannot be 
improvt'd on, partly because of the liJl1.itations of space and partly for 
lack of funds which prevents acquisition of suitable show-cases. 

(t<) 'fh~larget' Se~ptures in the Gandhara ga11ery are arranged on 
~as.on~ry b!'lltcheR, along the four walls, and parallel to them aud evert • 
etidea.vo'1Jr' hu been 'made to u.tffi.~th~ lighting capacity of the rooms to 
their best advantage. . ,:. - "... . , .' 
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RBCBUITKENT OF INDlAN8 IN THE INDIAN LAc RESE.ABCH bsTITUTE. 

5. *Mr. It. O. BaGgy: With reference to the answers given. Oll 
iDe 27th November, 1933, to the starred question No. 1181 and th6 
BIIpplem.entary questions connected therewith, regarding advertising 
the posts in t.he Incijan Lac Research Institute and recruitment of Indians 
when the contracts of the present incumbents expired, will Govenunent be 
ploased to state whether the Lac Cess Committee was duly appl'ised e>f 
the desirability of taking action on the lines suggested' If so, with what 
re.<ru.lt T 

Mr. G. S. Bajpai : Yes. The matter will be considered by the Lac 
Cess Committel> at their next meeting which will be held in October or 
Nowmber. 

PiwTE8T BY MUSLIMS AGAINST THE SACRILEGE OF THE GRAVES AND MOSQUES 
IN DELHI. 

6, *Lieut. Kawab ... hammed IbraJlim Ali KhaD: (G) Til it a 
fact that in 1930 when the work of clearing the site for the Irwin HoapiW 
in New Delhi was taken in hand, the Muslim community of Delhi had 
made a "ehement protest against the sacrilege of the gra.ves &lld JDosques 
situated the1'le 7 Is it also a fact that Government had to stop the work 
under orders of the Deputy Commissioner, Delhi, which read 88 follows I-

I I All work that was being earried out on the Bite of the New Hospital bu' 
been lltopped until the iSllues that have cropped up DOW :ue not thorougb~T 
investigated. The issues will be decided in eoDllultatil)o with rllllpectable 
memberllof the MUllim community. 

(Sd.) A. H. LAYARD, 
Dtlted l(1th September. 1930. Deputy ClJmll~i8I1io1'er, Delhi.." 

( b) J <; it a fact that several notice boards bearing these ordel's were 
fixed at the site, and that 8 few of them are still in ·tact at thp. Rite , 

(c) Is it a fact that in pursuance of the notice referred to in part (G) 
above, t.he Local Government held three meetings on the 4th Nowmher, 
1930, th~ 19th November, 1930, and the 3rd December, 1930, for p.onsulta-
-non with tIle Muslims of Delhi 7 

(d) Is jt a fact that at these meetings the Muslims made the follow-
ing demands, viz. : 

(i) re-construction of the demolished mOsques, 
(ii) reservation of the rights of public entry therein, and 
(iii) preservation of their present approach roads to the places " 

(e) 1!; it 8 fact that at the meetings referred to in part (c) above, 
the :MIUlJimf'l submitted the Fatw88 of the memas, as well as the proeeed~ 
ings of a l'p("cial meeting held at Jama Masjid, Delhi, as appenred in the 
Al,iatni.at of Delhi, dated the 13th and the 18th November, 1930, to 
impress upon Government the consensus of opinion of their religious 
leaders and the public with regard to their demands , 

(f) 11:1 it a fact that at the 18Bt meeting helel on the 3rdDecember, 
1930, tbp Chkf Commissiont'r. Delhi, promised . to , consider ithef,estJ1w 
achieved hy the discussion with the Muslim :leakn aadtG mutt his. .reectm-
menilntir))18 ,to the Government of India f .";~J.t:;:"f; •. , ,j",,; 'I:,;',. 



QUESTIONS AND AN8W~RIJ. 
.,. 

(0) If the replies ~ parts (4) to (f) above be in the affirmative, will 
(}o'V'ernm~rrt please state' 'whether the Chief CommissioBer, Delhi. made 
any 1"e~~ommendations to the Government of India iu the matter' If he 
dici~ . what we1'1e m", l"8eommendations. and what orders were. passed thereon 
by 'he Government .of India' Were the orders of the ~overnmeut of 
India COJumunieated to the Muslim leaders who took part m the proceed-
ingeof the meetings held by the Local Government' If not, why not' 

Mr. G. 8. Bajpai: (a) to (f). Yes. 
(0) No orrleTR were passed on the suggl"Stions made by the Chief 

Oommis8ioner in 1930. as, on account of financial stringency, the execution 
of the project had to be po'ftponed. In the revised lay-out every attempt 
will be madt' to give effect to th~ suggestions as far as possible. 

Lieut, Nawa.b Muhammad Ibrahim Ali lthan : With regard to part 
(d) of the que'ltion, may T know how many mosques have been demolished 
and under what authority , 

Mr. G, S. Bajpai: 80 far a.s my information ~oes, not a single 
mosque ha!l been rlf'moli!lhru, and, ther('fol't', the question of authority does 
not arise. 

Sirdar Barbans Singh Brar: May I know if the Gurdwara in the 
loclllity of the Lady Reading Hospital will be treated as any other Moslem 
monument? 

Mr. G. S. B"jpai : So far as I am aware, there is no Gurdwara 
situated in this particular locality. 

Sirdar Harbans Singh Brar : There is litigation going on there. 
Mr. G. S. Bajpai: Neither my local knowledge of the particular 

place nor the information that has been supplied to me by the P. W. D. 
shows that there is any Gurdwara in. that locality. 

Sirdar Harban. Singh Brar: But I may inform the Honourable 
Member that the Gurdwara is situated very near the Lady Reading 
Hospital. 

Mr. G. S. Bajpni : 'I'hl' question is not about the Lady Reading 
Hospital, but about the Irwin Hospital. 

GRA "EYARD OF MEHDIAN AND THE DURGAH OF KHW AJA MIR DARD IN DELHI. 

7. *Lie1lt. Bawab Muhammad Ibrabim Ali Xha.n: (4) Will Gov-
ernment please state if the pl'esent routes branching from the circular 
road outside Delhi and Turkman Gates for approaching the three mosques 
which tJre situated on that land, the grave-yard of Mehdiall and the 
r'urgah of Khwaja Mir Dard Dehlvi, which have been shown as preserved 
monuments in the revised plan of the site, have also been kept in view' 
If not, wh~'. not' 

(b) AreGovern~ent awa.re that the grave-Yal!d of Mehdian .~ the 
bllrial place of the renowned Muslim doctors of Divinity like l'laulana 
Shall Abdul Aziz Mohaddis, Dehlvi and others, and is for this reason' beld 
~re? by the entire 'Muslim community in India and·visited freqnently by 
pilgrIms' .' . . '. 
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(c) Are Government awa.re that the DlU"gah of Khwaja ¥ir Dard 
»ebhi is' for similar··l'eB8OD! as mentioned in part (b) above held sacred. 
by thf' MWIlim community , 

(d) Are Government aware that the religious fee1inRa of the :HusUm 
community will be severely injured if they are deprrvedof their tight of 
visiting t.h~ shrines, which have been proposed to be blOCked up by enclos. 
ing them within Government buildings without leaving any access to them , 

(6) Is it a fact that both the shrines mentioned in parts (b), (0) 
and (d.) are admittt'd to be preserved monuments of Cla88 d (Iii) in the 
Government publication of the Archmological Department named 
" Mohaml'dan and Hindoo Monuments of Delhi Zail ", Volume II, page 65, 
like the Gurdwaras of Bangia Sabib and Rakab Gan,i mentioUl'd on 
pages 10 ~md 2'29 ?'"bid. as well as Hanuman Temple and Jain Aggarwal 
Temple shown 011 pages 9 and 14 ibid. f 

(/) Is it a fact that the Gurdwal'as and the temples referred to in 
part (e) above have been allowed large compounds, boundary walls and 
access by main roads , 

(g) If the replies to parts (e) and (f) be in the affirmative, will 
Government please state why the shrines referred to in part (e) above 
bave not been equally enclosed within boundary walls and by providin;!' 
them with suitable approach roads , 

(h) Is it.a fact that 1:hf> shrine mf>ntioned in part (b) above has been 
surrounded by clerks' quarters in such a way that it has become totally 
invisible to the visitorA from outside, and that a cattle byn is proposed to 
be built ill it!'; vicinity with a gate just opposite to the shrine ? 

Mr. G. S. Bajpai: (0) The three mosques in the fir!';t part of this 
question presumably refer to the graves and mosques mpnt.ioned in his 
preceding question, I have deaIt with them in the answer which I have 
just giyen. The grave-yard of Mehpian and the nurgall of Khwaja Mir 
Dard Dehlvi Itr~ quit-E' out.side the lay-out of the proposed Irwin Hospital, 
'which in no wily interfere!'; with the upproach to these two monuments. 

(b) and (c). Government are aware of the sentiments of the Muslim 
community. 

(d) D~(>'1 not arise. 
(e) yps. 

(f) GO"ernment havl' not allotted any areas to the Gurdwara or 
any (lthpr shrine. The space left unbuilt on at any point~ and the fencing, 
etc.. have been adapted mainly to the general lay-out of adjacent roads 
and huildings. 

(g) Suitable means of access will be provided to t1!.e two Muslim 
monuments referred to in part (a) of th~ answer, and it is also intended 
to ell close them.' . 

(k) This shrine has been surrounded by new quarters, but an ade-
quate I!Ipace~s been left on all sides, abd roads gi"ingaccessto it frotn the 
~8:st, the south. and the west are under' .ooBstrnction. The proposal to 
b'Qjld a cattle byre in the vicinity hillS emanated from ,the' New Delhi 
Municipality. Government will consider whether the ! byre cannot be 
located elsewhere. 
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i " RBDtTCl'IOlf IN THE 8TaEWTH OlPTD R.uLWAY GANGllaN:ON ~ N~'1'lI 
- WEBT!lBN IluLWAY~ 

8. lie •• r.lohud Na.valNi: (a) Will Government ba pleased 
to state jf it is a fact that the strength of tbe Railway gangmt'D on the 
North Western Railway lines has recently been reduced from 20 men per 
four ruiles to 15 men t 

(b) Is it also a fact that, instead olthe old system of through backing 
on the ]ine, batch-backing, wherever necessary, has been introduced t 

(c) l!'l it also a fact that tb~ g'angmen have been ordered to work in 
the station yards on pa.rticular days t If so, why t 

(d) Is it a.fact tbat this sysiem was introduced by Mr. RoM while he 
was Hctin!!, in place of tbe permanent Chief Engineer, Lieut.-Colonel 
W. ~fr.crlF.. R.E.' If so, what were, his r('a~ons for doing so , 

(e) Are Government Rware that the Permanent Way Inspectors, who 
actually work on the spot, find the new system inefficient, harmful and 
inconvenit·nt , 

(f) Do Government propose to go into this matter and iflSUe proper 
and sllitnhl" orders so as to make the system safe and efficient' 

Mr. p~ R. Ban: (a) Government are informed that this has heen 
dOlle on some sections. \ 

(b) Through packing as a regular yearly operation has been sus-
pended. Maintenance of track is now done according to a time-tablp 
which includes al1 the nE'Ce8sary operations, such as patch packing. 

( c) Yes, station yards also require maintenance. , 
(d) The- new system W8~ proposed by Mr. E. B. Robt"y and was 

introdul~(I(l h .... Lie-nt.-CC\lonel w. Ma('!ra~ in ordt"r to reduce expt"nditure 
on maint.enance without materi~y' impairing efficiency. 

(e) No reports to this effect have been re-ceived by the Railway 
administration. 

(f) Government see no reason to interfere. 
Mr. LaJchand Nava.lrai : May I know whether the present Agent; 

Lieut.-f'olonel Ma(>l'!P., is also of the Harne opinion' 
Mr. P. R. Rau: I have just stated that the change was introduced 

by r .. ieut.-Coloncl l\iacrre. 
Mr. Lalchand Navalrai: I did not hear the Honourable Member's 

t'e-ply to part (~). May I kn'ow whether the permanent way inspectors 
were agamst thls system and even now they do not think that that is a. 
suitable system 7 

Mr. P. R .. Rau: I am not a technical man ; neither, I believe, is my 
lJonourable frlend. But I prefer to trUGt to the opinion of our expert 
advisers, the Chief Engineers of t.he line, and I do not think I can take 
,the ?pinion of permanent way inspe,ctors as against the opinion of Chid 
BnglDeers. ' 

Mr. ,·La.lcbaDd ~avalrai : May I also know, from the Honourable 
Membe-r if, when these people are workirig iIi the station yard, their 
1Vork is not Buffering on that account' t .. 
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'Mr. P. Jt: Jtaa: I ,am 81We, the adminiatratioa,.,1rillta.ke ·.1dIlcilent 
steps to see that no necessary work is aeglected. 

AliALGAlIATlON OF TO QuETl'A AND KARA.Cm DmsroBs OJ' Tn NORTH 
WESTERN RAILWAY. 

9. ~Mr. La.lchand Navalr&i: (a) Will Govemmel1t be plelUl8Cl 
to state the number of line-clear stations in the Quetta Division of the 
North Wt'Steru RttilwlI~' , ' 

(b) Are QQvemment aware that in comparison to the other Divisions 
of the North We!;tern Railway the Quetta Division is too small t.o remain 
as a separate Division ? 

(c) Are Govermnent aware that the present Divisional system. on the 
North Welrt,ern Railway is not approved by thE.' public and by those who 
are in th(' know of its internal working , 

(d) If the reply to part (c) above be in the aftlnnative, are Govern-
ment preparerl to nnitprtllke all pnquil'.\- to find out whether or not it 
would be advanta~eol'~ if the QUl'tta and Karachi Division offices be re-
orp:llnized. and a h('{Hl oflipp of h"th the Dh'isions c'rpatRd and located at 
Sultlmr. whi('h is the central place' If not. why not , 

• (e) Are Government aware that several !luitablr anrl commodious 
builrliu!rS of the Llf)~'d flal'rlJlI!'f' art' at presc'nt l:ri~ va('.ant and could be 
profitably ohtained by the North WegtE.'rn Railway and tJ~ed for locating 
the proposed head office of both the Kara~hi and Quetta DiviBionA' If so, 
do Government propose to move in the matter , 

Mr. P. :It. Jta.1l: (a) 51. 

(b) Quetta is a comparatively small division but owing to its 
~cographical position cannot be amalgamated with any other division. 

(c) The question of reduction in the number of divigion.q on the 
North W I'stern Railway was rt>-p.xamined in detllil by the Railway Board 
l'e,lently. They aJ!;o obtained the opinion of Mr. Pope on the subject. 
}fl'. Pope'!! opinion was tbl't it would he a mistakp at the present timp to 
embark upon a reorganisation of divisional houndaries with its reRUltaIlt 
upheaval and changp of control. The Railway Board agree with this 
vi~w and decided to drop for the time being the proposal to reduce the 
numbpl' of divisions on !'Iblte-managed Railways. 

(d) and (e). A division formed by the amalgamation of Quetta and 
Kara(~hi Divi,~ion" would be unwieldy anrl impossihl" to m~nag('. The 
fact of building!! being Available at a certain place cannot obviollsly be a 
deciding consideration in fixing the headquarters or n division. 

Mr. Lalchand Nav&lra.i : May I ask if my Honourable friend know!". 
that Sukkur is the central place in the railway section of Sind' and 
'Wby advantage has not been taken of the Barrage bliildinfPI and th~ 
central office located there , 

Mr. P. :It. ltau : I believe everybody win recognise that Karachi is 
the most important place in the Karachi Division. . 

~. x.1ohaDd lfan,Jrai : I do recognise that Karachi may b~ central. 
but It may not be convenient for: all, 
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Mr. II. 1IIaIwood Ahmad: .Are Government aware that the shifting 
of the divisional headquarters from Karachi to Sukkur Barrage is not 
liked by the majority community in Sind t 

Mr. P. B. Rau : I am not aware of that, hut I tmnk it would not b .. 
liked by anybody. 

Dr. Ziauddin Ahmad : I did not follow the &lLSwer t.o part (c). Are 
Gcvernment aware that the present divisional system on the North 
Western Railway is not approved by the publie and by those who are 
in the know T 

Mr. P. B. Bau : Government are not aware of that. 
Dr. Zia.uddin Ahmad: Do the Government agree t 
Mr. P. B. Bau : Government do not agree at all. 
Mr. Lalchand N&valrai: May I ask my Honourable friend, 

Mr. Maswood AhDlad, whether he is in possession of anything to show 
t.hat the majority community is against the division being loeated at 
SukkUl' , 

J'tIr. II. Muwood Ahmad: Certain friends have informed me that 
M:.JsIims do not like. ' 

Mr. LelchaDd lfavaJra.t : I think you are incorrect if you rely on 
their opinion. 
REFUSAL OJ' THE COllKI88IONSR OJ' INOOllS-TAX TO KEPEB CERTAIN CA.SB8 01' 

SIND TO THE lhGH CoURT. 

10. *111". Lalchand Navalrat: (a) Will Government be pleased 
to state jf it is a fact that prior to the decision of the Court of the:! Judieial 
COlJlmissioner of Sind in the case of Bulchand Keshavdas 'V81'S'US COID-
missioner of Income-tax, Bombay (25 Sind Law Reporter, page 182) the 
Commissioner of Income-tax had refused to refer to the High Court under 
section 66 of the Inrlian Income-tax .Act questions of law raised b;, 
appellant.s from Sind on the plea that no reference lay to the Conrt of 
.Tuilicial Commissioner' 

(b) If the reply to part (a) be in the affir.mative, will Government 
be pleased to state the number of CIl8e8 for each year separately in which 
the Commissioner refused to refer such questions for the decision of the 
Court 0:1: Judicial Commissioner, Sind, on the above plea f 

(c) Will Government be pleased to state why no reference was made 
by t.he Commissioner to t.he High Court of Bombay, which was also within 
his jurisdiction, Ilnd whf'ther they c.)nsider the Commissioner acted pro-
perly in refusing such applications , 

The Honourable Sir ls,me8 Grigg: The answer to the first part of 
the question is in the negative and t.he ot.her two parts do not the.refore 
"rise. . . 

Mr. Lalcb.a.nd NavaJrai : There is no definition in the Income-tax 
Act whether Hi~h Court means a Chartered High Court, and, therefore, 
::nay ~ take it thllt, when references a~e made .. to the High C~urt, they 
Milld be made to the Sind High Court which is not a chartered High 
(;onrt , 

The Boneun.ble Sir lames Grigg: It does not 8eem to me to ari.!l8 
out of this question, and, therefore, I must as·k for notice. 
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AiIuD)IEft,OJ'SaOTlON 9 01' TO INDIAN !JIoollB-'Ul,Arrr. 
11. *IIr. Lalchand Navalrai : Will Government be pleasc(l to state 

if it is contemplated to amend section 9 of the Indian ln~me-tax. Act, 
1922,in view of the divergent raIings of the various High Courts, especIally 
the following : 

(i) In the matter of Chuni Mal (A. I. R., 1929, Lahore,· 508) ; 
(ii) Mahomed Naqi tJersus Commissioner of Income-tax, Punjab. 

A. 1. R., 1931 (Lahore, 656) ; 
(t;i) Chunamal Saligram 1JerstU CommiBBioner of InCOlne-tax, 

Punjab (A. I. R., 1931, Lahore, page 433) ; and 
(it,) in the matter of Krishnalal Seal (A. I. R., 1932, Caleutta, 

page 886) , 
If not, why not , 
The Honourable Sir .Tames Grigg: No. Of the four cases men~ 

tioned by the Honourable Member barring case (ii) , viz., of Mahomed 
Naqi which appears to refer to a different matter, cues (i) and ( iil) were 
decided by the Punjab nigh Court and case (iv) subsequently by the 
Calcutta High Court. The latter Court has fully conPlered the 
previous judgments of the Punjab High Court and disagreed therefrom 
giving reasons therefor. The Goyernment of India agree with the 
Calcutta High Court and in cOMeQuence consider that there is no neeeg. 
sity to legislate as there is nothing in the Income-tax Act in .this con-
nection which needs any amendment. 

GRIEVANCES OF THE PRINCES 'OF THE MOGHAL DYNASTY. 

12. -Seth Baji Abdoola JIa.roon: (a) WHI Government bo ples!'!ed 
to state whether they have received a copy of the Oudh Akhbar. dated the 
2nd May, 1984, in which was published an article on the troubles of 1he 
print'es of the Moghlll rlynasty. and in which Government have bee!! re-
quested to bestow theh: best consideration on the said matter' If 80, 
will Government please place a copy of the same on the table for the in-
formation of the Members of this House , 

(b) Will Government please state plainly whether the whole ease, as 
pr'3par<>d by Kudratullah Siddiqui and printed in the said paper, or any 
part thereof is corrert , 

(c) Will Government also please state the steps they are taking to 
remove the said difficulties and trouhles f 

lIr. H. A. J'. Metcalfe: With your permission, Sir, I will &Dswer 
questions Nos. 12-15 together. The information is being collected, 
and will be given to the House in due course. 

PENSIONS PAID. TO THE MuBlCBSOF THE OLD Boy.u.;rAM:¥-y of'DELm. 

tIS. ·Beth Hap Abdoot& BaroOD: Will Government be pleased. 
to state if the members of the old royal family of Delhi who arc residing 
in this T,rovince are receiving Ra. 5 or, Rs. 6 p'er ~ol!:t~ as pensiunfrom 
Govemment f Is that pension being" paid from the "GoVernment Treasury, 

? . . 
t i'or answer to this question, ne answer to q1l8ltioJl No. 12. 
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or from the properties of the members themselveS or from the money which 
the late Bahu Begum Saheba, mother of the late Nawab Yazir Asafuddow-
lal't, had deposited with Government and the interest of which is 
thus being paid , 

LoAN TAKEN BY GoVERNMENT FROM THE LATE BAKU BEGUM, MOTHER 01' Tn 
LATE NAWAB VAZIR AsAFUDDOWLAH. 

t14,. -Seth Raj! .&.bdoola JI&Toon: (a) Will Government be pleased 
to state if they had taken a loan of one crore, eight lakhs and fifty thousand 
rupee!! in 1814 from the late Bahu Begum Saheba, mother of the late 
Xnwab Vazir Asafuddowlah, and if a mention of the fact is made in 
thp. 'rr~aty No. 38 , 

( b) Will Government be pleased to state what portion of the interest 
on the above amount is now being paid to the descendants of Mirza Sullti-
man ~hjkoh, Prince of Delhi, \\'ho went Rnd residNl at Luckn6W (Oudh) 
anrt whose name is to be found at the top of the list attached with the 8Ilid 
treaty, and who was the recipient of the biggest portion of the intel'est , 
If nothing is being paid to any of his descendants, what i. the amount of 
the ae'cumulated interest, and, out of the said amount, what work is being 
done ill the interest of public or Government , 

MONEY EARMARKED BY A V AZIR OP OUDH FOR THE PENSION OF PRINCII: 
JEHANDA.R SHAH'S DESOENDANTS. 

tllS. -Seth Ba.ji .&.bdoola Haroon: (4) Is it a faet that Nawab 
Vazir SaRdat Ali Khan, Vazir of Oudh, earmarked a portion of the money 
mentionf"d in the Treaty of 1801, amounting to Rupees two lakhs four 
thousand yearly for the pension of ODe of the Princes of Delhi, stationed 
in the United Provinces at Benares and named Jehan.dar Shah, and laid 
down that this amount should be paid from the income of some villages 
handed over to Government for the Raid purpose , 

( b) Is the amount mentioned in part (4) still being paid to any of 
Prince .J ehandar Shah's descendants' If so, to whom and what amount , 
If it is not being paid, how is this money being utilised , 

ALLoWANOE PAID TO MR. KUDRATULLAH SIDDIquI 01' LUOKNOW J'OR DOING 
LOYAL PROPAGA~i'DA FOB THE BRITISH GoVERNKENT. 

16. -Beth Ba.ji Abdoola JIa.roon: Will Government be pleased 
to state if Mr. Kudratullah Siddiqui of Lucknow, United Provinces, is 
pnid any allowance for doing loyal propaganda for the British Govern-
1r1ent hJJlong the depressed classes and ex-royal families of India , 

The Honoura.ble Sir Barry Haig : The answer is in the negative. 

TBADE DELEGATION SENT TO KABUL. 
17. -Mr. M. ltIaawood Ahmad: (4) Is it a fact that a trade delega-

tion was sent to Kabul , 
(b) Will Government be pleased to state the names of the members of 

the delegation and the result of the negotiations , 
tFor aDIWer to this qUelltiOD., ,ee &DIIwer to queetioD. No. 12. 
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,Mr. B., A. 1'. lletca.lfe: (a) Y ~s. 
(b) The .members of the delegation were : ' 

, , 

Mr. W. W. Nind. 
Lala Shri Ram. 
K. B. Syed Mal'atibAli. 

They were accompanied by Mr. W. D. M. Clarke, His Majesty's 
'l'rade Commissioner in Bombay, who had been nominated,bY'BisMajesty's 
Go'\'ernment to represent British trade interests. 

The delegation has submitted a report to the Government of India, 
wllich is under consideration . 

.Mr. M. llaswood Ahmad : Will Government be pleased to 1ay a copy 
of the report in the Library of the House , 

Mr. B. A. F. Ketc&lfe : I am afraid that is not possible at present. 
~. B.D .. : May I kno'Y' whether that report will some day see the 

light of day so that the mercantile eommunity may take advantage of 
thtlt trade missioB's report' 

Mr. H. A. F. Metcalfe: We may all hope so, Sir. 

IMPORT OF FOREIGN RICE INTO INDIAN PORTS. 

IS. "'Mr. M. Maswood Ahmad: (a) Will Government be pleased 
to 8tatE' the result of their negotiations in regard to import of foreign rice 
into Madras P~sidency ,. . 

(b) What steps have been taken by the Government of India ·and by 
the India Ofticein regard to import of foreign rice into Indian ports 1 

(c) What quantity of foreign rice has been imported into India 
since .January, 1934 T 

(d) Do Government propose to impose import duty on rice to safe-
gl£llrd the interests of Indian rice-growers , 

Mr. G. S. Bajpai: (a), (b) and (d). The negotiations have not yet 
been completed. The question as to what action, if any, should be takcI& 
ifl1ltill under consideration. 

(c) A statement is laid on the table. 

Statement ,hawing the quantif1i of foreign rics imporilld ,,,to lMUa Binc/! Janv.arr, 
1934. 

I_nary 
February 
March 
.April 
May 
luae 

Total 

Toni. 
19,6~8 

, 15,641 
23,207 
32,264 
16,780" 
14,680 

!.,23,200 
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Mr. Vtdya &agar PaDdya : May I ask when we may expect the result 
to be known to the public·' .. 

Mr. G. S. Bajpai : r am afraid r cannot.~ .the actual time. 
Mr. K. Kuwoocl 'bmad:. Is it .a fact ·that this question was dis-

<lUSRed in a. conference a month or two ago Y . 
Mr. G. S. Bajp&i: 'l'his question,. that is to say, the question of the 

rice crop, along with that of a number of other important crops, was con-
~idered hy the Crop Planning Conference last month. 

Mr. 14. 14&swood Ahmad: What is the recommendation of the Con-
ference in connection with the import duty on rice , 

Mr. G. S. Bajpai: My Honourable friend already seems to be aware 
of their recommendations. If he wants the precise terms, I will lay a 
co~y of the report in the Library of the House. 

Mr. ltt. lttaawood Ahmad: Do the Government agree to the reCODl-
Dlt!ndation of the Conference in connection with the import duty on 
"jc;c f 

JIIt_ G. I. Jla.jpai : That is as.\ting for an e;1Pre8sion of opinion. 
'the Government are merely considering the recommendations at thio 
/?tage. 

INDiANS IN CERTAIN PARTS OF YEMEN. 

19. -Mr. 11. ltlaswood. Abmad : {4)W.i:1l ~vernmei1t·btl pleased 
to state how mllny Indi81us were ill Hodeida, Sana.a. and in other pllrts 
of Yemen in the end of April, 1934 at the. tim.eo:!' atta6k~y Saudi army I 

(b) Will Government be pleased to 9ta:t~ ''What$teps' Were t.lLbn 
to !!a\'C the lives and properties of Indians' 

(c) Will Government be pleaaod to. state b,oiefiN· the cOlldition in 
Yemen Y 

111'. H . .A.. '1'. Metcalfe: (-d) 800 at·HodeMa,fur" lltSada and four 
in the Yemeni Part of IJuheiya. . 

(b) With regard to Hodeida the Honourable Member's attention U! 
iuvited to the Press communique on the sub.ject, dated the 14th June, 1934, 
a copy of which is laid on the table .. No steps were necessary to proteut 
Indian subjects in other parts of the l'em.en..· .. ' , 

_ . (c;) So far as Government are aware the condition in Yemen is peace-
ful, peace having beent!oncluded between His Majesty King Ibn Saud 
and the Imam. of Yemen. 

Pre" Oo"mu"iqu~. 
Intimation haa been received that the merchants of Aden, Who IlIlve commercial 

intcrt>8ts in Bodeida, a~dHlllled. a lett~r. to t~ C1I,iof .. CoQlJIli8~iuuer.Aden, .on tbe 
l<1lth .May, 1934, apre88lJ1g theIr gratItude for the arrangements m,ude for tbe pro-
tet'tiOIl of the livllII and properties of British subjeeta at HodeMa duriBg the period 
betwt!en the Y'8meni evacuation and theBa 'ucli oeoo.paUOIl of' thnt·· town. 

A eopy ofi tbe letter :received ·follo,," .: 
•• After tendering due rellpeeta, we bel to . lubmit our ,thaDlros to· Your Excl'lllency 

fIort.he n~8sary arrangements you have kindly made for the protec·tioll of the lives 
bl th" ~ubjeetij"of'the .~.GO'ftInml~.l"d ~ p~ope~ :Il.t ll~eida. Had 
,you not taken interelt in makiDg'~""f~8Jl.t.~ loo~ and 'killing WOuld have 
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taken plaoe in tile country. By meana of your t!nd8ll;'oun, both the Britiah _"ject. 
an.! otlier inhabitants there. haye been saved of 100Una'. and 1dJl1ua. 

We therefore olfer you our lineere thankl for the same. All the MueIlIDI fn the 
other l'-Ountrl81 are a1lo thaDkful to you. 

We requeBt you ldndly to' convey our thlUlb to the OollUllUlder 01. Boll. 8. 
• PcnfllllCt' ' for the interest and enerlD' he has taken in protefttiuit the iDWl'Nh of 
the inhabitant..'· 

A. F. laOlER, 
...tuiltOflt Secretor, to fA" Go1)el·1~mel.t 01 IfidiCl. 

FoItEIGN AND POLITICAL DBPABTJlBNT, 

SIMLA ; 

The 14th JUM, 1981. 

STEP TAKEN BY THE BENGAL GoVERNMENT FOR SALT MANuFACTUB.E IN 
BENGAL. 

20. -Mr. 111. lIIaBwood Ahmad: (a) Are Government aware of the 
steps taken by the Bengal Government for the salt manufacture in Bengal , 

(b) Will Government be pleased to state in what way the money whit'h 
hlts helm given to the Bengal Government out of the salt duty, has heen 
sJ)ent by them , 

The Bon01U'able air lamel Grigg: (a) Yes. 
(b) 1 would invite the attention of the HODOurable llember to the 

statement laid on the table of the House on the 24th J8Iluary, 1934, by my 
predecessor in reply to parts (c) and (d) of Mr. S. C. Mitra'altarred que. 
tion No. 1437, dated the 16th December, 1933. 

CoCBIN lIA.RBOUR CHANNEL LIGHTING ScHEME. 

21. ·Mr ... Kaswood A1nnad : (a) Is it a fact that the Government 
of India h'8Ve sanctioned the Cochin Harbour Channel Lighting Scheme , 

(b) Will Oovp.rnJnp.nt be plcaaed to state (i) what the cost will be 
and (ii) who will bear the eost , 

The Honourable Sir JOieph Bbore: (a) The scheme has been sanc-
tioned by the Government of Madras. 

(b) The estimated cost of the scheme is Rs. 1,39,952. The expendi-
ture will be met from the Cochin Port Fund. 

ACCIDENT IN THE PORT TRUST YARD AT KARACHI. 

22. -Mr." IIuwood Ahmad: (a) Is it a faet that forty employee. 
of the Karachi Port Trust were injured in a serious accident in the port 
trust yard on or about the 5th May, 1934 , 

(b) Will Government be pleased to state the full facta about the 
accident and the 1"e8ult of any enquiry if held , 

The BoD01lJ'able Sir JONph Bhore : (a) Au aecidellt oceuned, thoug" 
not of a seriOU8 nature, on the 4th May, 1984. 
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, (b) At about 7 .. 15 P..M. on that.day a North Western Railway fugiDe 
which had come into a siding to, remove a wqon. adjacent to' a dead end 
bumped into the wagon, resulting in two of the Port Trust sta1f receiving 
brllillet! and trther minor injunet!. ,The matter is being investigated. 

Mr. ~cband lfavalra.i : Have these people been given any compensa-
tion"" ~'lL 'j" .. ', I, ... "., ~ "' 

The BODourable IUr loaeph Bhore : I am not aware of that, Sir, but I 
informed the House that the matter was still being investigated. 

VALUE OF GoLD BXPORTED FROM INDIA-. 

23. "Mr. II. ..wood Ahmad: Will Government be pip-RBed 
t.o !;tntp the value of gold which has been exported from India since Britain 
wt'nt off gold standard, up to the 30th June, 1934 Y 

The Honourable Sir James Grigg: Approximately 200 crores. 
Mr. I.II.lcbaDd Navalrai : May I know the policy of the Government 

of ludia bnd also the policy of the Honourable Member himself as to whe-
thel' tlw Goyernment are going to allow any further exports of ~old , 

The Honourable Sir James Grigg: That anticipates question No. *,. 

Mr. S. G. Jog : May I know at least the "iews of th'e Honourable the 
FinHll('e Member as to whether there is going to bE' a chal1ge in the policy 
as regards the e.xport of gold, or is the said policy to continue' 

The Honourable Sir James Grigg: I can only repeat that that arises 
£In question ~o. 2:i and] would ask the HOllourable ,Member to wait for the 
answer 10 that. 

Dr. Ziauddin Ahmad: Are Government contemplating putting all 
f'mbllr!!,o on J:!"old exports as distinct from",. 

Mr, President (The Honourable Sir Shanmukham Cbetty): Order, 
order', That (IUestion will arise on question No. 25. 

CHANGES IN THE COURSES (Hi' IXSTRucnox IN THE DELHI UNIVERSITY. 

24. ·Mr, M, Maswood Abmad: «(l) Do Government propose to 
shorteD the secondary course Rnd to have a threE', years higher secondary 
course for a smaller number of students in the Delhi University , 

(b) Do Government propose to make arrangements for teaching 
all subjects except English through vernacular' 

( (') What changes are Government contemplating in the courses of 
rf'adin~ of the Delhi University' 

Mr. G. S, Bajpa.i: (a), (b) and (c). The Honourable Member 
presumably refers to certain suggestions made in paragraphs 11 and 12 of 
a letter addressed. by the Government of 'India in the Department of 
Education, Health and Lands to the Chief CommissioDer, Delhi. As in-
dicated in that letter, Government have invited the opinion of the TJnivel'-
sity on these sunestiona and await a reply. No decisions will be reached 
until thp. views of the University have been coDBidered. • 

J;11l8J.AD • "! 
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llIP08ITION 011' AN EXPORT DUTY ON GoLD. 

25. • .... IIuwood Ahmad : Do Government propose to impose 
duty on the e:x;port of gold from India , 

The Honourable Sir James _ Grigr : I would refer the RODurable 
Member 10 the reply which my predecessor gave to question .No. a40 
asked by Mr. Badri Lal Rastogi on the 1st September, 1933. (Lallghtcr.) 

Mr. B. Das : May I ask the Government of India whethel' it will not 
be ndvllntageous.to them, by putting an embargo OD gold exportij, ..... . 

Mr. President (The Honourable Sir Shanmukham ehetty) : That is 
asking for an opinion. 

Mr. B. Das : May r inquire if Government are at present considcring 
any policy of putting an export duty on gold as they put on gold wined 
in India 1 

The Honourable Sir James Grigg: If the Honoura.ble Member will 
refer to the answer to which I have already referred. part (b) thereof 
SII..~·iI that " Government do not give intimation in advance of their inten-
tions about taxation ". 

Mr. B. Das : Harl Government put a dut~' of ten per ceat. nnly, they 
would have got Rs. 20 crores to meet the dt'ficit Budget of the G(l\"(Irnmellt 
of India. 

Mr. S. G. Jog: Is it not the case that the old policy of the Govern-
ment in the matter of the export of gold needs review and re\'isioll in 
view uf the present circumstances T 

The Honourable Sir James Grigg: That is evidently th·J IIonolll'uhle 
Member's own opinion, and T think he will not expect me either to Ilgl'l'C 
01' tr, dil'agr('e witlt him. 

Mr. H. P. Mody : Do Government regard with undiluted sat isfac-
tion the continned draining away of gold from this eountry , 

The HODourable Sir James Grigg: That amounts to an cxpression of 
opinion. 

Mr. Vidya Sagal Pandya: Has there been any correspouu('nce with 
the Secretary of State in the matter of imposing a duty on gold, hud 
may r Il:-;k if that correspondence can be laid on the table of the Honse T 

The HODourable Sir James Grigg: I must have notice of that. 'l'hcre 
has eertainly not been any correspondence in the last ten weeks. 

Sir Abdur Rahim : Do Government propose to take any action with 
resp€lct to the export of gold that is going on for nearly two years now , 

The Honourable Sir James Grigg: That is precisely the question that 
I answered in reply to question No. 25. 

Dr. Ziauddin Ahmad : In view of the statement made by His Excel-
lency the Viceroy at the time of the depression that we must depend 
upon our reserves of gold-and that was made at a time when the expol't 
of gold amounted to 125 crores, while now it has risen to 200 crorea--
may I ask whether the time has not come when you ~ould put an !'mbargo 
_ ao1d exports , 
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The BODouable Sir I .... Grin': The Honourable Member is again 
asking me to go beyond the answer I have already given, and I am not 
prepared to do that. 

8ir Abdur B&bim : Do I take it that the Government wish to COil-
tinue the same policy , 

The Honourable 8ir lam .. Grigg : That also is a question which 1 
ha'\'e nlrcady answered. 

Mr. Vidya Sagar Pa.nclya : May I ask if the Honourable Member will 
be able to publish the previous correspondence, that is, that took place 
before the last ten weeks for the information of the House , 

The Honourable Sir J&IIUtB Grigr : I must look up whether any exists 
before I can answer that question. 

Mr. M. Malwood Ahmad : Is it a fact that the reason for not im-
posjng a duty on the export of gold is that the Secretary of Stl:it~ doe!! 
not want any duty on the export of gold Y 

The Honourable Sir James Grigg: The Honourable Member is 
expr('s!'>iug his own opinion. 

Mr .•. Maswood Ahmad: I want to know the fact-whether that is 
a fact or not. 

The Honourable Sir James Grill: Perhaps the Honourable Member 
will be !-!ood enough to put that question on the paper. 

Mr. T. N. Ramakrishna Reddi : In view of the fact that several new 
Honourable l\lemberN have come in, will the Honourable Member kindly 
read (lut the anf-iwer to the question of Mr. Rastogi, instead of referring to 
the anqwer giw·n NOmE' time ago , 

The Honourable Sir James Grier: Shall I read out the answer to the 
reh·\·llll1. part of the question? It if; this : 

•• Government do not give intimation in advance of their intentione about taxation." 

Mr, Lalchand Navalrai : I will repeat my question. I want to know 
wLethel' the Honourahlp Member is going to pursue the same policy to 
which hE' has referred and which was adopted by the former Finance 
Memhpl', or whethE'r hE' has now thought out the problf'm afreih to see 
if lie can now change it. 

The Honourable Sir James Grigr: I have already answered that 
question to the maximum extent I am capable of answering it. ' 

. Dr. Ziauddin Ahmad: Has there been any communication between 
th~ Goyernment of India and the Secretary of State about this export of 
gold? 

The Honourable Sir James Grigg: That question has been &nswertld. 
!'tIr. Gaya Prasad 8inch : Are Government aware of the IItrong feel-

ing that exists in this country with regard to the unrestricted export of 
gold out of this country , 

The JIonourr.ble Sir lames GrIrr: Government are aware of all 
relevant considerations. 

Mr. Ga18 Pruad 8ingh : Including the strong feeling that exists. in 
thiN country , 

L168LAD .a 
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The BOllO.-abl, .air .1..- Clriq : :y 88, _.of e;dl"iJ rO,~ ~vant 
cull~deratioll. . 

Mr. B. Du : Are Government aware that tbe·lt&tement intlle 
Controller of C1UTency's report that a very little percenta«e of thill 200 
crores of exported gold is distress gold is untrue and that the belief of 
the Dll'rcantile community is that more than fifty per cent. of thili gold 
is ,distress gold' 

The HODourable Sir Jamel Grigr : I am aware of the opinion 
exprellsed in the statement of the Controller of the Currency, and 1 am 
awarl;> that di1ferent opinions are held by other people. -

Mr. H. P. Mody: Have Government any information as to whether 
all this gold is diRt-ress gold or comes out of surplus hoards' Are Gov-
el'nment in a position to say anything with regard to the quantity of gold 
",hi,.h still remains' 

The Honourable Sir Jamel Grigg : The only official inftll'mution ia 
that contained in the report of the Controller of the Currency. 

STRIKES OF THE TEXTILE WORKERS OF BOMBAY. 

26. -Mr ... IIanrood Abmad: (a) Will Governmcmt be pleased 
to makr. a full statement about the strikes of the textile workers of 
Bombay? 

(b) WiII Government be ple88l"d to state (i) whethE'r they h8,-e re-
ceived any corresponaence fl'om the Local Government in this ('on nee-
ti(,n, (ii) the reasons and thr. extent of the strike, (iii) the actirJu taken 
by the liocal and the Central Government, (iv) the demands of the 
.labourers, (v) the number of the lathi charges made by the polic(', (vi) 
. the action taken by the millowners to meet thE' labour grievancc:'!, and 
(lIii) whether the trade unions of the workers have been recosrnisell by 
the eJllployers T 

The Honourable 8ir !'rank Boyce : I have called for certain infor-
mation from the Government of Bombay and will lay a reply on the 
table of the House in the course of the next few da;ys. 

Mr. S. G. Jor : May I know what action precisely has been taken 
by thE' Government of India and by the Local Government, 80 far IlS these 
fltrik('s are concerned , 

The Honourable Sir I'ra.nk Boyce : I venture to think that, that 
qucldion \vould be more relevant after I have laid the reply which I pro-
P()~(' to lay on the table of the House. 

Mr. B. Du : lias the attention of the Honourable M~mber been 
drawn to a Press report issued t\\'"o or three days ago that. the Bombay 
GOyr.rlllnent. are contemplating to have another inquiry regarding the 
lnIges of the workers of the Bombay mills' 

'l'Ile Honourable Sir Prank Boyce : The Bombay Government have 
all'f!~dy . had an inquiry regarding the wages that are paid in the cotton 
textIle Industry of Bombay and the report on that subject hac; already 

r ,b~ll .. Jluhlishe.d. ' 
Irr. B. Das : Is the Press report correct that the Bombay Govern-

ment. ~r~ contemplating a fresh inquiry Oll the wages of :the textile . :worten , 
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'!he ~able SIr Prf.* B07ce : I have ·no information 'at preHent 
on that subjeet.· . 

Mr ........ Abmad : Are Government aware the.t mO.re than a 
aih9itIi • Jdice of .th$Clueetioil was ,b'en , 

':. TYle ttoDourable Sir Pri.nk :royce: Y., and action was taw i~·. 
mcuint~ly; The Honourable Member will understand that the situatiouin 
MHIIRt hIlS cha~ considerably from time to time: I wu v-ery anxious 
to (l.'iv~ him the latest information on the subject. 

Mr. M. IIaawood Abmad : But the result is that we did Dot get any 
inforruation. 

LETTING VALUE LEVIED BY THE MUNICIPAL CORPORATIONS 011' BOMBAY AND 
KARACHI FROM LANDLORDS ON ACCOUNT OJ' MUMCIPAL TUES. 

27. ''''th Lji Abdoo1& BaroOD : (a) Will Government b~pleaS~ 
to state the percentage of annual letting value allowed to bema fide laud .. , 
lords in the cities of Bnmbay and Karachi respectively, as allowance on: 
account of rep'airs in connection with the payment of income·tu mulei 
the head " Property" , 

(b) What is the percentage of letting value, respectively, levied bi 
the ~Iunicipal Corporations of Bombay and Karachi from bona fide lando, 
lords on account of municipal taxes , 

(c) Has the attention of Government been drawn to the fact tha~ 
in view of the heavy municipal taxes on house property in the cit.ies ot 
Bomba~' and Karachi, the allowance referred to in part (a) is milrerably 
insufficient 7 

(d) Do Government propose to amend section 9 of the Indiala 
Income-tax Act, 1922, 80 as to make due provision for an allowance with 
regnrd to the municipal taxes also , 

The BODOurable Sir Jam .. Grigg: (a) One-sixth of the Annual 
h!tting nlue is to be allowed on account of repairs in all cases where re-
pairs lire to be executed by the landlord concerned. 

(b) 16 per cent. on gross rental valuation for Bombay and 14 I)er cent. 
for Klu'achi, as far as the Income-tax Drepartment is able to aaeeTtain. 

«(') No, An allowance on account of repairs has, as a matter of faot, 
mothing to do with the payment of municipal taxes_ 
~). . 

l:NEQUITY IN THE ·MATTER OF THE LEVY OF INCOME-TAX IN CONNECTION WITS 
THE OWNERS OF HouSE PROPERTY. .'. 

28. -Seth Haji .&.1»cloo1& Haroan : (a) Will Government be ple~ 
to ",tatE' the percentage of income permitted to owners of house propei'tj 
-a.s allowance exempt ft:om the payment of income-tax to Government T 

(b) what is ihe percentage of income permitted to 'cnmera 'of ~ 
:a~ n]JOW8IiCe ex~pt from 'th~ pay1ttent of ineome-ta~ to Government , . :: . 

. ; (t.) What is tna' 'complaTatiV'e -dilaavantage 'to ~e owners of hoUli 
l'1'Operty in the' matter of payment of ineolDe-tu 'to . Government , 
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(d) Do Govel'lUllent propose to do a,,&y with- the inequity, in -the 
matter of the levy of income-tax in connection with the owun of huuse 
property , 

-0 • The BoD'bie 8ir Jamll Grin: (0), (c) ad (d). The lDcome-tu 
Aet does not prescribe any such perqentages. The lilt two parts of the 
question do Dot therefore arise. 

('b) The various allowances to be made in computing (0) moo .. 
chargeable under the head "Property" and (b) business income, are 
laid down in sections 9 and 10 of the Act, respectively. 

TRANSFER OF THE POST OFFICE AT NIBKARORI IN THE DISTRICT OF 

F ARRUKHABA.D. 

29. eLa.la Han Raj Swamp: (a) Are Government aware that the 
Post Of8.ce at Nibkarori in the District of Farrokhabad, TehIIl 
Farrukhabad, where it was located for 60 years was removed to Bihar, 
another village, about two years ago T If so, what were the reaROn!! for 
its rcmoval to that place , 

(b) Are Government aware that on a representation being Jruule by 
the rE'sidents of Nibkarori in the matter, an enquiry W88 mad~ by t.he 
District Magistrate through the Tehsi1dar, who reported that Nibkarori 
was a much larger village with a larger population and a market , 

(c) Are Government aware that the Tehsildar also reportl'" that 
Nibkftrori has better claims for a Post Office than Bihar , 

(d) Are Government aware that the Post Mast~r Generftl passed an 
order for the retransfer of the Post Office to Nibkarori , 

(e) Are Government aware that the order was not carried out , 
(f) Are Government aware t.hat it is a fact that the District 

Magistrate twice recommended for the retransfer of the Post Office to 
Nibkarori, and that his recommendation was not heeded, and the Post 
Master General, United Provinces, revoked his previous order' 

(g) Are Government aware that a representation was again ma<\.e 
in :March, 1934, for the 10C'ation of the Post Office at Nibkarori , 

(II) Will Government be pleased to state what stepa, if any, are beiDl 
taken on that representation T 

The Honourable 8ir Prank Noyce: (a) A permanent post office wU 
opened at Nibkarori on th~ 1st April. 1902. As it was found in 1931, that 
it was working at a loss, thE' question of reducing its cost was taken up. 
The Extra Departmental Branch Postmaster of the office did not agree 
to any reduction in his allowance and as no other suitable man could be 
found for the charge of the oftlC{~ at Nibkarori it was, with the concur-
rence of the District Mftgistrate, removed to Bihar on the 11th Maroh, 
1932. 

('b) to (8). In consequence of representations received from the 
_dents of Nibkarori, the PORtmnste,r-General, United Provinces, made 
farther enquiries into t.he cue through the di.,trict authorities and OD 
the recommendation of the District Magistrate ordered the removal of 
tile post ofllce from Bihar to Nibkarori. The residents of Bihar, how-
ever, protested -and the Divisional Superintendent of POlt Ofliees WM 

--
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wed to involtigate the casEl personally. He recommended that the 
post· oftle. gould remaiD. at Bihar, but that the reeidente of Nibbrori 
should get a daily delivt'ry of their letters. ~gements aceordingl)-
w.~ made and the orders for the removal of the post oftlce to village 
Nibkarori were cancellnd. 

(f) Conflicting recommt'udations have been made by the District 
O1Ilcers at different times as to the relative suitability of Bihar and 
Nibkarori for the location of the post ofJ\~e. The circumstances in which 
the Postmaster-General cancelled his order for the shifting of the post 
ofBcc from Bihar to Nihkarori have hecr. explained in the reply to the 
previous parts of the question. 

(g) 'Yes. 
(h) It is under the conRideratioll of the Postmaster-General, United 

Provinces. 

FREE SUPPLY OF f;TATlSTICAL PUBLICATIONS TO UNIVERSITIES. 

30. "'Lala Barl Raj Swa.rup: (a) Will Government be pleased to 
stat.(' what statistical publicatioD6 of the Government of India used to bl! 
snppliE'd free to the various Indian Universities , 

(11) Is it a fact that recently Government have passed orders stop-
ping tl\(· free mpply of such pUblications to the Universities , . 

(r) Are Government prepared to consider the advisability of J'8-' 
starting the free supply of statistical pUblications to Universities which 
often carry researche.<! in various directions' 

Mr. G. I. Bajpai : In the existing procedure which has been in 
vogUE' sincc 1928, the Vnh-crHities can purchase pUblications of the Gov-
ernment of IndiA at eoneeuionnl ratetl, i.e., ordinary published prices 
It-ss 2!l per eent. discoU:lt, if npplicatioJl.!l are made through, and sup-
porh'd by, the Local Government concerned. Some of the publications, 
which are of interest to TTnh-ersitie9, flre being llupplied free or Oil 
exchange basis. No oruers have becn issued since 1928, altering thil 
pra(·tice or di"lcontinuing thc free supply of statistical or other publiea-
tions. where mJade. Steps are bring taken by Rome Departments to 
resume the free supply of ct'rtain stlltistir.al publir.ations to Universities. 
which was discontinued in ]928. The lists of publications asked for in 
(0) of the Honourable Member's question are not readily available. 

ABSENCE OF SENIORITY LIST ON THE EAST INDIAN RAILWAY. 

31. -Dr. Ziauddin Abmad: (a) Are Government aware that there 
exists great dissatisfaction among the oftlcera of the East Indian Railway 
on account of the absence of a· aeniority list' 

(1,) Is it a fact that none can say who is senior to whom , 

Mr. P .... Bau: (a) Nn. There il!l at present s, geniority list. Cat\. 
tain representja.tions have been made regarding the information ShOWB 
in this list. These are under examination by th'e Railway BO&JId in eon .. 
mltation with t.he Public Service Commission. 

(") No. 
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&1.- ".fillf.16u4ltaftln:l! Kay I uk,Sir,' whetller'th"'8erUoritiliata 
are ...,ised , ' 

ir. P. B.. Bau : I have just informed the gQus~ tlu~t ~ert~in people 
have represented against that seniority list and ita remion is now under' 
oonaideration. 

Dr. zi~uddiD Ahmad : When do the Government hope to publish tbi • 
.enio,ity .1is~, t~e absence of which is a source of great conf~8ion , 

," 'l!IIr .. P. B. :Bau : As soon as the seniority has been fixed after consul-
tation with the Public Service Commission. 

Dr. Zianddin Ahmad : How long will it take' Will it take an 
iB1lnity T 

lWr. P. R. Ran : I cannot Ray whrn it will be published, but it will 
certainly not take infinity. 

TENlTRE OF OFPICE OF THE AGENTS OF RAILWAYS. 

32. -Dr. Zianddin Ahmad : Are AgentA of Railways appointed for 
a period of five years, or without time limit , 

Mr. P. R. Ran : ~o tenure has bren fixed for these posts. 
lWr. La.lchand lfavalrai : May I know, Sir. Why the tenure has not 

been fixed when WI' knnw that {,,'en the tenure of the Executive Mem-
ber~ is fixed ! 

Mr. P. R. Ban : There are many posts for which no tenure has been 
bed. , 
r1 : Dr. Zianddin Ahmad : In view of the fact that the Board does not 

interfere in the work of t he Agent why IIhould we not be given longer 
time to understaJld his business T IR it not a fRct that most of these 
Agents have been thcl'f' only for a short period. and during this time 
1I18Y are incapable of initiatin~ any new reform except one, namely, to 
manupulate for their successor , 

Mr. p, R. Rau : T am TPplyinl! to that quest.ion in thl' next ques-
tion. 

AnENT!'! OF THE EAST INlIJAN RAILWAY. 

33. -Dr. Zianddin Ahmad: Will Government 'be pleased to state 
the names of the Agents and the periods of their service in the East Indian 
Rail!ay si~pe ,1924 T 

ltfr. P. R. Rau : Sir George Colvin was the Agent of the East Indian 
Railway from the 30th September, 1921, to the 28th March. 1933. " period 
of nearly 12 years; Sir JI~h Hannay from the 29th March. 1933. to the 
Ztt April. 1934 ; Mr. A. V. Venables was appointed to officiate from the 
29tJ.t; • ..April •. 1934 . 
• j., Dr. 'Zla.uddfn A)mad : Is not lit. Venables going to retire nexty. 
and another man will bl' appointed for another year , . 

Mr. P. It. Ran : I am afraid I do not know when ~r. Venables is 
due to retire. 
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AI,.TBB.6.TION OF AGE OF PEBSONS IN THE RA.ILWA.Y SERVICE • 
. .. r ,.. .. f: '~h "t), ,J, llf '. 
34. -Dr. ZiHddiD Abmad : (a) What is the method of altering the 

age in c~ of, ,Persons already in Railway Service , 
(bi Has the attention (,If"Government ,been drawn to the alteration 

of tht' 'age of Mr. L. Robinson by ten years (vide classified list of sub-
ordinate officers, East Indian Railway; 1924, page 37) , 

JIr. P. B.. Bau: (a) No specific evidence has been prescribed, but it 
nlUst be lIuch as will satisfy the sanctioning authority, e.g., a birth certi-
ficate. 

('b) The Agent, East Indian Railway, reports that no alteration hu 
been made in the date of birth of Mr. Robinson. 

, -
1Ir. LalohaDd N&valrai: May I know, Sir, if the age is decided on 

the eertiftca~s of registered Surgeons or registered medical practitionCN 
or only by the Railway Surgeon.'t , 

Mr. P. a. Bau : It bas Dothililt to do with the Railway SurgeoDi. 
I was talking of a birth certificate. 

Dr. Ziaudclin Abmad : I have given the chapttlr and the verse in 
this particular casp., and hpnce the opinion of thp Agent was unneces-
sary. Did thp Honollrahlc Mcmher ~oD!mlt the particulilr reference that 
I g.a.ve in my question Y 

Mr. P. R. Bau: The Agent bas repol·ted that no alteration wM 
marle and that is, I think, conclnsive. 

Dr. .uddm Ahmad: Ma~' I nRk ,,,hether the Honourable gentle-
man con~nlted the classified list of subordinate officers of the East 
India.n H.ailway, pnge 17 T 

Mr. P. :I.. Ban : I cannot SE'e how, by consulting a particular (·lasei-
fied list. I can find ont whether an altf"ration h.u been or not. 

, :' ••• • ~ : I ' . I, • f . . . 

Dr. Ziaudclin Ahmad: If the HonourablE' gentleman had consulted 
the classified list of 1924 and the present classified list, he would have 
found th(' discrepsJJcy. Tn thiR particular case, it is a question of 
printed facts . 

• ~ • .• ,. I • 

Mr. P., a. Ran : Then it must be II clerical errOr. 
Dr. Ziauddin Abmad: Dof'<; thp, Honourahle Member mean to say 

that the reports published by ~\'ernment contain clerical errors t 
Mr. P. R. Bau : Surely my frienrl is awar(' that even in printed 

reports there may be mistakes. 
" Dr. Ziauddhi Ahm8d : Do Government propoie n(lw to consult the 

rlassifie.d . list , 
Mr. P. R. Ban: For what purpose' 
Dr. Ziauddin Abmad: If the reports published 

~~!~ }~!~, ~1 ,.of ,clerJcol. ~rrors~ then ~e. will bot .. 
:Ad~lr~lstrat~on .ls, and where. w~ are , 

Mr. P. B.. :ai.1l: Theft! may be clerioal l,DisWtes 
report. . 

by the Railwq 
know where the 

in. ~y printe~ 
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METHOD OF PROMOTIONS ON THE EAST INDIAN RAILWAY. 

35. -Dr. Zfandclbl Ahmad: On what principle are promotiODI 
given on the East Indian Railway-seniority or eftlcieney , 

1Ir. P. JL Ban : Both factors are taken into consideration. 
IEr. B. G. Jog: Is there :my third element' 
Mr. P. It. Bau : I am not awa.re of any. 

CERTAIN CONCESSIONS GRANTED TO THE STAFF OF THE OPFICE 011' THE DIRECTOR 
GENERAl" POSTS AND TELEGRAPHS. 

36. -Mr. M. Maswood Ahmad: (a) Will Government be pleascd 
to refrr to my unstarred question No. 187, answered on the 
13th March, 1934, and furnish more elaborate reply giving tht.' uamCIJ of 
those employees who got the concessions although they (i) were actually 
emploYl'Il in Director General, Posts and Telegraphs Camp Office, Simla I 
DeliJi. (ii) were actually employed after the issue of the letter, Wi) 
were actuallly transferred to Director General's office from !'!(lDle other 
offic£" lifter the issue of the letter, (iv) were actually holding tmnpurary 
appointment in the Director General's Camp Office or at headquarters on 
and ,rtf'r the date of the issue of the letter, and (tJ) never muintained 
th('ir home,s in or in the neighbourhood of Calcutta , 

(b) If the concessions were granted to any of those mt'nt-ioned in 
(i) to (v) of part (a) above, will Government be pleased to furnish de-
tails of t.heir eligibility in accordance with the letter T 

(c) Will Government be pleased to quote the names of those employees 
who were refused the concessions although, prior to the iRslH' of the 
letter, (i) they were made permanent, (ii) they were actually emrloyed in 
Dlireetor General's office at Calcutta, and (iii) they maintailll'd homes 
in or in the neighbourhood of Calcutta T 

(d) Tf the concessions were refused to any of those mentioned in (.) 
to (Mi) of part (c) abo~, will Government be pleased to furnish details 
about thf'ir ineligibility in accordance with the letter' 

(e) Will Government please state more elaborately the reasons for 
refusing the grant of concessions to certain non-conceasionists on their 
penn anent transfer from Simla to Delhi and for not compensating them 
for their annual 1088 of at least Ra. 1,000 each which they drew as pllrt 
of their pay in the shape of allowances, etc., from the date of their em-
ployment. that is, continuoU!lly for more than ten years and in some cases 
20 years Y 

The Honoura.ble Sir Frank Noyce: (a) to (d). The concessions 
referred to were sanctioned by Government in 1926 subject to the condi. 
tions laid down in the Department (If IJldust ,·jes u.lJd Lahour letter No. 17-
P.T.~., dated the 5th August, 1926, a copy of which was appended to the 
reply t.o the Honourable M('mber's previous unstarred qUe8tion No. 187 
ill this House on the 13th March. 1934. Those cler1Dl who satisfied the 
eonditions received the concessions. So lo~ an interval of time has 
elapsed thlat the collection of the details asked for by the Honourable 
Member would involve an expenditure of time and trouble incommensu. 
rate with the value of the re&nltAJ. .. 
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(e) The CODee&8ioDS were refused in the case of 19 clerks for the 
teaaoDS explained in the replies giwn in this Houle to Mr. Anwar-ul-Azim ' • 
• tuNd q1l8ltion No. 482 on the 19th March, 1928, and to ·the cut motiOll 
moved by the HODourable Member himself on the 13th March, 1931. All 
Tegards the question of compensation the position was fully explained in 
part (b) of the replies to starred questions Nos. 134, 135 &nd 953 in this 
House on the 4th September, 1929 and the 16th March, 1931, respecth·ely. 
There is nothing I could usefully add to these explanations. 

ADVANCES FOB HOUSE BUILDING. 

37. -Mr. II. ltIaswood Ahmad: (a) Will Government be pleaHcd 
to refer to the reply given to stan;ed question No. 386, dated the 20th 
February, 1930, regarding advances for house building and stat.(' if the 
replies are basl'd on practice or on any rule' Is that practice 01" ru,}e 
sUll in force, or has any modification been made Y If the latter. what 
are the modifications' 

(b j If advances for building houses outBide New D'8lhi aren Rre not 
grllntl'd to employees of the Government of India, will Governmfut be 
plell..'ll'd to st.ate for what purpose Chapter 9, Article 155 (a), of t.he Civil 
Account Code, Volume I, has beeJl made &nd what is the nect.'SSity for in-
sertiJlg Note 3 to Rule VII of the Article, vide correction slip bearing 
N:l . .173. dated the 9th July, ]928 , 

(c) Is it a fact that the allotment of plots of land in New Delbi area 
are JlOW made by public auction only T 

(d) Do Government propose to consider the matter soon and make 
lll'Cf'!I!lSry provision in the rules to enable t.hose ministerial stafi of the 
GO\,I~rnment of India and Attached Offices who. without additional hard-
ship, are unable to meet the recurring expenditure of paying house-rent 
fl'om their pay below &. 200 per mensem, to purchase land from Govern-
ment on considerably low price within their means with inheritory tighl 
in New Delhi for building their own houses, if 80 desired' If not, why 
not? 

The Honourable Sir Jamel Grigg: (a) The reply given to 
parts (b), (e) and (f) of question No. 386 was baS(ld on Articles 154 and 
1115 of the C'h'il Account Code. As regards parts (c) and (d) the rate 
of int!'·rest is fixed annually on the basis of current borrowing rates of 
the Go"ernment of India. The reply given to part (a) was based on 
executh'e orders. The order prohibitin~ the grant of advances for the 
construction of houses in old Delhi hRS been relaxed in a few exceptional 
eases, but it has recently ooen decided that it must now be more strictly 
enforced in view of the re-opening of the New Capit.al Project. 

(b) Article 155 (a) of the Civil Account Code does not apply only 
to the headquart.ers of the Government of India. Note 3 to Rule VII of 
that Article was inserted because under the existin~ rules a house-build-
ing adv.ancE.' could only be frl'anted to a person who possessed fnll pro-
prietary rights in the land upon which he intended tQ build or had a lease 
which was not due to expire for a considerable number of years. Under 
th(' n11E.'s relating to the allocation of sit.es in the New Capital, pernetual 
~ could only be granted on product.ion by the Rpplioant of a 'certificate 
Ilgned by the Chief Commissioner certifying that the buildings had beeD 
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o9.t84 in &ocordance with the agreed eonclitiou, ,and it ,!,,88 therefoN 
~ry to amend the rules to.eJlable advaaeea to .. tri"fen 1D supb: ...... , 

(c ) Yea, except in certain reserved areas. 
,: . (d) I would invite the attention of the Honourable Mem~r to part 
(g) of the statement which was laid on the table on the 27th of March, 
1934, with reference to his starred question No. 878. 

38.-

Mr. President (The Honourabl!' Sir Shanmukham Chetty) : With 
regard to question No. 38, the Chair has to inform. the House that under. 
Legislative Rule 8 (2). His Excellency the Governor General has decided 
that it infringes Rule 8 (1). The question has, therefore, been disallow-
ed. 

Mr. O&ya Prasad Singh: But you. Sir. admittt>d the question. 
Mr. President (The Honourablf' Sir Shanmllkham Chf'tty) : The 

Honourabl~ Member may refer to the LegislatiYc Rules in which it i. 
pointeu out that wherever there is Rny doubt with rep:ard to the applic-
ability of Rulf' 8 (1). the decillion of the Governor General shall be final, 
and, in accordance with that power. Hill Excellency the Governor General 
hRS held that this comes under the mischief of Rule 8 (1). 

. Mr. Ga.ya. Prasad Singh : May 1 know who referred the case to 
the Governor General ~ 

Mr. President (The Honourable Sir Shanmukham Chetty) : The 
Chair has explained the proceedings to the Honourable Member. Ap-
pilrently hI' is not acquainted with the rules. 

Mr. Gaya Prasad Singh : Not quite. 
. Mr. President (The Honourable Sir Shanmukham Chetty) Then 
ne mUNt ref('r to thp rules. 

:MEXOlU.NDUIrI SUBMITTED BY THE ALL-INDIA POLIOE AsSOCIA1'ION TO THE 
SBCBETABY OF STATE IPOB INDIA. 

39. eM!'. Gaya Prasad Singh: Will Government kindly make avail-
able the memorandum !Submitted by the All-India Police Association to 
tht' Recretary of State for India, protesting agaiJl8t the proposal to 
transfer police force to a t'esponsible Indian Minister , 

The Honourable Sir Barry Haig : The attitude of the Indian Police 
.Association in regard to th!' transfer of law and order is indicated in 
R.aragraph 2 of the memorandum submitted by them to tbe Joint Select 
~o~tt~o. . The memorandum is- included iJl Volume IIA of' the COJDo 
,Jl)ittee's Minutes of Evidence, a copy of which is available in the Librart 
of the House. 

Sir Abdur Bahim : Wag the memorandum submitt!d by th.e :Hem-
ben who nre actuany: in service f 
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_ ~ .Jo~" ,~.~ ~ : .1 think the memorand~ is ~
tendelrto represent tlie vU~WBof al1setvlng Mf-mbers. The IndIan Police 
Association is an Association in the main at any rate of serong Mem-
.,era. 

EKPLOYJlENT OF PANAMA N ATIVE8 BY THB SIND INDIAN MDoHANTS: ~ 

'0. -Mr. Q&J& Pruad IiDgh -: (4) Are Government awate that 
the Panama Govel'nment have served notice on Sind Indian merchant. 
residhig there to employ in each ftrm three natives of the place, and that 
:those Indian merchants who have refused to abide by this order haw 
been asked to vacate the island within a prescribed period , 

(b) Do Government propose to make an enquiry into this matter' 
Mr. B. A. P. Metcalfe: Government have received no information 

beyond that laid on the table in answer to starred question No. 215 
allked by Mr. Lalchand Navalrai during the t)imla Session of 1933. 

(d) Enquiry is being made from His Majesty's Minister in Panama 
and the result will be communicated to the House in due course. 

Mr. LBi1cha.nd Navalrai : May I ask if there is any agreement or 
convention with the Panama Government that the merchants whQ settle 
down there should be allowed to do so without any restrictions f Have 
IUlY re!ltrictions been since placed UVOIl them , 

Mr. B. A. P. Metcalfe: I am not aware of any particular conven-
tion. If the Honourable Member will put down a question, I will obtain 
information for him. 

Mr. Lalcha.nd Navalrai : The question arises out of the question 
J ho\"e alrcady put. If I put down a separate question, it may take some 
time to be admitted. 

Mr. B. A ..... Metcalfe : I am not at all sure that the Honourable 
Mt'mber'B supplementary question arises out of the original question. 

Mr. Lalchand Navalrai : May I know from the Honourable Mem-
bt'r whether it does not take a long time to have correspondence with 
the Panama Government and in the interval the merchants there are 
suffering. Will it not be a qu.icker process if the Honourable Member 
would communicate by telegram with the Panama Government' 

Mr. B. A. P. :Metcalfe: We have written to the Minister, and we 
hope to get a reply by telegram. 

WITHDRAWAL OF THE CONCESSION OF FREE RAILWAY JOUBNEY FROM PERSON8 
TRAVELLING FOR ANTI-RABIC TREATMENT. 

4:1. -ltIr. ·Gaya Pruad Singh: (a) Are Government aware that 
the concession of free raUway journey to indigent persons in. Bihar and 
Oriasa, travelling for anti-l!a/lic treatment hitherto granted by the rail-
way administrations, has been withd11awn from the 1st JulY, 1994, and 
t):Jat the l~cal bodi~8 in the province have accordingly been warned that 

. : frOm the abo'Vle dilte' they will liave' to bear extra' Ohaiges on. account of 
railway fare of indigent patients within' theii-"resppctive areas proceed-
ing for anti-rabic treatment , 
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(b) Why has tAis, conoesaion been withdraWn by tlit railway ad-
ministrations , 

(c) How many such indigent persons in Bihar and orissa. have beeB 
allowed this concession every year during the last five years by the rail-
way administratioDB , 

1Ir. P .... Bau: (0) and (b). The Indian Railway CoDferenoe 
Association decided recently to withdraw the concession of free travel 
for such journeys on the ground that if free travel was necessary it iI 
for Local Governments to defray the cost of such journe~'s. The sacri-
fice of railway revenue involved could not be justified on commel'cial 
grounds. 

(0) Government ha'\;e no information. I may add that it Wal 
estirnatl'd that the loss to all railways by the grant of the concession 
was in the neighbourhood of Rs. 35,000 per annum. The annual num-
ber of free tickets issul'd was in 1931 about 14.000. 

Mr. Bhuput Bing: Do Government realise that in Bihar and Orissa, 
owing to the earthquake, the local bodies have been hard hit, and they 
have suffered a great <1l'al on account of the wit.hdrllwal of this conces-
sion T 

Mr. P. R. Rau : I am not slIre whether this concession is asked for 
only for the province of Bihar and Orissa, and not for all other pro-
vinces. We could not possibl~' make a distinction between one pro-
vince and another in this matter. 

:Mr. Bhuput Bing : Has this concession been withdrawn from all 
Local Governments ~ 

Mr. P. R. Rau : Yes, Sir. 
Mr. B. D&8 : Did the Railway Boar'(1 writt> to all Local Govern-

meuts requesting thl'nl to defray the railway journey expenses of in-
digent persons ? 

Mr. P. R. Rau : I think the decision to wit1u]raw the concession 
was communicated to all Local Governments. 

Mr. Bhuput. Bing: Do Government realise that, before withdraw-
ing the concession, the local bodies were not warned to make provision 
in their budgets, and not having done so, will Government advise the 
Rllilway Board to give this concession till the next budget of the local 
bodies is framed ? 

Mr. P. R. Bau : My Honourable friend is probably not aware that 
due notice was given of the withdrawal of this concession. 

Dr. Ziauddin Abmad : Was the fact of withdrawal of concession com-
municated to the Education Department who are managing the Kasauli 
Institute at great expense, as the question of abolition of this Institute 
may arise' ' 

Mr. P ....... u: The quesion of abolition of this Institute does Bot 
arise. 

Dr. Ziauddhl Abmad : Was the faat of withdrawal of cODceuioa 
communicated to the ,Education Department , 

1Ir. P. B. Bau : Certainly. 
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hESR BATOR 011' POLITICAL PBISONDS SENT TO TIlE A.ND.A.MANS. 

42. "'Mr. Blmput SiDg (on behalf of Mr. S. C. Mitra) : «(I) Is it a 
fact that a fresh hateh of political prisoners has been sent to the Andamaus 
by the middle of l\IRY T If Sll, on what date and how many , 

(b) Will Government please supply the names of the prisoners sent 
in thfl batch referred to in part «(I) above' 

(c) Is it a fact that formerly the local Governments used to pub-
lish the names of political prisoners who were sent to the Andamans' 
Why is' this procedure not being observed at present , 

(d) Have Government coDBidered the fact that most of the relatives 
of the prisoners cannot avail themselves of any chance of interviewing 
the prisoners before they leave the shores of India T If so, are Gov-
ernment prepared to announce the names of the transported prisoners 
~o as to afford to the relatives the facility of knowing the movements of 
the prisoners 1 

The Honourable Sir Barry Baig : (a) I pl'esume the Honourable 
Member refers to terrorist prisoners. Ii such prisoners were sent to 
the Anuamans on the 13th May, 1934. 

(b) GOH'rnment are not prepared to ptlblish the names of the 
prisoners. 

«(,.l Governml"llt are not aware of any such practice as i .. mentioned 
in the first part of the question. Thl" second part does not arise .. 

(d) Arrangeml"nts are madl" for the rl"lativl"s of prisoners earmark-
I'd for j he Andamans to have an opportunity of intel'viewing them 
bl"fore deportation. 

Mr. Gaya Prasad Singh: Wl"re the relatives of these prisoners in-
forme:! that these terrorist prisoners have been transferred to thl" Anda-
manl> t 

The Honourable Sir Harry Haig : I said : 
••• \ rrangements are made for the relatives of prisoners earlllHrkod for the Andalll8ns 

to !aul'£' IJII opportunity of intorvie\\'ing them before deportation." 
Mr. Lalchand Navalrai : In view of the fact that terrorism haa 

gone down, may T know if the Honourable Member is going to change his 
policy and not send these prisoners to Andaruans Y 

The Honourable Sir Barry Haig : There is 110 suggestion of chang-
ing the policy. 

TRANSFER OF MR. BIMALENDU CHAKRAVARTY, A POLITICAL PRISONER, FROM: 
THE ANDAMANS TO THE ALIPORE. CENTRAL JAIL. 

43. *Mr. Bhuput Sing (on behalf of Mr. S. C. Mitra) : Is it a fact 
that Sj. Bimalendu Ohakl'avarty, a political prisoner, has been brought 
baek to the Alipur Central Jail from the Andamans' If so, when, and 
what is th~ l'eSBon for his transfer T 

The HODourable Sir Harry Bair : The prisoner was returned t(1 

"Bengal on May 3, 1934, as he is suffering from mania. 
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WITRDBA WAL 01' PUJlJJ!8JON OF INTEBVIBW GRANTED TO MR. SUSIL D~ 
GUPTA, A PotmcAL PaIIONEl\ IN TBB AND.AJU58. 

44. '*111·. BIulput·am, (tln behalf of· Mr;· 8~ O. Mitra), : (a) Is it • 
faet that the permission granted by the Chief Comm.issioner, Andl.1 .... n ., 
to interview Sj. Susil Das Gupta, a political prisoner, W&8 subsequentlY 
withdrawn by the same officer without assigning any reason 7 . 

(b) Have Government any objection to state the reason for with-
drawing the pel")Dission to interview political prisoner, Sj. Susil D •• 
Gupta once granted by the Chief Commi88ioner to Mr. Benoy Du 
Gupta , 

The HODourable Sir Barry Baig: (a) and (b). On an application 
hy Mr. Benoy Das Gupta, for an interview with Mr. Susil Das Gupta, a 
terrorist prisonl'r in tbe Audamans, the Chief Commissioner informl'd the 
applicant that an interview would be permitted proviaed the Bengal 
Police raised no objection. On receipt of the views of the Deputy 

. Inspector-General, Criminal Investigation Dppartment, IntelligC'Dce 
Branch, Bl'ngal, the Chief Commissioner dt'cided that it was not ex-
pedknt t.o grant an interyie\",. 

CERTAIN FACILITIE'l 'TO DIVISIO~ III PRISO~ERS TN THI<~ ANDAHANS. 

45. *Mr. Bhuput Sing (on behalf of Mr. S. C. Mitra) : (a) Is it a 
fact .that the political prisoners in thE' Andamans are not allowed to ha.ve 
money deposited in their names with the jailor' If so, how can the 
Division III Prisoners get the nCCeRsary stationery at their own ex:pl."U8e t 

(b) Is it a fact that in reply to my starred question No. 609 of the 
4th April, 1934, Government Raid that the Division III prisoners ill the 
Cellular Jail, Andamans, are permitted to buy stationery at their OWR 
expense, and will Government please stat~ what facilities the pricloners 
haYe to do so T 

(c) Are Goyernment aware that under the Bengal Jail Code the 
deposit of money with the jailor for all clas..cres of prisoners is permis-
sible' 

(d) Are Government prepared to see their way to permitting the 
lame facilities to the prisoners in the Andamans, who enjoyed this pri-
vilege in Indian jails T 

The Honourable Sir Ha.rry Haig: (a) I would refer the Honourable 
Member to the rules for the treatment of terrorist pri80nel'S in the 
Andamans, a copy of which was laid On the table of the HOllse on 
February 16, 1934. It is not a fact that C class prisoners nre Dot 
allowed to have money in the custody of the Superintendent of the .Tail. 
The second part does not arise. 

(b) The answer ~o .the first.part is in the aftirmat,ive. As regard8 
the second part. permlS810n for the purchase of nny article of Atati~merv 
is granted by the Superintendent of the Jail. • 

(c) Yes. 

(d) Does not arise, in view of my. reply t.o part (a) above. 
'. l· 
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• ~6~l('1tir •. ~~~t '.iDI (on' )~ehalfof !4r. S.!~,: ¥i~r~) : Clf) 'Are' 
Govenlmcnt aware that under the Bengal J &it Code, hghfS are allowed to 
·be ulled by the prisoners .. tany, time at night ,~d theJ.oe a~;siJnilal' rules 
in othpJ' pl'Ovinces alsO Y' '. . 

(b) Will Gove.rnment' please state why Ughta' are ·allow.ed. in the 
pellular Jail, Andlil~\ans; only UI"I to 10 P.lI. 7 . 

(c) Are Govenlment a~'ar~' tb"at the prisoners in the Q.bove' Ja.t1 
suffer difficulty for want of light after 10, P.M, in case of gding 'to'tJie 
latrine, etc. , . .-

(d) Do Government propose to remove this difficulty "lPid allow 
lights being used at any time at night , . 

The Honourable Sir Harry Haig: (a) I presume the HonOllrable 
Member rf'fers .to lights fOl' reading ; if 110, the answer i~ ~. :th~, utl,.tive. 

(b) Lights for reading are anowed in the c~n~ up 101'0· P.)[.~ but 
the lights in the corridors Q.Dd yards of the CellUlar Jail, Port Blair. 
are kept burning throughout the night £9r general su,~p~ 

(c) No. 
( d) Does not arise. 
1Ir. S. G. Jog: Does the Honourable Member remember that last year, 

when we discussed the situation in AndaDlanlf, the Honourable Member 
promised to look into the matter of making more concessions as regards 
rules in the matter of lights and giving them more time to read during 
nights T 

The Honourable Sir Barry Hloir : A very substantial ~ncession was 
made by allowing lights for reading up to 10 P.M. 

" 

RELEASE OF MR. NIKHIL GUHA RoY, A POLITICAL PRtBONBB DT THB 
.AN'lhuUN8. 

47. *Mr. Bhuput Sing (on behalf of Mr. S. C. Mitra) : Will Gov· 
ernment pl~ltse refer to my question No. 955 of the 15th September, 1933, 
~d state what IIction ha'J be!.'n taken to release Sj. NikhU GuhaRoy, now 
In thc Anclamans T " 

The Honourable Sir Barry Baig: The Honourable Member ~8 atten-
tion is invited to the statement laid on the table on the 5th Deo~bel', 
]933. . . 

R.EFtISAL OF A PASS~ORT TO REVEREND B. OTTAlU.. 
48. *Mr. Bhuput SiDr (on behalf of. Mr. 8. C, Mitra) : (a) Is it. a 

fact that lI. passport has been d!.'nied to the Reverend Bikkhu Ottama, the 
fumoUEI Buddhist monk of Burma, desirous of visiting America aDd 
i!uTope on Buddhistic mission for the last four years' 

(11) Will Gove1"l1ment 'please ' 8~te . if imythlbg unconstitUtioilal, 
illegal or seditious has been found in the conduct of the said monk durUc 
the last four. years , 

L168LAD a 
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(c) Are GOveI'llUlleDt aware that the Beverend: Ottama is even willing 
to give his word of honour or undertaking to take no part in ~ political 
'Work whilst outside India in order to facilitatA!l grant of a P888pOrt , 

(d)' Do Govemmentpropoae now tQ .recoDlider the question of grant-
ing a P888port to the Reverend ~ttama for his religioUl mission Y 

The Honourable Sir Barry Bata: (0) Yes. I would refer the 
Honourable Member to the replies given in this HOUle to questioa 
No. 1068 on the 23rd March, 1931, and to question No. 682 on the 2!lrd 
September, 1932. 

(b) Go\'ernment are satisfied that there has been no change in hill 
views or intentions. 

(c) Yes. 
(d) No. 
Mr .•. Du: Is it not a fact that Rev. Bikkhu Ottama is an anti-

leparationist, and, therefore, the Government of Burma refused a pails-
port to.1Ua to go abl'Qad Y 

The 1l0000urable air Barry Hug: No, Sir. These are not the 
grounds on which the passport has bt'en refused. 

UN STARRED QUESTIONS AND ANSWERS. 

LLOYD BA.RRAGE ScHEME A.T SUKKlTR. 

I. Mr. LalchaDd Navalrai: (a) With reference to the statement 
laid on the table on the 18th December, 19~ in reply to. my ltarred 
question No. 22, dated the:> 23rd A1lgn'ilt, H133, will Government be pleased 
to state what tLe boRt traffic 111'10"" Suk)';u!' \Vas before it was impeded 
by the Sllklmr llarrnge 1 

(b) How much goods, so impeded since the construction of the barrage 
haa been dh'erted to tbe railway' 

(c) What will be the cost if a lock system is established now in the 
Sukkur Bartage , 

The HODourable Sir Prank Noyce: (a) and (b). J r~gret that no 
information is available, beyond that already communicat.ed to the 
Honourable l\lember. 

(c) In 1919, the cost of a lock was I'stimatp.d at Rs. 15 to 20 lakhs, and 
it was anticipated that the cost of maintenance would be high. Govern-
ment a~here to the view that the benefit of a lock system would be 
quite incommensurate with the expenditure whieh sueh e. sYfttem would 
involve. 

APPLICATIONS]!'OB R.n:BlIINCE OF CASES IN SIND TO THE HIGH COURT UNDlIIB 
SlIICl'ION 66 OF THE INDIAN hOOKE-TAX, AOT • 

. 2. Mr. LalchaDd NR.valrai: Will Government be pleased to lay 
Gnthe ta.ble of this House 8 statl'ment showing for each year separately 
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• fo~ iDfwaation in ailueeticiD with tM oapplieliiollB lot l'eierence 
to 'the BiglJ Court uoder ~ction 66 of· the· lIWian 'lncome-tu. Act, 19U t 

Year. 
bluaher of applioa. 
'iOtil for Sind for __ to}ijjra 

.Number of aJ?pIica. Total applioatioDi 
tioila from. nilt· . for reference UDder 

,of _ :PIIIIideDD,. "'~G6. 

1930-31 
1931-32 
1~3:l-33 

1933·34 

Court. 

The Bonoara.ble air 1_ Grill : The required information is not 
available, and as ita compilation from thonsands of revision petitions for 
the past four years will entail enormom; labour, it is regretted that it 
.o'Poot 'be supplied. On acc~untof drastic ret.renchment, the staff employed 
is barely strong enough to cope with its ordbiary duties and without 
serious detriment thereto, it cannot be asked to do any ~lUch ext1'8neOUB 
work. AS8essces do not, as a ruJe, put in SCI)8rnte applications for a 
reference to the High Court. The majority of them aiu11l1y put in pnH. 
tions for revision of their asseasments under section 33 of the Income-tax 
.Act and add a request f(jr a reference to the High Court in ease the 
Commissioner W8M unable to grant relief. 

ApPLICATIONS FOB REFERENCE OJ' CASES IN SIND TO THE HIGH COURT UNDER 
SECTION 66 OF THE INDIAN lNOOIrlE-TAX ACT. 

3. Mr. Lalchand Nsvalrai: Will Oovernment be nleaflt'!d to lay 
on the tltblp of this Hou!;c II stntcment ;;howillg for each year separately 
the following information in connection with the applications for reference 
to Higb Court undpr section 66 of the lndilln In(,OlPe·ta,x Act, 1922 , 

Year. 

1 

1930-31 
1931-32 
1932-33 
1933·34 

NlIIDfter of applioa. .Number of applica-
tions from Karachi tiona from the rest 
in which the Com. of Sind in which 
mi.iooer ~ to the Commhlllioner 
refer to UIe High refused to refer 
Court pomu of law pointa of law rUed 
railed by appellanta. by appellantl. 

2 3 

Number of appIK.. 
tiOll8 from the rest 
of the Presidency in 
which Commissioner Total. 
refUled to refer 
points of law raised 
by appellanta. 

" IS 

The Honourable Sir Jamea GrIe,: The attention of the Honourable 
Member is invited to my reply to hIS question No.2. As' explained 

. therein, it is regretted the required detaill.l cannot be supplied. 

OVUBBIDGBATTHE ALIGARH RAILWAY STATTON. 

4. Bal Bahaclur Kunwv Balhublr 8iDgh': (a)' Will Government 
be ]>leflSt'd to state why nn ovt>rbridge At the railway atatiOD' at Aligarh 
has Dot been reeon&tN.cted , " 

J,ll1SJ,AD ca 
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-.. (6)" Are Govwnmeat a'Ware that grea.tinoonveaienoe·· is eauaed to tJae 
pUbU~' for .wmt·.of &. footpath bridge , . . '. , 

(c) Are GO'Ve'mment also aware that many ~idents have occurre4, 
.I'C the ~athphu14'bridge W!1sbrokp.l't "by '~'~way crane , 

1&: p:·· .. ~'B.au ': GOvernment have noitiformation, but have sent a 
copy .of th~Lqllestion to the Agent, E"st Indil!.n Railway, for conH\del'a-
tion. 

MOTIONS FOR ADJOURNMENT. 

WITHDRAWAL OF NOTIFICATIONS DECLARING CERTAIN 'Mu~~ OBGANIBA.-
TJON8 AS UNLAWFUL IN THE NORTH-WEST FRONTIER P8bVINCE. 
Mr. President: (The Honourable Sit Sharnnu'kham OhettY) : t have 

12 NOON. received a notice from ~r. M8:SWbOd. :Ahm~d, that he 
, , l>foposes to aMk for leave to make' '8 motlOn for the 

adjournment of the 'buSiness of the Housie today for tlie' plirpose· of ~I
culis~ng a definite matter of urgent public importance8sfoilows : 

./ Tbe 14Wtude of the Government rt"(I;ar~ the .Mu!lli~ orltllllillut,icms W, the 
North-Wt'et Frontier Provinee for not withdrawing tbe Jiotifit'.atinn, det'laring 'tl.em 
unlawful and for not lifting the ban on them." . 

I have to inquir.e whether any Honourable Member has any obj<,c-
tioD to this motion. 

lWajor If.wab Abmad Ifawall Khan (Nominated Non-Official): Sir, 
I object. 

Mr. President (The Honourable Sir Shanmukham Chetty) : As ob-
jection has been taken,· I request those Honourable Members, . willi are 
in favour of leave being granted, to rise in their ,places. 

(Leas than 25 Members stood up.) . 
AI less than 25 Members have risen, I have to inform Mr. Maswood 

.~hmad that he has not got the leave of the Assembly to move his motion. 

COMMUNAL REPRESENTATION IN TIlE SERVICES. 
Mr. President (The Honourable Sir Shanmukham Chetty): I have 

recehoed another notice fr~m Sirdar Harbans Singh Brar, that he pro-
poses to ask for leave to move a motion for thle adjournment of 
the husiness of the House today for the purpose of discuasiDg 'a definite 
matter of urgent public importance as fO])OWR : 

" The Resolution of the Govemment of India on communal reprelenta.tioa m the 
services publisbed on the 7th of July, 1934." ,': 

. I hav~ to i~quire wheth~ any lIonourable,llember h,~s~nY,Qbjec-
tiOD to thIS' motion. , . "., , , 

Mr. II. IIuwood Ahmad (Patna and Chota Nagpllr cum Onu.. : 
Muhammadan): Sir, I object. . 

Mr. President (The 'Hononrable Sir 'Sbanmukham, Chetty) : As ob· 
j~cti.on. ~~s, b~~n .tak~~, IW~qld ~q»~~ rrho~f: nru,ou,r~lll, ¥.e~b'cra, who 
"r~ J~.favour; ;~~ lea~e,~~g .graii(edl>.w,l;"~~1ri -t'hElir ~tace_.. . ' 

(Less than 25 Members st~ u.p.) : •. "1 
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. All less than 25 Members have risen, I have to inforD;l. .S~da,r' JI~b.ans 

SIn~h Brar. that he has not got the ,leave pi tlle .Assembly to; m~"e, his 
motwt1. '. ' .' 

.~ : I 

~ --- ",' :~, :,' ,:' . " 
B.NO~ .TtIE Ulm SnmT ORGANISATION IN TiiE' NORTH-W ~1' FRblIo"'TIE& 

PBoVINCB.' 

,Mr. President (The Honourable Sir Shanmukh~m Chetty) : I haye 
got another notice from Maulvi; Shafee Daoodi, and I would ask him tQ 
let me know how hiR motion iii difl'erent from the one of which notice was 
given by Mr~ MaRwood Ahmad. 

llau1vi Muhammad Shalee DaoOcu (Tirhut Division: Muhammadau): 
Sir, the. motion, of which Mr. l\Iaswood Ahmad gave notice, refers to 
Muslim organisations in the North. W est Frontier Province, and my 
motion relatf'lS to another ",matteralt()gether, namely, the discrimination 
made by Govern,ment in removing ban ·from II. branch of Congress organisa-
tion in the Nort.h-West Frontier Province knQ~n sa Kkodai K",idma,tgar 
Organisation (called by Government. 8.s Red Shirt' Organisation) and other 
Congress Organisa~ioJ1.S in British India. ,So til is organi.tio~ is di«erent 
aud' includes both Muslims as welt as non~Muslims, and, therefore, th~ 
motion is broader than the one given notice of by Mr. Maswood Ahmad. 

1Ir~ PrestdeJlt': . (The Honourable' 'Sir Sh~mukh~' 'Chetty) .: Is BOt 
the MUl!llim organisation, with regard· to which the" ban has not been lifted, 
the same as the one contemplated by Maulvi ShafeeDaoodi , " 

The Honourable Sir Barry Hair (Home Member) : The K1t,odaj 
Khidmatga,. organi!i8.tion is what \ve generally call the Red Sbjrts and that 
was described or it described iu.elf as a branch of the Congres.<.;. . T.hftt is 
the position, ' 

Ilr. President ('rhe Honourable Sir Shanmukham Chetty) ~ 'That is 
the ':Muslim organisatiollcontemplated by Mr. MasWood Ah,mad. 

Maulvi lIuhalllIitad SJiafee Daoodi : The ODe ~hlch 'is eontempl&ted 
by ~lr .. l\Iaswo()d .I.\hma<;l ~ a .Mu~irp organisatiQl1 ~t;ld t.h~ one which .is con-
templated by me is the CongT(>ss orllariisation which includes both Muslims 
as well as non-Muslims; and I remember thel'f' are some Christians lilso in 
it;, . , ,'< ',.. ' " .,' ' :.:" ;" 

'Mr. President (The Honourable Sir Shanmukham Chetty): The 
Honourable Member refers to a Congress organisation in the ~,!>rt1!-West 
Frontier" Province known' as ·the lfhoiJkJj KhidmotgarbtgBttiB!Lti&i:i, apd 
called 'by Govemment 'the' RedShhrt ol'gaftiaa.tion. ' Is itJ not the same 
Muslim organisation as '.t!mrtemplated by'Mri Mas1fOOd' Ahmad' 

Mau1vi Kuha1DlD8Cl aw.'Dt.ooai ~ N.>-, 1: lay· that my motion con-
template& a much hrQa.der .QJ;'ganisati:on ,t,hllu, w~t <Mf. .. MuwOQd Ahmad 
coDtempiat.eA.. .lJerefers ci,,,rly to ~ attjtude of G9vernment rega~ 
tIl(' l\iuRlim organisations in the North-West Frontier Province. I; refer 
to something broader and great~r ti!an, ,that which includes Muslims as 
well as non~X~sr" ,. "1 .'~' " '" '. ' , 

,)IJ'. ~~dP.t '(Tl!~" "'Honourable Sir' S~~nm~kh~in', Ch~~y).,,:. The 
~~~~~~~~'~lfet~!p~t~\j~Wt'1~{~~~~~fl~?]ti:(~f~;l'N1*.t~~ 
~~t,~.d?~r ~H ,~"t .... ,r~;:'~;l I!-,~t 1P~"!l' s;:.:"tl~r.~p,f"IT:'\~i,jII"~ ),' ""(')\"i(~.<.!" 
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[lb. Preriidellt.] 
Frontier Province, with regard to which alone that question of ban arises, 
then it is substantially the same motion. 

)lawvi Muhammad 8bafee Daoodi : But my Honourable friend, Mr. 
Maswood Ahmad, did not know what the organisation is. I knew the 
details, and, therefore, I have put it rightly, and I think it is di1ferent 
from the one which he put forward. I have made it quite clear. 

Sir Abdur Rahim (Calcutta and Suburbs: Muhammadan Urban) ! 
Sir, I may be allowed to submit that the organisation which Mr. lIaawood 
Ahmad contemplated was a communal organisation consisting of the 
Muhammadans of the North-West Frontier Province, but the notice which 
has been given by Maulvi Shafee Daoodi is with reference to an organilla-
tion which is a branch of the Congress. It is not a communal organisation, 
and there might have been good rea80ns for the Government to take action 
against a certain communal organisation. and there might not be suffi-
ciently good reasons far taking action against a part of the Congress. 

Dr. Ziauddtn Ahmad (United Provinces Southern Divisions! 
l\Iuhammadan Rural) : J may add that in some organisation only Muham-
Dladans are members, but in the Congress sub-committees anybody can be a 
member. 

Mr. President (Thc Honourable Sir Shanmukham Chetty): Does 
the Congress organisation known as the Khodai KIr,;'dmatgars consist only 
of Muslims f (Several Honourable Members: " No, no.") Then I would 
give the benefit of the doubt to the Honourable Member. 

I have received notice from Manl,.i Shafee Daoodi that he proposes 
to ask for leave to make a motion for the adjournment of the business of 
the House today for the purpose of discussing a d('flnit~ matter of urgent 
public importance as follows : 

" Di8C!riminatioD made by GoV811l1lleat in removiDg ban from 11 braDl!h of tbe CeIIJreIs 
oTllllDisation in the Nortll·WeIt Frontier Provinee known 88 K1tod44 KlHdfllGtgGr Orp-
nisntioD (called by Govemmeat a8 Red Sbirt Organiaatio'l) ODd utber Ccmgreaa 
orpa_tiou ia Britieh 1DcUa." ' 

I have to inquire whether any Honourable Member has any objection 
to this motion. 

Major Ka.wab Ahmad Kawas Khan : The Red Shirts and the 
K~odai Khidmatgar, are one and the YUle thing, and, therefore, I 
obJect. 

:Mr. I'reIidem (The Honourable Sir ShalUDukham Chetty): .Aa 
ob~tion has been taken, I would request those Honourable Members who 
are in favour of leave being granted, to rise in their plaees. ' 

(Lela than 25 Membera 8tAMHl up). 
, A~ lea than 25 Members have risen, I have to inform. Kaulvi Shatee 

Dao,odi that he haa not ROt the leave of the A.embly to move hie 
~~ 1 

GOVERNOR GENERAL'S ASSENT TO BILLS. 
;,111'. Pruident (The Honourable Sir. ,Shonm~h&n1.. ~tty) ! lb.ava u. JDfQrm the House. tbat the, follOwm, Bills, ·.which weN Pas.d by bot,h 

Chambers of the IndIan Legislature during th~ Delhi Scs!liOn, 1934,11 •• e 



GOVDNOB ~&NDAL'S.A88JDlT TO JW,LS. 
:' .". . ..... 89 

been assented to by Ilis Excellency the Governor General, un4m- tb.e pro-
vjsiODs of sub-section (1) of section 680f the Gove~lPent of India Act: 

(1) The Indian Tan1f (Amendment) Act, 1984, . 
(2) The R6lierve Bank of India Act,. 1934, 
(8) The Imperial Bank of India (Amendment) Act,l9.U., 
(4) The Wheat Import Duty (Extending) Act, 1934, 
(5) The Indian Medical Council (Amendment) Act, 1934, 
(6) The Cotton Textile Industry Proteetion (Amendment) Act; 

1934, 
(7) The Steel and Wire IndU8trjeH Protection (ExtendinJ) Act, 

1934, ' 
(8) The Khaddar (Name Protection) Act, 1934; 
(9) The Indian Finance Act, 1934, 

(10) The Salt Additional Import Duty (Extending)' Act, 1984, 
(11) The Indian States (Protection)Aa, 1934, 
(12) The Indian Tariif (Textile PrQteetlc.) Amendment Act, 1934, 
(13) The Trade Disputes (ExtendiDg) Act, 1984, 
(14) The Sugar (Excise Duty) Aet, 1934, 
(15) The Sugar-cane Act, 1934, and 
(16) The Matches (ExciSe Duty) Act, 1934. 

PANEL OF CHAIRMEN. 

Mr. PresideDt (The Honourable Sir Shanmukham Chetty) : I have 
to inform the House that under rule 3 (1) of the Indian Legislative Rules,' 
I nominate Mr. K. C. Neogy. Dr. Ziauddin Abmad, Rao Bahadur M. C. 
Rajab and Lieut.-Colonel Sir Henry Gidney on the P,.nel ·of Chairmen for 
the current Session. 

COMMITTEE ON PETITIONS. 

Mr. Preaident (The Honourable Sir ShanmukhamCh.tty) : I have 
to announce tbat under Standing Order 80 (1) of the Legislative AS8eJl1bly' 
Standing Orders, the following Honour.DIe MeIIlbers will fonn the C,o;JPr 
mittee on Petitions : 

(1) Mr. K. C. Neogy, 
(2) Sir Hari Singh Gour, 
(3) Rai Bahadur Kunwar Raghubir Singh, and 
(4) Mr. A. H. Ghuma,.i. 

Aecordinlr: to the nrovision of the ~ame Standing Ord('r, the DepUty 
President wi1l b(' the Chairman of 'the Committee. 



'.-'. ' STATEMENTS'-LAIV ON '1'nETABLE. 

;·ft~ BOaoura'ble aIr BaI:rY Ba.1g (Hom€) ':'M~mber) : Sir, I lay ,ott 
the 'table the infonriation promised in my reply, 'dated the 2BthMarch,' 
1984, to Mr. S. G. Jog's 8tarred questi~)llS NOI6. 57()'.a~ 5:71 regarding 
the arrest of certain persons in Delhi. 

PasoNS .AJtBll:BTJ!l) WBONGLY BY 'fBI! DELHI PoLiOl!l ~ OJIB'fAIN ALLl!IGlID 
OI'l'Jl:Ncm:s. 

"570. (0)' :and (b). There has been so far 118 I nm aWllre ,{II1(' (·tll'tl ~il\t'e Mnreh 
let, IFSS,' in whieh a person was arrested as a result of mistaken identity. He WIlS 
Nleaaed by -the polifte us soon nil the miatake was diseovt'red. 

ABBD;T OF ONE CAPTAIN G. M. SEKHRI BY THE DEJ"W POLICE. 

-571. (a), (d) and (e). The identity of persona arrested u nhvaYI verified by 
the police 80 far 8S pol!8ible before arrest. 

(b) and (0). The facts are that in January, 1934, an individual calling hilJlll6if 
Osptainc,l. M. Bek1ui eolllolllitt.ed the offence of cheating in. the Ihop of Melus. Devi 
Chand and Company, Lahore, by obtaining goods on the Itrength tlf a duhonoured 
cheque. The Lahore PoHee regiltered a II8H and iaaned a WIlnUllt ot nrrest in 
pursuance of which Captain G. M. Bekhri, A.I.R.O., was arrested h~ the ))(llhi Police 
oil the 215th January, 1984. {}aptain Bekhri was immediately l'~ll'a~0I1 OJI bail by 
the Delhi Police and direeted to app~r before the Lahore Police. Oll arrival nt 
Lahore it WD.!I found by the Police Officer inve8tigatingtbe ('Me that Cnptain Sekhri 
WIll! not the individual who had awindled Meeal'S. Devi Ohand ud Compnn¥· and he 
wns at once releneed. 

(f) There is no provision for the grant of compensation to pl'Mlons 'Wrongly 
anested. ' . 

'!'he Honourable Sir Fra.nk Noyce (Member for Industries and 
Labour) : Sir, I lay on the table: 

'i '/~ r.: 
.... r· .,. ". ".' 

(i) the information promised in reply to parts (a), (b), (g) and 
(j) of starred question No. 478 asked by MI;. D. K. -4ahiri 

. Chaudhury on the 14th MarCh, 1934 ; .. - .. !. 

{w") the infonnation ,promiiicd in reply to starred question No. 569 
asked by Sardar Sant Singh on the 28th March, 1934;; :' 

(iii) the information promised in reply to nnstarred qoestion 
No. 327 asked by Mr ... _1t1;. ;rdaswood Ahmad on the 7th April, 
1934 ; and 

(iv) the infctrrilation promised in reply to unstarred question 
. _ No. 371 asked l?y Seth Liladhar Chaudhury on the 16th 

,Apnl, 1934 .. , '. ' . ',~,",; 

Iiq-BPEcT~RS OF P{)~T OFFIcEs AND~Hi!:AD ChERKS TO POSTAL SU~ElUNTBNDIlN'l'S. 
*478. (a) and (b). The facta nre as stated by the Honourable Mp.nib~r: " 
(g) Yes, if by II two selection grade appointment. '?/ the H-onot!l$bJe' Member 

JII eMS appointment" in the two selection grades., , _ _ , 
," • .1", t .r~!d"""" ."L~': '~1;"': :::. 

the d~~cu~~ G!:!~~~r-ofB~!j~e~rA~j~Jf1~~-~'~8 ~:~\lki!b~1 ~)~~~-I~:~~in~ 
menta In the grade of Be. 2~0-300, whether in.Ut.I~~taJ1le~rnlr~8tl.oftlce or 
el_·here. were open to oftiClals in the entire circle: . " , 
'{tmpCI 'lrft :ut,r(' v"';,[Tl'h • - .' " '1 ' , J ' 

..... JlJ~ . r, "':TI~"" '",) TO J~.'J~: .f·('·"~f !f,'"\t (.~ !H'frf!"!1'r' .• ·.l', 
, '"' ''[ , '( ~ft ~ 1 . I ' 
"}It.:' IIf-., "'!IUI,', jff;~Jf'?JI~L ) .\~:~ ... J !{:'~r 1~t:·.f)!~·.;·fI 



~N'l'IO!f' IN GUBMUKBJ 'BlflLD lIT 1fBB' P08TKAS'1'JB GilDBAL,ldl!OBlL 
.. '*569. (a) The reply t~ the 1I1'11t two parte is ~ the ~Ve • . 1,111&1:,' however, 

uplain that the examination held on the 22Dd October, 1933, \vas not in· order and, 
t.herefore, aoother ~iption waa, held .iIlJ.~ l»~,~v~~, 193~. As l'eg~ the 
third part, 22 candidatea appeared in the eumjnatio~ Oll·the 111th Ncivember, 1933, 
of whom one only PUled. 

(b) The purpOl6 of the examination is to- euure that clerka Ihall be able to 
:r;~r.,B~1 artie.18l" ~~~~ namel", ~dd1'MleII, etc". wri~1l ~ Ourmukhi, eorreetl,. 

(0) Yea. The object is to telt thelraDj,lit,..'" read freel,. Gurmukhi character .. 

NON-OBSERV ANOE or THE TSIBD VACANCY RULE IN !rBli: RAWALPINDI 
l!lNGINEIlRING OtnsIoN. 

327. (a) No. 
(II) No. 
(0) Docs not arise. 

REvnBmo!\ 0'" CERTAIN POSTMEN AS PACKERS. IN THE AllBlTSAB. POST Onus. 
371. (a) The fut is not as atated. Owing to reductions in the cadre of postmen 

the two ofllcia.la in q.ueation, who. are .perm&D.eJ1t .l)ackenI.,but who wc~e omeia~ .. 
poatmen, were reverted to their subatantive poats of packer. For calculating the 
oommuDlll 'proportiona for the purpoae 'Of l'8treDehment, ·tlle perm!lIIcllt IlUd not. the 
nftleiating atatull ot'the olfteialB il taken inllo· ~OUDt; ''I'he rew1'llion of the two officiat-
ing poatmen to their aubatantive poats of po.eker, tlterefore, involvpd no infringement 
of. the ordera regarding .. the m&iDtenance ot ,the .fomm!l,nat J;atiOl bef(\l'll and after 
retrenehmellt. 

(b) Does not arisl'. 

The Honourable Sir James Grigg (Fina;nce Member) : Sir, I lay 
on the table: . 

(i) the information promised in rEHlly to uDstarred questions 
Nos. 294, 295 'and 296 aIIked by Mr. Sit~kanta Maha,p~tra on 
the 3rd April, 1934 ; and . 

(ii) the information promised in reply to starred questions 
Nos. 595 and ~96 asked by Mr. Sitakanta Mahapatra on.tQtt 
3rd April, 1934. ' 

'CANCBLLATIOll OF THE ASSESSMENTS· OF INCOME.TAX IN ORISSA. 
294. Figurea for 1928-29 ~nd 1929-80 are not aTnilable. 'l'hc numbel'8 01, 

eue" during lu('eeedillg yea1'll ill which alll8llmente Were ('aneened undrr' Iil1<'tion 27 
of the IZldinnlnromp-tsx Act were:-

(i) 193(l~31 
1931·32 

. 1932·33 

19 
28 
20 

• I 

Ca.) f~.'. Ali t f .. -oun 0 A,I&OQUJlt: ' J' : , .. ,:. 

Uax paid refunded 
before oancel. . after S') C,.' .". ,,', 

lILtion of i oancella. 
, , ' , ~ment8. '~u~~~J.m,J,:J!(l"·' 

. __ ._. ----. 1989-81 '.-, .• -.~--~--.- .. ,.--'--UI8,-~.-.. - _.!;&. _ , ... _ .. __ 'ph. 

,noll tnt !ISI.innl 0.1 il~ill{'J.t [.II'" ,.~\ rt ;JoiJ!)')!l !'!'Itt:>lf",;'· _18 J .. g ~'H,··,eto. . _. ": 
1932-33 • • . . . • • ••.. 4:224" ; Lt' i"/'~,; I 't;"':: ~<:,:: .. ;;., 

.'I~}(~'\n"'r..'n • .' ;., ... ::, .. :"1. ;'.'l! : 
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, 'l'lle a_ ia -.oat CIIH did not require refud of tM iUroWy pa,id, ~ 
lIup.nblY. beeauae they wialaed the amounts to be retained for the purpose of IIdjUl~ 
tllQ demnd after re-a-..ment. ' 

(tin and (itl). The information eomd not be eompiled withollt aD' iDordi_to 
expenditure of' time and labour. 

DISPOSAL OF INOOME-TAX CASES IN BIHAR AND ORISSA ON GAZBTTlDD 
HOLIDAYS. 

2!15. (a) Income-hut Officers have had to work on some holi,};!),s lind fix dotes 
for hearing of a-aecs ll8Setl on holidaYI, but not againat the flClnlent CIt lUIIIeIIsetB. 
Non-lippearanee of partics in Bau euea ia treated .. default, hut t1 .. ! objection of 
IIU aaaell8t'c on the ground that he did not appear because it WIUI a l'ubli.~ holiday 
is treated as a valid objeetion. 

(b) Statc'IM1It ,Iwtoing the n1£m.ber of OfJ8U ~ed b" lROOtM-tM: Otftcers during 'u 
C~riBtftItU Aolid/loY' of 19~1, 19~1 OM 19~8 diBtftct II, clift"", in Bilwlr aM 0""-
arId the flu""ber of ctUell which We1't' IlBlleBlled under Section !~ (") :-

Number of OMIII hed by In· Namber of ouea which were 
oome·tu Oftioen duriDg $he ~ underaeotiOD 

DWriot or Circle. 
Chriatmu holidays. 23 (4). 

1931. 1932. H133. 1931. 1932. Ina. 

~fAl Salaries Circle .. .. .. .. · . 
RaJiohi·Sadr Manbhum 7 .. .. · . 
~1.d .. .. 17 24 .. . . .. .. 
.... « .. 'Pur .. 34 8(4) 

Champaran .. " I .. .. .. .. · . 
1I000hyr .. .. 1 9 3 . . · . 
PatD& .. .. 8 .. .. .. .. .. 
Gaya·Sh&habad .. 56 33 .. 3 e I · . , 
Bazarihap .. 12 .. .. .. 
PrJamau .. .. (6) I .. (6) 1 .. 
Cattaok·Pari.B&Iuore 3 ., 29 .. .. .. 
Darbhanga .. .. .. .. .. .. . . 
8fnghbhum·8&mbelpur .. .. .. .. .. .. 

(4) It ie, however, ~ot k:Qowu whether eeotiOD 23 (4) wu appHeel in th-.e .... for noa-
aJlPll&l8oDCle during holiday •• 

(6) Information not available. 
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BJooSSION OJ' PuA.LTY UI1'OSBD.aB DUA.ULTDiG PAYDNT OJ' hioolQl-TAX 
. ,UIi BIBAB .AND OIuSSA. • . 

i ·'-S95. (~rYfl!;'" •. ...... _, .. 

(b) FlIures for the yean 1927·28 to 1929·30 could not be obtlUnec1 without an 
mordinate' 8Xpendituft of time aad laltollr. ,Figarea for the Wat tlirCll yt<&tI lAra 
given below ;-

Number of euOO8llllful petitioDL 
Number of 

petitioDl 8Ied " 

Year. for remiaaloD 
of pen&lt, l\emj~ted.· Redll~ Total. 

I under aeotlon 
46. 

1980-81· .. 44 8 1 9 

1931·32 .. 00 I 16 l~ 

-
1932·33 .. 48 6 . ., . 6 

, .. 
I 

I~ 
," 

NON~REPUND OF INCOME~TAX AFTER THE CANCELLA.TION Or AsSB8sKmrrs Dr 
THE ORISSA. CmCLE. " 

*596. In the cue of 88lK!88Jllenta cancelled under Section 27 of thc) lDilian l~ome· 
tax Act; any. iax already levied iii 'refunded at once without 'waiting for &/l applicatiOll 
tor relanel from the 88ae&aee.' ,Belunda, due on &Il appellate or review. order or an. 
order pall88d 88 a reBult of a reference direeting a fresh aaaeaament to be .made _"' 
not ,p:anted. unle. the ASBistant 'Commiasione,' ot 'th~ Cotnmt.atoner gives a direetion 
to that effect in 'hia order. " 

Ltea.t~OoloBel A. P .. B. 1.1UIIb7. (Atm, .. S.eretary) : Sir, I laY op 
thetabl& the information promiseciiD .reply to unatarred question No. 197 
asked by Mr. S. G .. Jog on the 14th March, 1934. .. 

DISABILITY PENSION TO MILITARY EMPLOYERS INVALIDBD DURING THB GBBA.~T 
WAR. 

197. (a) Government have no knowledge of the letter referred to. 
. (b) Government stated 'in their letter referred to that the eal8 of the particular 
Jndian officer W88 not affected by the reeommendatioQl of the War PeDHion Committee. 
The nttt'lltion of the Honourable Member il drawn to the lut I8ntenee of the recom· 
Fentiation as quoied by' him. 

: (.'f:!) It is im.poBBib~ to give a general de1lnition of the types of diaabi$.ty ~hich 
will 1ft be cona~. ai-&ttrib~table to milit&r7 service. In CIl.I88 of tlWa Id~, "hieh, 
thou... th811 ana~., durifg .. rnee, have no cODDeeticm with that service, GOvel'JUll8llt 
bave 19 be l,Uide<F.by ~ eireumataucea and merita in each individual inlt&nee.::: 

.... .. ~ I • 



" 

, ' 1ft. PI •. Bau (Fittattcial' Commissioner, Railways) : Sir; r laY, on 
the'table: .' ".. '." , : I. 

(i) the information promised in reply to'stat'~dquestion8 
Nos. 828-834 asked by Pa.nditSatyendra Nath Sen on the 
12th September; 1933 ;. 

(it) the information promi~ ~ reply to pa~ (a), (b), (c) 'and 
(e) of starred question No. 1050 asked by Hr. D. K. Lahiri 
Chaudhury on the 20th September, 1933 ; 

(iii) the information promised in nply to .starred questions 
Nos. 1l05-1~O aakedby Mr. S. C. Mitra on the 21st Novem-
ber; 1933'; 

(iv) 

(v) 

(vi) 

( vii) 

the information pro~ed in reply to unstarred questions 
Nos. 213, 214 and 215 asked by Mr. S. C. Mitra on the 27th 
November, 1933 ; . . 

the information promised . in reply to unstarred questions 
Nos. 265 and 266 asked by Sardar G.N. Mujumdar on the 
5th December, 1933 ; 

the information promised in reply to starred questions 
Nos. 1364, 1365, 1:!66 and 1378 asked by Sardar Sant Singh 
on the 11th December, 1933 ; 

the information promised hi reply ro starred question 
No. 403 asked by Lala Rameshwar Prasad Bagla on the 7th 
March, 1934 ; 

(viii) the information promised in reply to starred question No. 638 
asked by Mr. N. M. Joshi on the 4th April, 1934 j 

(ix) the information promised in reply to starred question Ko. 688 
asked by Mr. Jagan Nath Aggarwal on the 14th April, 1934 ; 

(x) the information promised in reply to starred question No. 708 
asked by Sirdar Harbans Singh Brar on the 14th April, 
1934 ; and 

(xi) the information promised in reply to starred question No. 709 
asked by Sirdar Harbans Singh Brar on the 14th April, 
1934. 

ApPOINTMENT OF LJLLOOAH ApPRENTIOES. 

"828. The Agent, East Indian Railway, reporte that the Anglo-IndiAn referrell to 
was held to be the best all round man for the appointment by the offi(,er who eXlimined 
him. 

He 1I'as not a failed man but pa~sed the Teeluuelll' School ~min~tion in th~ 
Second Class. He pOl8essed the qualifieatiOI18 n~ry for. the appointment of 
Train Examiner lind it is considered his selection~ beeD. juati1l.ed. by the stundllrd 
of his work since his appointment. He is now drawing RB. 150 per mensem in Grade 
III and is actually doing work which was previously performed bv :l Grade I Train 
Examiner .so as to, release. him for supervision work in the yard. • 

APPOINTMENT OF LILLOOAH ApPRENTICES. 

M829.(.a), (b) and (0). The Agent, East Indianliaihray, reports that the iufor-
mation furnished by h.im ill September, 1932, which 'was Npeated in the reply given 
by Govemmentto !!fr.S. O. Mitra'. question No. 22 (0) of 6th Sel,tembor. IflS!!, W~8 
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IlalMllJ 'Dn' ~n~~tioa , ... ~. ~1 ., ,*.·~,.~nl" ~.""'·fhe 
llowrab DlVlllon, who t. 110 loDgt!r in l81't'iee &ad that the 1'et\OrcJI' now • ..o."lti 'cI, 
Dot enable him to fundlh the information ,ItOW ulted tor, .reprdlng II traDlaet'loa 
'which oeeuned iJt' 19fO. ; , . , '. 

(4) &Merautll't to _ -.ader Gat thate ....... fer'tartbR __ nquiry into thill 
matter and haYeno grouadll tor tIrlDkiDg tiIat the ~ fer'81Hag the Traln 
Examiner'lI post in 19S0 WIUJ improperly eOndueted. . , , 

(.) qo~ ... ,.-.we to ... ,"t~ .... ' .. h.,··; Wu made iD. thill -. 
(I) The Agent, Eut Indian Ballay, repone that thele two ee-apprentleeR were 

barited to appear before a Selection OaIuDitMe in e--..etioa with appoblanentl on 
tile 140th AupI~ 1933. OlIe ot ~e two mea did IIOt appear. Thil otlav WSA placed 11th 
om the lilt by the Beleetion Commlt~ but w .. Dot appola~ &II there were ouly 6 
Yncun(·i8l. 

[AnoINTIIENT 01' A,pPBBNTlCE TRAIN EXAJIIIfBRS JI'OB TJIJI OPBRATING 
DEPABTMENT. 

*830. (.) I Wou.ld refer ttae BOIlouralale KemLer to the iDformation laid on the 
fable of the Houae in reply to hil queltion No.S'S .... _ the Ibt March, 1938. 
'l'he reeruitment ill still lUapended. ' 

(b) Doel not arllle. 

APPODiTIoIBNT 01' LILLOOAH APPUNTICES. 

·831 (a) The Agent, Eaat Indian Railway, report. that betwoen the 29th Mareh, 
1930 and 21st Augnlt, 1933 one e:z:.Apprentice of the LUlooah W ... kslaoJps wal ap-
l'Oil1ted : 

(i) Mr. C. Keya. 
(ii) Howrah Division. 
(iii) 2'IId Di'Viaioa in final Technical Be,hool Examination. 
(it·) Train Examiner. 
(tl) One Anglo·Indian. 
( 1.'1) RB. !!Ii on three months' probation and confi'rmed on BAl. 95. 

( b) Six time expired A pprentieea of the Lillooah W orkahopa wore appointed in 
t.ug~t last (In the How-rah Diooon anll none on other DiYisionl. Goftrnment are 
3WRTl' of thE' replies referred to. 

C C) The vaeaneies in other DiviBioDl WE're 1I1Ied by lurpln. Train Examiners 
an(} time expirE'd Apprenticell trained on these Divisionl under tho old ERllt Indian 
Rnih\'a~' Nyatem who "'ere waiting to be absorbed .. -Tndn 'ExamlJlcrs. In t.bill 
conneetion I would also invite the Honourable Member'. atteution to the information 
laid on the table of the Boolle on the 11th Xareb, 1935, in reply to part (b) of 
Quelrtion No. 2S alked by Mr. B, C. Mitra on the 5th September, 1932. 

(d) Divisional Bnperintenrlents haft already been adviBed. I woul11 invite the 
HOMumble Member'lI attention to the information laid on the table ot the HOUle 
on t1u~ 13th Kareh, 1933, in reply to part (/I) of Question No. 13 .. ked by Mr. B. C. 
:Mitra on the 5th September, 1982. 

AppoINTMENT 011' LILLOOAB APPRENTICES AS TRAIN ELUlINBBS. 

·832. (a) Yell, 
(b) Y(!s. Tbe majority of the eandidatea IItlleeted were not the first to 

hal'e PAsled out of the Technical Behool. One of the most junior lBen t,o be appointed 
pllllleit in the Honours DlYiIIi,on and stood alone in that di.tinctl(J~. ODe leIlior mu 
who was aeleeted refulled the post .. I be ... 'Already In employmeJit ... drawmg !DoPe 



alar1 t~ the.· pay ·ofrered by the raYway. The appointments were made by 
_leetloa. thua obtaiW ,the, belt ~ ava1lab~ for .. appointment. 

(0) A properly orpDiled Selection Oommittee compoeed of llenior omeers 
eeleet..lCl the men whom they eoDBidered to be molt ni18bJe for tho pMk. Every 
eancJidat.e '. _ ... liva full eolllideration and aU t.IIbp beUaa equal, the euadidate 
who bad quaWled first waa given preference. In makiug a selection, the fact that 
CIIIndidatlll appointed would have in time to come to take independent rharge of a 
train eumining Itation entailing control of a large body of labu:lr had to be given 
due weight, and the Committee leleeted the mOlt luitable ea.Ddidatel m all '!'8p8etB. 

Tbe Anglo-Indian ell:·apprentiee appointed in 1930 WAI IiOloetcd AI the mOlt 
IlUitable 1Q&D bl tile tben IlapetillteJulent, Bollillg 8tock," he ball j.tited his 
_Jeetioa by doing good work. 

Of the aU: men selected in Auguat, 19S8, four were Hindus, Itn ~ItldiaD 
and a European. 

Cd) Does IIM.riae. 
(e) 

•. It. P. Mukberji 

•• J. N. Chatterji 

" N. C. Chatterji 

.. T. A. Oaboon 

.. A. N. Mitra 

.. G. B- .Allnut 

N .... ea. 

DMeof 
~ 
of .ppreo-
~ 
~DlD'" 

18·2·29 

9.2·30 

11·2·30 

19.9·30 

2·2-31 

2-~33 

DiviaiOll puaed. 
at the TeoJmica1 

School ExamiDa-
tion. 

lit Division. 

let " 
let " 
2nd 

1st 

Honours Division. 

Til" fllllowing is the list of apprentices who completed their kainillg trom 1929 
and lIad to be discharged as there were no vaeancilll. Those nlroady selected and 
. appointed have been •• star " marked. 

J. Mr. L. F. McLeod. 
'2. Mr. P. R. Bose. 
3. Mr. A. C. Ash. 
4. Mr. B. P. Mukherjee. 
• ~. lb. It. P. Makerjee. 

1. Mr. W. J. BaD. 
"S. Mr. C. KeyL 
*S. Mr. T. A. B. Cahoon. 
•. Mr. 8. C. Gaagu1" 

·5. Mr. J. N. Chatterjee. 
6. Mr. P. N. Dutt. 

1919. 

1980. 

6. Mr. P. C. Boy Chowdhuri. 
7. Mr. B. B. Paramanik. 
8. lb. B. K GhOM. 
9. Mr. D. K. Gupta . 

10. Mr. K. D. Banerjee. 

7. Mr. T. C. Goose. 
S. Mr. B. D. Mukherjee. 
9. Mr. B. N. Chatterji . 

10. Mr. A. It. Banerji. 
11. Mr. I. It. Du. 

*12. Mr. N. C. Chatterji. 



[16TH JULY 19M. 

181J.. 
1. Mr. V. J. B. ciunen. 

• .' )': ~ '. ! . ~, 

2.~, D •.. O •. :WiJU.",~1 
S. ·Mr. A. o.:.~ ehO'lldllllry.· 
".- , " I 

• il 

'11-.; 188., 
. 1.lIr. T.o. .TacboD. 
2 •. Mr. K. L. Mitra. 
3. )(r. x. B. H1lDIe. 
,. Mr. M. K. Mukerji. 

·.t " 

~,; " 

., f·· 

.... p •. }4r. ,Ii 0. Gup];r. • 
6. Mr. S. X. BoI8. 

1. Mr. Shew Proud. 
2. Mr. B. A. :Bowen. 
3. Mr. W. Jr. C'AlIliils. 

1983. 
4. Mr. D. G.Bogan. 

·6. Mr. G. B. AUnut. 

. (I) ~ following Train EzamiDers have been appointed under th!! Di'riIiODal 
81Iperiatendent,' HowraIl, Eat IndJan Bailway, aince 1931:-

ADglo lDdiaD 1 
Eu!epe&1l. 1 
Hindua 4 
MuaIims Nil. 

The communal proportion of Train Examinei'll and A88istaut Train Ex .... f ..... 
is al followl. It will be seen from thil that the progreaaive IndinnizatiOD hu heal 
followed :-

Europea.D8 
Anglo-IndiauB 
Hindua 
Mahomedans 
Indian ChriatJaDs 

Train Ezaminel'8. Aaaiatant Train 
RumiD .... 

5% 
14% 
60% 
19010 
2% 

Nil. 
2'56% 
66·7% 
28'2% 
2'M% 

(g) Future vaca.nciea will be filled by selection of moat '!uitable @'Ilpprenu.. 
and I11rplus or retrenched staff by Selection Oommittees compoaed of senior oftlcelL 

APPoDlTllENT OF LILLOOAll APPBlIlNTICES AS TRAIN ~XAKINBRS. 

"833. The Agent, East Indian Bailway, reports that-

(a) .As the lists furnilhed by the Mechanical Department show thil.t there were 
40 ea:-apprenticea 8ODI.e of whom were reaiding in }.:l1,ope ad others a 
considerable distance away fr.om Howrah, it was dtleided, III there were 
only six posts to be filled, only to write to men whoBe nddr8llell were 
at stations 'on the Howrah Division. All ea:-apPJ8Dtiee. trom the yea. 
1929. tp. 1933 ;who had given an address on the Howrr.h Division were 
written to and paBIeB were i88ued for those who appU .. d to nppear before 
the . Selection Board. . 

(b) RJJd (II), The Anglo-Indian apprentice referred to, eompleted hi. apprentlee-
shiphl1983 and apP\!&red before the Members of the. Selection Com· 
mittee. Thill candidate had an outstanding qua1i1lcat.ion having paJHCl 

t .ff " " . 



STATElIUlNTS LAID ON THB TABLB. 

the ,Honours 'Divi8ioll in which distinction he stood aloue and 11'&1 ICl1eeted 
:by the Committee on his meritl. ' 

(c) Does not arise. 
(e) 1 would refer the Honourable Member to the reply given' topait (iJ) Of 

queati01l No. S8a. 

APl'OlNTKBNT OF LILLOOAH ApPBBNTICES AS ELEOTBICIA..NB AND TBAtN 
, I Ex.AJllNlllB8. " ",,' ' 

·iU. The Agat, Eaet'llldiu. BaUW"'1 report.-~ : 
(0) Six 8J:.apprenuees were apl'OiD~ :in Aupet, 1981.' 

Bay hO'W mall,. more will beappdnttcl tbJa .,ear. 
(b) (a) HowrailDiYilion, ,.'.,' • 

AI&tIsOI, 
DiDapore 
AlI&ha.bad 
LvcJrm.ow, 
Moradabad 

",!,' 

(&i) Train Examiners. 

, . 

It 18 DOt' pcM8lb1e to 
:." " "',,., 

,,8 

4 
Nil 
Nil 
.. ,3 

7 

APPLIOATIONS FOR LBAVB BY THE GUARDS ON TBB EAsT hrDUN 

RAB.WAY. 

'1050. (0) Yes, the guards are subordinate to the ftatioD Illasters and the latter 
have t(' make arra.ngernents for relief. 

(11) 159 applieations for leave were receiv8(l from guatti by the BtatiOil JJl&Iter, 
Gyro, during 1932. Leave 11'88 refused in one case while in be o~ CIJ.le8 ,~ 
applicants were required to wait for a few days before tbeir leave could be IllUletiODeCi. . 

(c) Yea, the guard. have III right to appe&l to the DiviBioaal E'uperiJladODt but 
all aucih appeala are to be submitted throu«b tbe 8tation maaten eeaoemed who ue 
not authorized to withhold such appeaJa which ,must be IUbmiftad with, their remadr&. 
The Divisional Superintendents have full authority to sanction leave to ata« under them. 
wbether "pplil'!ationa for leave are lubmitted direct or through, t.IIIe proper ehanDel. 
Tho submilBion of appBcatioDl for leave through tbeproper chanDel ht however iMi.tocl 
011 tor administrative 1"88801lB. ' 

(d) This, is 'not, a, faet. The latter part of the question doos, n9t arise. 

RACIAL DTSO,BIJlIf'JATlON ON THE EAST INDIAN' RAILWAY IN THE MATTJIB 
'. 'OF' ApI'OINTimNTS. ! : ' 

*1105. (a) No. 
(11) I would '!'('fer the Honourable Member to the blformatiOn laid OIl the ' ... ' 

of tIle Housl.' in reply to part (c)' of staTTed ques1!oJl. 'No. UI Ukeclbt ... . 
Satyendra Nath Sen on 12th September, 1933. 

(c) I would refer the Honourable -Kembw to the information laid on the table 
of tho House in reply to part (b) of stD.ned queBtion No. 833 asked by PandU 
Slltyendra Nath, Sun' on the 12th SeptelQber, -1988., ' i " -: "i " i 

(d) The apprentioo 11'&1 called for an inteniew and there w.. no racn.l cUIIcri· 
mination in this matter. Latter parts of the question do not ariai. ' 

( e) Does not arise. " , 1 .. , 

L168LAD D 
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{f) nnd (g). 1 would refer the Honourable .Member to th(! iniot'mntion laid on 
Ute tablE' of the House in reply to part (b) (iM) of unawred que,Uon No. 266 alked 
by Sarnar G. N. Mujumdar on the 5th December, 1988. ' 

.' (/I) 1 would ~er tlu! HODo~rable Member to the information laid on the table 
of the BoUIe in reply ~Q part (II) of starred question No., 832 Sl8k.e(1 by Pandit 
tiat3'(,Drtra Nath Sen on the 12th September, 11l33. 

APPOINTMENT OF ApPRENTIOBS OF THE LILLOOAB WORKSHOPS. 

"1106. (a) to (c). I would refer the Honourable Member to the information. laid 
.,... tht· hlble of the Houl8 in reply to pan. (0) to (~) of ltarred quealion No. 829 
asked by Pandit Satyen~ra Nath Ben OA the 12th 8eptembw, 1933. 

(c/) and (e). I· would refer the Honoura.ble Member t. tile inforft1ll.tkm laid on 
the table.of the Bouae in reply to parts (e) and (d) respectively of starred qUllstion 
N(I. 8211 aaked by Pandit 'Batyeildra Nath Sen on the 12th Septamb'lr, 1933. 

APPOINTMENT OF ApPRENTICES OF THE LILlJOOAH WORxSBOPS. 

PHOt. I would refer the Honourable Member to the information laid on the table 
of th(' BOUie in reply to partl (a). (b) Rnd «(') of ltarred que.tinll No. 829 asked 
by P8ndit Saty-endra Nath Sen on the 12th Sepu>mber, 1933. 

"'., 

APPOINTMENT OF APPRENTICES OF THE LILLOOAH WORKSHOPS AS TIu.m 
EXAMINERS AND ELECTRIOIANS. 

,*1108 .• I would refer the Honourable Member to the information laid on the table 
Of the Bot1l8 .in reply to part (b) of starred question No. 834 aaked by PRndit 
8at;'~(lra 1"l'ath Sen 011 the 12th September, 1933. 

Six timeapired apprentices of the Lillooah Shop8 were nppointcil on the HOl\'rah 
DlvilliOD in August, 1938, and none on other Divil!lioll8. Of the aix Illen "eleeted, fODr 
were Hindu, one Anglo·Indian and one European. ' 

. -A8 regardtl fteaneiee lying un1IlIed, I am informed that thore was one vaeaney 
for .... Eleetrlclan at Luclmow which WIUI not filled up in view of nlOrrlWilation 
whieb resulted in staff retrenchment in the Train Lighting Departmtlnt. Two vacaneiel 
in the grade of Train Examinera on the Lueknow Division whidt are lying vacaut 
will be filled up by the surplu8 Train Examiners exiilting 011 that Divlaioll. 

APPOINTMENT OF APPRENTICES OF THE LILLOOAH WORKSHOPS. 

-1101l. The Agent, East Indian Railway, reporte that it i. not p088ibla to sl1Y 
how many appointments, if any, are likely to be made this year. If, howevor, any 
appointments au' made, at all; only those who will be 8elected b.v the Selection Com· 
nUtteee wiUbeappoilated and it is not therefore poaaible to lay who will be selected 
for r.ppointment. 



STATBMENTS LAID ON THE TABLE. 51 

(e) : . '. .~':{. ~ " . 

Dste of 'OOmpletion Division pueed at 
tile Technical 

Name. of apprentioeebip School EumUla-training. tion. 

Mr. K. P. Mukerji 

... J. N. Chatterji 

" N. C. Chatterji 

.. T. A. Cahoon 

" A. N. Mitra • 

" G. B. Allnut 

. 

. 

19th February 1929 

9th Febzu¥'J' 1930. 

11th February 1930 

19th September 
1930. 

2nd February 1931 

2nd May 1933 

I.t Division. 

.. 
" 

2nd Division. 

1st Division. 

HoDOun Division. 

The e,z·appzentieea appointed were given Be. 95 each as starting &alary. 

APPoINTJIENT 011' ApPRENTlOES IN THE PRoDUCTION DEPARTDNT 011' 
THE LILLOO.AH WOlUtSROPS. . 

213. The Agent, East Indian Railway, reports: 
(a) 

(b) 
(0) 

(d) 

Tbe reply given to starred question No. 920 (d) is oorre~t and this will 
be apparent from the enclosed copy of a certificate given by the Con· 
troller of Inspection, Calcutta, to Mr. T. C. Gbo"ll. Mr. T. C. Ghosh 
was not the first apprcntiee to work under the Production Engineer. 

Does not arise. 
The reason for appolnting an e,z.apprentiee of 1931 in preference to an 

apprcntice of 1980 i. that when the vacancy in the grade of Rs. 51)-]0-90 
occurred the e,z·apprentice of 1931 who was appointed on 16th February, 
1931, had been trained in the Production and Progress Section and. had 
therefore the requmte experience. Meehanies who llad no previoUi ex-
perience in production methods, were appoill~ed to make use of cxiBti • 
• taft' and thus save tllem from retrenchment. 

It i, pointed out that endeavoura have aince been made to lIecure employ-
ment for Mr. Ghosh. Adviee was received from him that his aernee. 
with the Indian Btorea Department had been' tenninnted owing to 
fillaneial atringeDcy on 8bt January, 1982, and he WAS ginn an intro-
ductory letter to the Chief Mechanical Engineer, Nort.h Weatem Railway, 
on 7th January, 1933, which however appeara to have produced no result. 
On 25th May. 1933. a. vacancy ha'ring ooourred in thE. Drawing OSee 
Mr. Ghosh waR asked to call to be teated but he replie(l that he waa In 
the employment of the Nepal Government Railwa, Itl a J..oco. Foreman 
(temporary) on RI. 150 phil RI. 12·8·0 coll8Olidated nllowance and free 
quarters. 

(e) Government do not consider any enquiry necesanry. 

APPoDrl'llD'l OJ' Bx-APl"BBNT10II80N 'THB EAST hmU)1' ~WA'!'. 
214. The IUUlleII of the two Indian .,..,pprent1cee merrea 'to are' X..,.. 

Kobammed Mobluddin aDd Kahadeo Proead. 
L168LAD D2 
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A.noIlft'llJlNT OJ' Ex-ApPBBNTIOES ON .THlII EAST INDIAN RAILW4Y. . , 

215. The Agent, East Indian Railway, re'port. : 
... (Ii) ~o \~tMle .• pPrell~ or •. apprentieea were avalla.ble at the tbae of 

, Met{hanip, .8halleroll '. transfer to the SawmilJ;tltat i. none with aay 
" .', 'SiLWmUl 'e:rperienllE! whatoftr. Meet.anic Sha.l1ero.. beln, t.~ son of 

the former Sawmill }'oreman had gained some klWwltldge of the work 
from ~im and wall selected for that reason in preference to appointing 
_ outsider. . 

The Kil~ Operatorl. ap~ted from outsido who had n~ yt~r.: trftiDWr 
exeept timber· II08.8ODiDg were retained after the cloling down ciftlie 
Kiln &eaao~ing plant al 'a purely temporary meaaurp al!~\v~ thla 
.tempora.ryworll: ..... a.mpleted they were dilltlh&rged' nnd' noqueatioD 
of replaeing them a.ri .... 

Every cODl!ideratlon iagiven to the question of emplo~g i cr.apprCntieu 
but .owing to fiDucial IItriDgency and the prior (\1ai~~ .(~11!h'eJlehed 

. 'meehaniee,lipPorhnitiel' at; 'present are remote except 0111)' where tie 
ezoa.pprentice hal ~d' apecial training in a new section. e.(l., Heat 
tieatineDli.·H .:. , 

INDIAN BToau DII:PAKTM:lNT,' 
. OJ'J'ICIl -or 'I'B. Omftat'LLD OJ' Imrn:~. 

OA.1.cUlft'A .emm.. .. 
1hJted Iftd Februof'1/, 1981. 

Mr. T. C. Ghoae WB8 employed a8 an EDminer of Storl!8 in the Indian "Eltor .. 
Dep .. ~ bo!in 1.Otb Februry, 1930 to Blst ,J-1IU7., 183i; D.m-.r·ctbiBpilriod 
he 1I'U employed under an Alsiatut ~gineer (IJllpeetion) in eonneetion with the 
inspeetiOJl of orders for 1f8IOne and eODlpODeIltl. .' RiB l8J"riees were temililated owiDC 
to 1I11BDeial stringency aDd the neeeuity for reducing ijJ,e afalr. 

(8d.) .R. ~'. .DAVY, 
CoftCroUt!r of 1 "apection, 

Colcutta Circle. 

NON-AnoINTMENT OJ' INDJ:AN APPRENTIOBS 01' LILLOOAH WORKSHOPS 
'AS TRAIN EXAM~., : 

265. (a) and (/I) (i). Yes. I would refer the Honouft,ble ¥embor to the ill. 
f61'J1l8tiOll laid on the table of the HOUle in ~lytq Bt:a,re<l qU"fltioll, No. 828 aaked 
hy l"andit Satyendra Nath Ben on the 12th 8ep~!!m1)er, '933~ . 

(b) Yes. I would refer the Honourable Member to the information laid on the 
tabloof the BOUIe in reply to part (0) of statred que~tion Nt). S~9 alked by' Pundit 
tmtyelldra Natb Ben ,on the 12th Septemper, 1933. 

(c) Yes, in Auglllit,. 1933. 
(d) YIl!i. r wonl/! reft'r the' Bonou1"8.ble Membet"to the inf~II'ni,~tion lilid on the 

tahle of the Bouae in reply to part (b) of suirred question No. Sall asked by Pandit-
Sa~ent1Tu Nath Ben on ~he 12th 8eptembet;. 1933 .. 
: (e) (ii). I~ ~ reported by the Agent, Eaat Indian Bailway, tMt the Anglo.Indl&D 

who completed hilt trainmg Oll 18th Beptember, 1930, had the nellellll1ry qulllifiea-
tions for Train Exnminer's post and Wlt8 considered to be the beIIt all rouni! man 
for the vacant post. : His work a180l1as been very 8atiBfa~tory and his seleeti9n has 
bel'n just.ified. . . . .' " 

(I) The most' suitable person8 were .. __ ted for the posts to be IIlled. Aa 
regard!l filling of future vacancies, I would refer the Honourable Member to the in· 
formatic!a:IJPl * .\~ 101 N1e-.. aQ'UIM' jDrlll'",;;aD,,.r\..(i~ 'If' StatJ.Mi ~ No. 
832 .. ked hy Pandit Satyentlra Nath Sen on the 12th Septembor, 1933 • 
. /11;'(,i JtC'ii!s 'Jiot' ~11'l!~1 ;, .. 'i,,:f'~:" . ,f.,,; :';' IT.;.;.J ... · .... ~_.:l:l'~ ·:;'<"i;;:·.l":;J·~,;:';~~;a(ot' 

al,J:~1.I r.! 



STATBMliINI'8'LAl.b ON, ,TIfrJII TAJILE. 

NOir-Apf'OINTD:NT OP INDIUi ,Ai"PIUaNTJOBe 01' LtLLOOAII WOBUBOPS AS 
Ta.lIN: ExAMMms. ' ' 

!f6. (a) 'Yeti. " 
(b) (0. YtlII. I would refer the Honourable Member to tbe reply given to 

put (e)(n) of queation No.S65. 
(iO YOI. PrelUmAbly Mr. G. B. All!iut who completed hi. tra.i.ulllg on 2nd May, 

1938, is referred to. I would refer the Honourable Member to tile Teply given to 
part (b) of starred question No. 833 alked by Pandit Batyenolra Nath Sen on the 
12th September, 1933. 

(iii) The Alling of one-thlrd of the total vacancies iii 1933 by members of 
minurity communities was in accordance with the policy laid dOW!l by Government. 

(e) (i). No. 
(ft) Govermilent see no reason why moat mitable eaadiWl.l.ee should not be 

eeleeted for appointments to be made. 
(iii) I would refer the Honourable Member to the iniormatioJl laid on the table 

of the House in reply to part (g) of starred question No. 8'2 uued by Pa.ndit 
Satycndra Nath Ben on the 12th September, 1933. ' 

INTBoDUCTION OP TnB' PREVENTIVE 'SYSTEM 01' OHECK BY POSTING GBOUPS 
OP TRAVBLLPfG TICK&TEXAIIINBBS. 

·'1364. The Agent,' Nortn Western Railway,repotts: 

,WI. (0) tn (g). Th~ group system hu not been abudoned. Each group laen work 
under the charge of a Headman or group-in-eharge who ;. ~nsible for 
cheeking .n train. and etatioua en the eeotion allotted to hUll. 

At the discretion of Divisional Superintendent8 a Croup-in-cha.rge may divide 
his group into sub-groups of two or detail the nlP-mbera of bis group 
to work individually on occasions whenthil mlly be dl!llirable." While 
working in Bub-groups or individually all members of a group continue 
to work under their group-in~eb&rge. 

(11) iOn occasions more than one Travelling Ticket Examiner mRy have worked 
, on one, train, but this was not liIuat" 

hl'TBoDudriON OF THE PREvENTIVE SYSTEV 01' CHECK BY POSTING GltOUN' 
; 

OF TaAVBLLING- TICKBT Ex.umtEBs. 
'u 1365, The Agent, NorthWi!IIte1'!l. Bailw.y, reports : 

(b) The BtroDgth of ticket tlOne~tore on the' North Weatern 
below against the 'datesgiv~n : 

lei October, 1980 
1st January, 1931 

, lilt lIIarch, 1931 
1st June, 1931 

Baihvay is 8hown 

1,054 
i;o53 
1,058 

988 
bt June, 1933 970 . 

The reduction in etrength, Binee lat Ottober, 1930, has,'Aot been progrealive. 
Tile reduetioo in 19a1 WBII made, at part; of the retrdllP.hlllllnt campaign 
when train aervieea were curtailed. . 

Theprecaution8 taken Inciuae 'the ere~tioh ofrenci~g When fuJad8 p~rmit 
and i~tri1ctlons to inferior ~,t;aft" employe~ at 'tond'8i<le1JtationB to 
guard the ends of ,platforms'lind to' e'ndtiavo~r topreveilt ticket,lese 
paBsengers entraining.' , - ' , 



i , 

[16TH JULY 1934. 

(.,.0.. 811t;'»q,1881,'tIte· atd empl4)red .. ~.g~. OA 11lDJ,I.i.Jag 
traiu were T1'&veUiq Ticket. EK_i-1Ift to the Dumber of 12S. The 
atrentrth on Slit August, 1933, of 8peeial Ticket };umiD.llrs who may be 
employed alternatively on ehecIdDe ... ork OB l'UIIJliDc tra.inll . .a.D4 at .atatiClDl 
WlIII 236. 

(I) The~ is no staff now eluployed exclusively for tieket. clwckiDg on runnina .. 
trains. The 8ystem now followed with ~~ecial Ticket ExlUDincrs covura 
lIoth the prevt'l,1tion of tiekt!tlea travelling alid eh~kbtg iu train •. " 

PUVENTIOl!l OF ILLICIT TRAVELLING ON RAILWAY TJ:AlNS. 
*jS66. The Agent, North Western Rail,,;ay, reports : 

" (c) It is presumed that the Honourable Member alludea to !deaara. Mnthra 
, j Singh and Shah Niwas Khan, who were oftleiating ill Grado III (Group· 

in.charge) and after trial were revorted to their Ilibstantive poet, In., 
Grade II ~ving been found to be iJleJIieient as Grollp·i1Hlhargc and lin' 
worthy of promotion to Grlllle nt. They we1'e replaood by otJi~ seleeted 
from Grade n." 

! 

ALLoWANCES OP TRAVELLING TlCKET ExAIUNEBS. 

*187&. The Agent, Xorth Willtem Railway, repon.: 
.r (c) A statement showing the number of e&1IlI detected by Special Tiekot 

Examiners in trnins and Nt stations on the Rawalpinili. Lnhore, KultaA 
IUId ·Quetta Divillioaa during the period from Jill,. to Oetober, 111', iI 
given below : 

Rawalpindi. Lahore. Multm. Qaetta . 

• onthI. 
In At In At In At In At 

traiDa. stations. trains. ..tions. trainlil. stations. traina. statioDl. 

July, 1933. 0,052 129 7,066 692 4,402 28 630 178 

A..-.I838 . 5,264. 11' 5,978 690 4,170 6 MO JI0 

~her,I933. 4,934 113 .6,206 W 3,782 30 618 126 

Ooktber, 1938 4.349 68 7.232 182 3,712 86 1553 I'J 

Total 19,599 422 26,472 1,889 18,096 149 2,441 6'1" 

!.BAVB GIVEN TO RAILWAY STAPI' AT JAliALPUR AI'TlDB TBlII BABTHQ17&JtB 
SHOOJ[. 

"40S. The Agent, Eut Indian Railway, reports as followl : 
,. 1. Worbllops aud Deputy OIdef MeehaDieal Engineer '!I OfBee at JamaJpur 

I were closed flOmthe 16th to Blat 'Jauuary, ·.l:J34, OIl aeeGnnt of the 
earthquake and the enforced a~of .taff bring thill period was 
aiven spee.ia.l. eouilieration. I deeidod. that .taft of all departmenta 
Dther. than. those lIfh.o are .paiC\ IJ,jlcordlDl·. ~ the number of·,da.y' ltoI'ked 

,~<. _ and :who .we!,'!) ~navo.idabJy ab!I8Dt trQJ)l work owing t,,' the earthquake 
or who. were 'allowed to ll!'ave work in order to take their familiell nwa,. 



iii, P STATBIIJ!lN.T8' UID lOll,' 'l'RIJ ''l'.t.BLB. 

llhouJa' '&e ·ltlJowed ca.ua1"1eaV4t; 'Up t·., ~ a; .lIIIIJIim .. .of -' 6 Ldqa . over: _ 
aboft theulual Hmit &f 1'4 claya lor' IIlIcIh ~leue. .' I • 

\,.- ;'.. .~ ''',,;'. I . : 

2. In the C8A1e of the .ta1f of the above categori81 who N.Ilderod aalatanee 
in the emergency during the period when ordinary WOTk wall t1ullpended 

.&1 a result of the earthquake 1 dl!Qi,ded thlot tho!.f .. hould alflo be 
Idmilarly allowed .. ca.ual . leave for a, eorr8lpo~D.I pcri04.. OVer . ~ 
above the limit of 14 daYI after conditions have I8ttlo:1 down, .and wh'5Q, 
they can be spared but not lo.ter than the Slat DeeemIJer, 1934. . 

S. I would state that during the five days from the 16th to the 2f'th January, 
1934, the 218t January being a Sunday, there were two holidays in th~ 
workshoplI, one on the 17th· .Tanua'ry-'ll pai6 IlOlida'Y' and thentller 411 
the 20th .T&mlary, 1984-aD unpaid holiday,. Certtt.ia·,work,bop atall 
who arc paid according to time worlJ:ed aDd therefore excltuled from parngraph 
1 above were abIent from work between the 16th and 20th Junuary, 1934, 
aDd in their cue it wu decided that the period 1)1 absI1nee IIhould be 
covered by leave 'in thoae cales where this W88 due 'IInll hi other' ('aBel 
the emba.rgo that men muat be PrMent at work immedi.l&tcly prior toO ane); 
immediately follo~g the paid holidays wal liftid in 'ordll1' that Ib, 
men might get the benetl.t of holiday pay on the 17th .T1Uluary, 11184. 

4. I authorized the iuue over the East Indian Railway of additioual pUIllleS to 
allow .tatl' employed at .tatlODB efl'eeted by ,~he .. r~l1aJre to. send 
their famili811 away, and to remove f1lll1iture to (lth.lr ltatlQD8 when toJ:. 
want of houle accommodation they could not .. telY keep their furniture 
where they were working." : .! . 

Tlic Government do not consider it Deee8llary to taKe ay lurther' aetUrD. 

APPoINTMENTS OF FIREM.EN AT BULBAR ON THE BoIIBAY, BAlWDA .uJD 
CENTRAL INDIA RAILWAY. 

*633. The Agent, Bombay, Barodn' and Central India Railway, reports &I 
followl: 

(0) Yea. 
(b) The appointments were from apprelltiees ·but thia doeR not prevent any 

fireman, who can plIIII hill ellnDlinatiOil for the spet'lul grade, being placed 
in that grade. aa the nUlber in the grade iaDOt .liwi~d.. __ l'.he~ 
grade is given for Englilh apeaJrlng and writing. 

(0) There were only two retrenehed firemen, who have bee.ll re·t-IIlI)lo~·ed. 

FOOT OvERBBmOJr: AT THE RoHTAK RAILWAY STATION. 

"688. .(0) The Agent of the N orth Western Rai)way. hu rl!portod that. jI., tow; 
oVl'l'hridge for the UHe of the public il in coune of .eot1ltruction ot, RohtaK ~; 
towltrds the cost of whieh a contribution has been matle by the Mllnieipal Conllnittoe, 
Bohtali'. and not by the Vatah High School 

(b) lind (0). The overbridgo will be opened &H lOon M it has been ccimplet~d. 

TRAINS, BTC., ON niE FEBOZEPORE LUDHIA."ITA SECTION OJ' THB No~~~:;': 
W.TERN RAmwi't. 

*708. The Agent. NOrtH W'8stern RaUwa;V, ftIpottll "that there 1I.!'C·three· vabl. 
~aily enr..hwRY. ~et.ween~udhiaDa Rnd F81'0zep~r, the. IJlme .. ~8.g"Q.~~'l!'!l .. ~gQ._ .. Ae 
regnrdp the time tllkl"D by them. the minimum time taken in 1920 \Vall 5 bOlll'lJ and SO 
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mflmt1ll 1\'!tereu itia __ a'_HI and 15 aiIlute.. It .... ,aot pGleible to reuee the 
time further' .. the nm ill a abort OJleot 77 1Bil. aad tr&iDI .Itop Qt. all ItatWa. 
The eziatiDg volume of pauenger traffie duol DOt warrant an inCT8lllle in the number 
f1Il. UoiBL 

Tile Aaat also reports that duriDg the year 1928·29, au allditional train 
(totalliJag feu) eaala way was tried but bad to be withdrawn for WBIlt of Adequate 
patrouap. 

PaoVJSI0501l' CBBTAlli AKBNlTl. ON ST .... TIONS 011' THB RBW,dl-FAZILJU. 
AND KoTxAPuBA-FAZlLXA SIIC'l'ION8 011' THE BoIlBAY, B.ABODA AND 

Cmmw. INDIA R.m.WAY. 

(0) A statem_, ahowiDg the traiD &erriee OD the Be'vari-FuUka Section is 
ItPPIJlded. The Apat. Bombay, Baroda and Central lDdia RaUw •• \'~ r8fOrts that the 
policy Oll the Metre Gauge system ia to nm mized traiDI on BraACh liD(!lI aDd that, 
if .tho mmed traiDII on t.bia Section are converted into pauenpr tl'lLiDl, it ".W coat 
the Railway AdmiDiatration an additional 8um of Re. 3 Jakhl per IUlDum. 

(b) The ApDt reports that there are waiting balle at all .f:3tion!l on the above 
ROetion n:cept at certain ~ag stations. 

(0) IUld (d). The Agent reports that the work of providing pUt.'eabookinJr OftiCOl, 
waitiDg ahecla, e~ u Boranwala IUld Bam,arh stations has bt.oeD hold over for WlUlt 
of fund .. 

rf'Gtt& 8eT11ice on ~ri·BMUndo-FGZilkCl Scotial/. 

DoWN 

26 24 28 114 182 
Miud. Pauenger. P&8Mll8w. Special Special 

Service. 88rvioe. 

Bewari • . An. .. .. 14 10 From Delhi. 
Dep. 1 30 8 5 14 55 .. 

Bina An. 9 37 Iti 1 22 33 
Kiud Iliaci 

.. 
Dep. 10 7 18 10 23 10 .. 

BhatiD4a .. . An. 12 57 19 :; 2 1,1 .. .. 
Dep. 13 50 .. 3 :; 

Kot·Kapura Arr. 15 30 4 45 .. .. 
Dep. 15 58 5 25 11 57 18 57 

Mukt.sa.r Arr. 17 12 6 42 13 10 20 . }~ ;. ';: '. '/ ,. 
Dep. 17 32 . .,. 7 2 .. 

,FNiJ ••. . . .AlT. 19 2~ .. 8 M ..; I .. .. . ' . . 
, ~' I. -



, . , STATEMENTS WlD' ON THE' To&m.&. 

TrGin StJf'Vloe on B61DCln..Bhatinoo-Falililka 8eot«n~. 

23 161 26 113 27 -- Mixed. Special • iud. Special Miad . Service. Service. 

Fazilka. • l.Iep_ 7 55 18 15 

MuktMl' . An. . . II 50 . . 2U 7 

Dep. 6 58 10 13 13 M 20 37 

Kot-Kapura Arr. 8 10 II 30 13 10 21 50 

Dep. o. 12 0 .. 22 20 

B~tinda . Afr . .. .. 13 45 0 10' 

Dep. 7 25 .- 14 35 1 13 

Blraa An . 10 0 17 30 4 . 10 

. 
PMSallger Fut.·Paas 

I){Ip. 10 30 18 12 4 35 

Rewari An. 17 15 3 23 10 19 

Ik>p. 10 53 

I to Delhi. 

--
STATEMENT RE. NET EARNINGS OF CERTAIN NEWLY' 

CONSTRUCTED RAILWAY LINES . 

... <Mr .. ·P"~·R. Bau.' .(FindeiilJ." cOmmilaioner, Railways): Sir, I lay OJl the 
tablen . statement; glrlng the ~ormation at present available 
as to the neteal'D.ings of certain neWly eonstructed railway linee during the fiuncial 
year 1982-33, au4 a compariaon of the return riven by theee earnings on the eapital 
outlay with the return anticipated in the original estimates. 
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Dr. Ziauddin Ahmad (United Provinces Southern Divisions: 
Muhanunudan Rural) I May I bow whether 1 will be' 'periDiteeii to ask 
any question or to review the statement laid on the table' , ! 

•. PreBid.ent. (The Honourable Sir Shanmukham Chetty) : The 
Honourable" Member knows the rules about the asking of questions. 

Mr. Vidya Sapr PaIldya (Madras: IBdian OoDUlleroe) -:"Some infor-
mation 111111 been .given about certain starred questions; but there were other 
starred questions about whioh information was required.l.. and I 'Would like 
to know when that information will be laid before the .tlO1Ule. 

Mr. President (The Honourable Sir Shanmukham Chetty) : Some 
information promised, is it T 

lW.r. Vidya &agar Pa.udya : I had put some questions about subsi. 
diary coinage, and I wish to know when I can expect information 
about it. 

Mr. President (The Honour&ble Sir Shanmukham Chetty) : The 
Chair does not underRtand the Honourable Member '-8 question at all. 

Mr.Vidya Sagar Pandya: Information with regard to crertain 
starrt'd questions has been furnished now. But there are other questions 
for which information has not been given, and I would like to lmow 
when the information about those questions will be laid before the 
House. 

•. Prelident (The Honourable Sir Shallmukham Chetty) : You 
mean some information Witll regard to a question, which was promised 
by some !\ember of Government , 

Mr. Vidya Sagar Pandya : Yes: is there any time limit wit.hin 
which the information should be given? It may be giv .. n at the end of 
the Sl'ssion when it can be of no use to us. 

Mr. President (The Honourable Sir Shanmukham Chetty) : Some 
repl~' has been promised to the Honourable Member in the last Session 
with re~ard to some question of his. and he now finds that the answer 
hall not been supplied even now : that is hill difficulty' 

Mr. Vidya 8agar Pandya : YeM : I should like to know whether 
replies should not be given within a reasonable timf'. 

The Bonoara.ble Sir James Grigg : This is a new question to me, 
and T will certainly look into it and let the Honourable Member know: 
in any calle, information will be given to him as soon as it is available. 

Mr. Vidya. Sagar Pandya : It may be available at the end of the 
Session when it may bf' of no use. 

Mr. President (The Honourable Sir Shanmukham Chetty) : The 
Chai~ thin~s if Government promised lOme information during the last 
DelhI SeSSIon, they should make an endeavour to supply that informa-
tion as early as possible. 

"The Honourable lir , .... GrIgg : 'This is a ne,,' question ;to me, 
and I will certainly look into it. ": . 



THE INDlA.."J DOCK LABQPRERS BILL. 

PRmENTATION OF THE REPORT OF THE SELlIICT Co)UU~.· 
• . .. : ~ r.' 1 ' ; • . f " '" 

'lhe Honourable Sir Joseph abere. {Member for Commerce and 
Railways) : Sir,.1 beg to .present tbe'Beport of the Select Committee on 
the Bill to give effect in Britisb India ~q the. Co~v~~io,~ cQ~erning 
the protection against accidents of workers el11ployed in loading j&nd 
unloading ships. . 

Mr. President (The Honourable Sir Shanmukham Chettyt: With 
regard to the agenda of this week, Honourable Members will' observe 
that Thursday, the 19th, has been set aside for non-official Bills. The 
Chair would here point out to Honourable Members that the Temple 
Entry Bill was sent out for circulation : opinions are still being receiv-
ed, and even those that have been received are so vdluminoUs that they 
would not perhaps be received from the press' s~fticielitly in time' to 
~nable Honourable Members to get; copies before the 19th, if the' ballot 
fav.ours Kubsequent motions on that Bill. So, to meet the cOD.yenie~e of 
the House, the Chair is prepared to make a cl,ia:nge,' and, in'fact, 
His Excellency the Governor General has a1ao agreed that, in' case 
the House 80 desires, he would agree to make the change also. TlJ,ursday, 
the 19th, is the first day for non-oftlcial Bills. If Honoura'Qle 
Members agree, that day may be allotted to official work, and then 
1hursday, the 23rd August, will be given as a day fornon~ Bill& 
The effect of this will be that the first day for non-official Bills will be 
Thursday, the 2nd August, which gives reasonable time for Honourable 
Members to study the papers that will be supplied to them. If the 
lIonse agrees, the Chair will have this arrangement made. 
(Honourable Members: "Yes, Yes i we agree.") Then the Chair 
would announce to the House that His Excellency the Governor General 
has cancelled the allotmt>ntof Thursday, the 19th instant, for non-
official Bills, and the Chair direcn, that that day' be devoted to ofticial 
business. The. Chair has also to announce that it ca~cels Thursday, the 
23rd of August, for ofticial Bills and that His Excellency has agreed 
to alloi that day for non-official Bills. 

DEATHS OF SIR BEPIN BEHAR! GHOSH AND MR. ARAVAMUDHA 
AYYANGAR. 

The Honourable Sir Joseph Bhort (Leader of the House) : Sir, 
death has removed two old Members of this House since last we met, 
namely, Sir Bepin Behari Ghosh and MI'. Aravamudha Ayyailgar. Sir 
Bepin Behari Ghosh was only with us for a short time, but that was 
wffieient to endear him to those with whom he was brought in contact. 
A member ot a distinguished family which has given to the country 
some of the highest legal talent, he was himself, I understand. one of 
the most efficient Judges who have graced the Bench of the Calcutta 
High Court i but we hefle will always remember him for a singularly 
lovable disposition which endeared. him to lIS all and which we will 
not soon forget. 

I am sure also that Members of this House must 'have read with 
deep regret of the death of Mr. Aravamudha Ayyangar. Death has 
p~einaturely terminated a career . which . g~ve premie· of i8 ·brilliant 

(68) . 
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LSir Joseph Bhore.] . 
future. Mr. Aravdludha: ~Ayy'angar'wu a member; Of th~ AUdit and 
AecolllitB Service.,' In every post that he h&ld ,he showed· ~an Ol1t18tand .. 
iDg ability and 8 devotion to duty whioh are the distinguishing mark. 
ef,811 ideal oivil servant. Those- qualitiei' were in evidence in ev~ 
post in which he st'rved, and he served in many important posts. He 
was. Sir, &11 Under Secretary to the Government of'Indiaiu. the ~m.ance 
Department during the time of Sir Basil Blackett .'s. Curreney Bin. He 
... a Budget Officer to the GoverQ.Jllent of .bldi&,. and he was also See-
r,etary. t.o the Hilton-Young Currency Oomm~ ... ion. He laad, Sir, a 
lIJ.ost unassuming manner and a singularly attractive personality. Gov-
,rllJDeDt and the country ll&ve . lost 8 most valued public servaat in .him. 
pd I hope, Sir~ that you will oommunicate to the relatives of .botbthe 
deeeased. t.he deep sympathy ql this House in their bereavemem.t. ' , 

Sir AbctUr ~(Calcutta and Suburbs: Muhammadan UrbaD.)·~ 
Sir, I asaocif!,te myself' eptiret)' with what haR faD en from the Leada-
of the Rouse regardi~. the .late Sir Bepin Behari Ghosh and 
M;1'. AravlI,mU(lhaAyyangar. . I had the priVilege of knowing Sir Bepin 
Beha'ri Ghosh somewhat intimately for a long time. He had 'a distin-
~hed c~reer both hi the' University of Calcutta and also in the leg~ 
profession, of which he was a Ilicceuful' member until he fUled the pOst 
of a High Oourt Judge with distinction. As a Judge of the Calcutta 
High Oourt, as has been observed by the Honourable the Leadsr of tho 
House, he made a mai'kfor himself, and he continued the traditioua ef 
his family for legal acumen and legal attainments. He was the brotber 
of the late Sir Rash Behari Ghosh, well-known to every lawyer through-
out India as a most distinguished writer and learned lawyer,and' Sir 
Bepin Behari Ghosh, as .. Judge of the High Conrt, WBI eonspieuo~ 
successful. . 

We had the pleasure of knowing Mr. Aravamudha Ayyaugar here, 
and there can be no doubt, as has been stated by the Hono11l'able the 
Leader of the House, that he was n most "filtrable' officer of the Gov-
ernment of India where he had served in varions cflpacit.ies. Sir, lasso· 
eiate my,.;t>Jfentirely on behaIfof my Party with all that has been sll.i~, 
regarding these two deceased gentlemen, and would ask you to com-
municate the expression of sorrow and sympathy of this House to the 
members of the families of the deceased gentlemen. 

Mr. T. N. RamakriBbna Beddi (MadraR ceded Districts and 
Chittoor : Non-Muhammadan Rural) : Sir, I associate my Party and 
myself with fht' Rentiments t.hat have jU!!t been given expression to by the 
Honourable t.he Lea4er of the House and by the Leader of the Opposition 
over the sad death of Sir Bepin Behari Ghosh and the demise of 
Mr. Aravamudha Ayyangar. Sir Bepin Behari Ghosh was a Membe~ of 
the Executive Council here for a short time. He came here after a distin-
guished career at the Calcutta Bar, alid also after presiding over the Otllcutta 
High Court as a Judge with great distinction. He belonged to that great 
family of legalluminarif's, of which his famolL~ brothE'r, Rash Rehari Ghosh. 
was It member, and whose name is known throughout the length and breadt,h 
~f In~ia ~ ~ di8tiD~ished. lawyer and philanthropist. . ~uring the short. 

tIme Sjr I.ep1ll ~&rl Ghoee was a Member .of the Executive OQUIlcil. her .. 
he had endeared himself to every one, both to the Membe~ of the Govem.-
ment lIS well as to the Opposition. Sir, we all mourn his 1088. 
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With regard to Mr. Aravamudha Afyangar, he belonged to a moat 
intCll1eotual family of Southern India. His father-in-law was a Professor 
of Mathematics in the Engineering College in Madras. The late 
Mr. Aravamudha Ayfangar gave very great promise from the commence-
inent of his career. After a distinguished scholastic career, he joined tllc 
oftice of the Accountant General in Madras. His abilities were soon recog-
nised and he was translated to the Finance Department of the Government 
(If India. He was Budget Officer for some time in the Finance Dep811-
me:nt. Apart from his regular duties, he served with great distinction us 
S(:c.retary to the Hilton-Young Commis!;ion. He also worked very recently 
as Secretary to the B:lDking Inquiry Committee. aud in this capacity he 
was of immense help to the coulltry. Besides that, as Budget Officer, he 
hdd also to act as Secretary to the Publie Accounts Committee, of which 
I have been a member for some time, and as such I have lind occasion to 
eoUlP- into clOl~er contllct with him. He was of immense help to the Finance 
Member; he was absolutely thorough with all the facts and figures in the 
Public Accounts Committ.ef' relating to all the Departments of Government 
\Vhich come under rE'view, and, therefore, e"fry Finance Member under 
whom Mr. Aravamudhll Ayyangar had the honour and privilege to serve 
lil\C<l him immensely and he was marked out for a very great appointment. 
It is quite natural that after the He.<rerve Bank Act was passed, he was 
proposed to be the Secretary of that. Bank, and in order to give him more 
training, he was appointed Deputy Controller of Currency in Oalcutta. 
But, just before he took up that office, he had a very bad attaJCk of typhoid, 
and we were very glad that. on that occasion he was rescued from the jaws of 
death. We all thought that he would survive to serve his country and the 
Government. lIe went to England to recoup his health, but we now hear of 
his sad demise. We all mourn his loss. Sir, we feel that the Government have 
10bt a brilliant public servant and the country has lost a distinguished. 
gc.ntleman. The eruf'l hand of death has tldten away one of the most 
brilliant careers in India. With these words, I request you, Sir, to cOm-, 
municate our warm feelings of sorrow to the bereaved families of both 
Sir Bepin Behari Ghosh as well as Mr. Aravamudha Ayyangar. 

Mr. N. N. ADkleaaria (Bombay Northern Division: Non-Muham-
madan Rural) : Sir, on behalf of the Centre Party, I join in expressing 
,our deep sorrow at the deaths of our two colleagues. 

Sir Bepin Behari Ghosh, during the short period that he was here, 
had endeared himself to everybody by his unfaliling courtesy and un-
assuming manners. The Honourable the Leader of the Opposition has 
already said things about his career which I need not repeat. 
Mr. Ayyangar was one of the most brilliant Indians that one could ever 
hope to come across. During the debates on the Reserve Bank Bill, I had 
come in some contact \vith him, and I feel myself in a position to say that 
in matters of currency and finance Mr. Ayyangar's want would be long 
felt in this country. I feel quite sure that had he not been cut off at 
such an early age and in such tragic circumstainces, he would have in the 
very near future occupied a very responsible' Government post,. for it iii 
no exaggeration to say that Mr. Ayyangar sacrificed himself in the service 
of the State. Sir, there is no armour against death, and we, his colleagues, 
oen only mourn his loss. I join the previous speakers in supporting the 
motion for sending our sympathies to the bereaved families. 

, Xr. O. S. BIIIp Iyer (Rohilkund and Kumaon Divisions: NOD- . 
Muhammadan Rural) : Sir, I rise to associate my Party and myself wit'" 
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rMr. C. S. Ranga Iyer.] 
the remarks thAt have fallen about our departed friends. Sir Bepill 
Bebari Ghosh endeared himself to the Opposition as this House so well 
remembers. When the Opposition was seething, that great man was smiling 
away. Amidst great activity on the Opposition side, he was taking th. 
most restful view as one ought to take in one's life, a.q Lord Sri Krishna 
says in the Bhagavad Gita. A great career richly endowed was dedicated 
for the good of his proft'ssion and the greatness of his country. IJike his 
great brother, Sir Rash Behari Ghosh, Sir Hepin Behari leaves on the sands 
of time footprints which generous generations will follow at great sacrifico 
and with great admiration. 

Now, coming to the passing away of that financial genius, Mr. Arava-
mudha Ayyangar's death is too deep for words or tears. We knew how 
very enthusiastic he was of the great days. of the spncious days opening 
before our beloved motherland. A great patriot himself, he knew that 
the solution of the financial difficulties would solve t he national problem. 
In spite of weak health, he went on a great enterprise, on a great adven-
ture, a great work, and we were all looking forward to his coming back 
to our country with greater and richer experienef' to guide us, to guide 
the ship of 8tate through rocks. steering clear of the 8cyllas and 
Charybdises of the future. And we feel that his passing away is a great 
national loss. Sir. in th(' midst of lif(' Wf' are in dNtth, and we can only 
pray that his family which lies prostratf' in dWit may derive some satisfac-
tion that a greatf'r family. the nation, shares thf'ir great grief. Sir, we 
sympathise with the bf'rpaved families of the latr Sir Bepin Behari and 
the late Mr. Aravamudha Ayyangar. 

Sir Leslie Hudson (Bombay: European) : I wish to associate 
myself and my Party with all that has fallen from my colleagues in this 
Honourable House with regard to the loss that India has suffered in the 
-deaths of Sir Bepin llehari Ghosh and Mr. Aravamudha Ayyanga.r-the 
former, a noble ornament to the legal profession, who had risen with honour 
to himself and to his country to the highest juwcial post in Bengal, and 
the latter, all efficient servant of the Government of India, who, &II the 
previous Honourable Member has stated, had given his life for India. We 
all of us looked forward to a career of great promise for Mr. Ayyangar. 
His past experirnce. in Government Departments lrd us to believe that he 
would rise to very great distinction. I shall be glad if you will convey the 
sympathies of the European Party along with those of the other Parties 
when writing to the families of the deeeased. 

Mr. A.. H. Ghu.mavi (Dacca cum Mymensingh: Muhammadan 
Rural) : Mr. President, I associate myself with what has fallen from my 
colleagues at the loss of the two great Inwans, Sir Bepin Behari Ghosh anu 
Mr. ~l"8.vam~dha Ayyangar. Both of them were my intimate friends, and 
I mourn theIr loss as a personal one. Sir Bepin Behari Ghollh was a 
gentleman first and everything else afterwards. 

I was shocked when ~ read in the newspapers yesterday of the passing 
away of my dear old frIend, Mr. Ayyangar. His untimely death must 
have been a shock to all who knew him. A meritorious officer of the 
Gov:ernment of .India, an office~ of conspicuous ability, he made his mark 
dunng the perIod when Sir Basil Blackett was the Finance Member of 
the Government of India.. 'The House deeply mourns' the IflRs of these 



two great gentlemen, and I would request you, Mr. President, to conve: 
to their 1amilies our sincere condolence and ·our grief at their loss. . 

Mr. Amar 5ath Dutt (Burdwan Division: Non-Muhammadan 
Rural) : I rise to pay my tribute of tears to the memory of the two great 
departed Indians. Mr. Ayyangar was known to us as a brilliant officer, 
Ilnd his unassuming manners and financial abilities were prized by everT 
one. lIe was a friend of almost all the Members of this House. He watl 
known to everyone of us, and we sincerely mourn his untimely loss. 

As regards Sir Bepin Bchari Ghosh, I cannot find words to express 
the feelings which are uppermost in my mind at the present moment. He 
was to me more than an elder brother. lIe came from the same place 
MI myself, we practised at the same Bar, and probably, not even except-
ing the present Law Member, I am his oldest acquaintance present here 
in this Chamber, and I looked upon him as my eldest brother. Sir, if 1 
rise to mourn hig loss, it is a sacred and solemn duty which I not only 
ow{' to the departed, but to myself also. I can only end by saying tllat 
his was a life of which it can be truly said that: 

" Life'8 race well run, 
Life'8 work well done, 
And now comell roat." 

With these words, Sir, I beg to pay my tribute to the memory of the 
great deceased. 

Mr. President (The IIonourable Sir Shanmukham Chetty) : I wish 
to associate the Chair with the tribute that has been paid to the memory 
of the late Sir Bepin llehari Ghosh and Mr. Aravamudha Ayyangar. 
Though Sir Bepin Behari Ghosh was a Member of this House for a very 
'lhort period, he had not merely inspired confidence in every section 
of the IIouse, but by his charming personality he had made himself ont' 
of the most popular Members, and we mourn the loss of one who was 
loved so well while he was a M.,ember of this House and whose work in 
the cause of the public has been well appreciated by his colleagues. 

In the death of Mr. Aravamudha Ayyangar, we have lost one of the 
most efficient and devoted of our public servants. H.onourable Memberg 
have had mnny opportunities of judging the devotion to public duty and 
the efficiency with which he discharged the daily task that was entrusted 
to him. He showed undoubted promise of a great future for himselt 
nnd ~reater service for the country, and we all mourn the tragic and' 
nntimely death of such a devoted public servant. It shall be my duty 
liS the spokesman of this House to convey to the families of our departed 
colleagues the deep sympathy and sorrow of this House at the death of 
those two colleagues whom this House loved so well and whose service!!\ 
thil'l House so greatly appreciat.ed. 

THE BENGAL CRIMINAL LAW AMENDMENT SUPPLEMENTARY 
. (EXTENDING)· BILL. 

The Honourable Sir Barry Ra.ig (Home Member) : Sir, I move for. 
leave to introduce a Bill to extend the operation of the Bengal Criminal' 
Law Amendment (Supplementary) Act, 1932. 

I.168LAD .» 
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Mr. PresideDt {Tbe Hohourable Sir Shanmukham Chetty): Th~ 
qu~stion is : 

"That leave be granted to intrDduee a Bill to extend the operatlon. of th~ 
Bengal Criminal Law Amendment (Supplementary) Act, 1932." 

The motioD was adopt.ed. 
The Honourable Sir Harry Haig: Sir, I introduce the Bill. 

THE ASSAM CRIM1:\AL LAW AMENDMENT (SUPPLEMENTARY) 
BILL. 

The Honourable Sir Harry Haig (Home Member) : Sir, I move for 
leave to introduce a Bill to snpplement the Assam Criminal Law Amend· 
ment Act, 193t. 

Mr. President (Thl' Honourahlc Sir ~hal1mukham Chetty) : 'rh~ 
question is : 

.. Thnt It'nv(' bE' grnnt('d to introilur(' a Bill to Rupplernent the ASRam Criminal 
Lal" Amendment Act, 1934." 

The llIotion ,,'as adoptl'd. 
The Honourable S;.r Harry Haig: Sir, I introduce the Bill. 

THE REPE.\LIXG A!\D A~IE!\DI~G BILh 
The Honourable Sir Nripendra Sirear (I.aw Member) : Sir. I move 

for It'aye to introducc a Bill to amend ('('rtain f'naetments and to repeal 
eertain other ena('tment;;. 

Mr. President (The ]JolloUl'ablc Rir Shallmukham Chett~'): The 
question is : 

" That leave be granted to introdure a Bill to amend certain ('/Uldmoub and to 
repeal eertnin other enaetDlents.·' 

The motion was adopted. 
The Honourable Sir Nripendra Sirear : Sir, I introduce the Bill. 

THE INDIAN PETROLEUM BILL, 
The Honourable Sir Frank Noyce (Member for Industries lind 

Labour) : Sir, I beg to move: 
" 'I'hat the Bill to consolidatc and alllend the law relating to thl1 Import, t.ransport, 

storage, proc)uetion and Tl'finl'ment of petroleum and otherinflanllllahlo HllbstancPtl 
be rolerred to Ii Select Committ",c eonRistinlr of Mr. H. P. Mody, Dr.' Zi:lU<ldin Ahmad, 
Maulvi Muhammad Shafee Daoodi, Mr. Lakhand Navalrai, Mr. S. C. 81'11, Rno Bahadur 
S. R. Pandit, Kumar Gupteshwar Prasad Singh, Mr. L. C. BU88, Haji Chaudhur, 
Muhnnlluud Ismail Khan, Mr. Sitakanta Mahapatra, Mr. E. W. PI·rr;r. Mr. S. G. 
Grant.ham, and the Mover, and that the number of Members wbose prescnoo 8hall be 
uecl'Ssr.ry to constitute a meeting of the Committee shall be five." 

Sir, my name appears rather more frequently on the agenda for the 
business of this week than I could wish, but I trust the House will find 
that the legislative programme that I am putting before it is not so for· 
rbidabJe after all. When I moved 8S long ago as last September that this 
Rill should be circulated to elicit opinion, I gave an account of our reaHons 
for entirely recasting the preSent Indian ~lenm A(!t, 1899, and of tho 
salient features of the new Bill. As the minds of Honourable :Mcm.bers 
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may have" been wearied by varied and· contentious legislation lince then, 
a short summary may help their overburdened JDemories. 

I 'explained last September that, though the short and simple Aet (If 

1~99 was sufficient for the needs of the time when it was passed, tbcre 
had been such great developments in the use and technique of lI!illeral 
oil":! that many of the provisions of the Act had become def~cti\'e or 
obsolete. I also pointed out that developments in the use of mineral oils 
were "It ill occurring and that the Bill had been cast into a form which we 
hOlJe will provide a framework '8dequat~ to carry, for some years to come, 
tIlt.' further amendments that will in all probability have to be made. 

[At this stage, Mr. President (The Honourable Sir Shanmukham 
ClH'tt~·) vacated the Chair which was then occupied by 1\1r. Deputy Presi-
d(mt (1\11'. Abdul 1\1atin Chaudhury).] 

I referred also to the present cumbersome procedure in making nlles, 
whl'reby model rules are usually drafted in my Department and promul-
gated by the various Provincial Go,·ernments ; and I drew the attentiou 
(If the Hous£' to a prominent feature in the Bill dt'signed to simplify this 
procednre, namely, the centralization of t.he rule-making powers in the 
hands of the Governor General in Council. 

My motion for circulation was adopted by the House. without dissent, 
lOW! in the period elapsing since then the Bill has been circulated very 
widely Etud the opinions we haW' received have been very carefull~' eon-
!>iciered by my m.'partment. The volume of opinion elicited ha~ flbown 
11. lively public interf'st in the provisions of the Bill, which is as gratifying 
as it has b(,(,11 to me rathcr unexpected. Though it is by no means light 
litE'rat lIre, this Bill, may almost be said to bc a burning question. The 
~uggcsti(lll!.; we have received are very numerous, and I would clh'ide 
t.hem into three classes, The first class contains the great majority of 
the suggestions submitted to us or ruther submitted to this. House and, 
although thE'se fmggestions have been made in the propel' spirit of constrne-
ti \'f· (,!'iticism, I hope to persuade the Select Committee that they do not 
just if), auy amendment of the Bill. The second class, which is a small one, 
consist.!! of suggestions which we accept and are prepared to recommend 

. to tl:~ Belect Committee. The third class, also a small one, compl'ises dug-
gestions which Government wish to discuss with the Select COUllllittQe 
before making up their own mind. It is satisfactory and is, if I lnay 
say so, It tribute to t.he skill with which the Bill was drafted that thl! 
sug~estions are all on points of detail and that none of them attack the 
fllndu1l1E'ntal principles of the Bill. This, I think, justifies the hor.e I 
fXl'ressf'd last September that the Bill would prove to be entirely non-
controversial. 

I should like to draw the special attention of the House to one I)r two 
of the more important suggestions which have been made. Burma has an 
Act of its own, the Burma Oilfields Act of 1918, which regulates the 
OPflJ'Htions of winning oil in the Burma oilfields. The Government of 
Burma, and the Burma authorities and interests generally, would like to 
see all mention of production excised from the Bill. Whilst we fully 
appl'(~cjate the special position of Burma in this respect, and are prcpared 
to have the Bill amended in Select Committee so as to • save ' the provi-
sions of the Burma Act, we are not, as at present advised, prepared to go 
to the length of excluding production entil'ely from the Bill. The de-
mand for such aclusion has not arisen. in any other part of India, and 
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it IMD1i desirable to follow the line of the present Petroleum Act and te 
retain I power to control production in the· event of fresh discoveries cA. 
ni1fields outside Burma. 

Again, the scientific ~efinition of petroleum contained in the ~~1I 
GOYer! commercial turpentme and other substances of vegetabl" orJgln 
known aa " terpenes". It may be desirable, in the interests of the tur-
pentine trade, to exelude these entirely from the scope of the Bill Rnd the 
Select Committee will be asked to advise on this point. 

J~ast]y, clause 11 l'xcludes from control all petroleum which has ita 
filll!lhing point not below 200 degrees. It has been strongly represented 
that this limit could be low£'red with safety, nnd with a resulting ~ving in 
cost ",nd in trouble all round. We shall be glad to take the advice of 
the Select Committee on this point. 

1'he othl'r matters brought out in the opinions received flre pointi 
of drafting or technical matter!! of detail which it would be out of place 
for me to discus!! at this stage. I have full confidence that this Bill, which 
yitaUy affects th~ interests of large producing and distributing agencieH 
and slIfeg'uards the public from dangerous accidents, will, when it enU!l'goe'J 
from the Select ('ommittf'e, be ('ntirely acceptable to the Hous!!. 

Sir, I move. 
Mr. Deputy President Ph. Abdul Matin Chaudhury) : Motion 

mO'Yed : 
" That the Bill to consolidate and amend the law relating to thl! import, trllllsport, 

Itorage, production and refinement of petroleum and other inflammable substnMes 
be referred to a Select Committee consisting of Mr. H. P. Mady, Dr. Zialldrlin Ahmad, 
Knllivi MuhaJD.mad Shafee Daoodi. Mr. La.lchand Navalrai, Mr. H. C. Hen, Rao Bahadur 
8. R. }>Ullllit., Kumar Oupteshwnr Prasad Singh, Mr. L. C. Buss, Ibji Chuudhllry 
lfllliannnacJ Ismail Khan, Mr. 8itakanta Mahapatra, Mr. E. W. Pt·rr.", :llr. R. G. 
GranU.anl, and the Mover, and that the number of Membcl'll whose presen('(, shlLll be 
uClCcSSllry to constitute a meeting of the Committee shall be five." 

Mr. Gaya Prasad Singh CMuzafi'arpur cum Champaran : Non-Muham-
madan) : Sir, since this Bill is going to the Select Committee, I do not think 
I shall be justified in making any lengthy observations at this stage. All 
the opinions that have been received on this Bill will, I am sure, be 
carefully sifted in the Select Committre. There is just one point which I 
should like to ment.ion and which I think the Government would be well 
advised to look into, as well as the Select Committee. I am referring to 
clause 12 of this Bill. Clause 12 of this Bill says : 

" Nothing in this Chapter shall apply to petroleum which il the property or la 
in t.iae pos_ioll of Government or of any duly authorised offieer acting in the exeeutioD. 

.01 this Alit. ,., 

Now, Sir, this Chapter is very important, because it relates to the 
eus~y of petroleum and the way in which petroleuUi is to be stored, so 
that It may not be dangerous to public health and safety. Sir, in this con-
ne~tion I. should l~ke to refer this ~ouse to some .. opinions with regard to 

. th18 partIcular POInt. I am referrlng .. to the oplDlon of the Director of 
Industries who objects to this partiCUlar clause being retained in this Bill. 
l'he.DirflCtor of Industries of the United Provinces says :.,' . 

".'bl mT opinion, tI!ia c1a1ll8_. objee\io_le. U,.the ."\t)gy,;of ·thc .ID.~ 
;J:l[plolnr88 Act, 1884, can be pretlll8d in~o lemlle for incorporating this new. daUia 
mto the preeent Bill, the analogy of the existing Indian Faetorlea anei the Boilen 
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""eta, a. weD .. the prop*" :rutoriet BiD, Ia ~ '~loul .trea~ar'. bela, 
rmnied to aoYemment property or COllCerDII. U the unportatioza, pO~llIlon, Itorap 
and tranapol1 Of petroleum require regulatillg ill the iDteresta ot public aatet'f, 
tb4)llp. couicieraQaD8 an equallJ applicable to petroleum which i1 the property or· 
Ia iJi tbe' P088et111ioil ot Go .. emmellt or ot the duly authorised otl\cers. It i. to be 
noticl'd tha.t petroleum POIS_ed or owned by raihvays except in their. C'.apacity '~ 
c:\rriers hal I10t been enmpted, 11~ cla.use lOot the Bill My, eXpE>lienee of tlla 
8dDJini~trntlon of the existing Petroleum Act and similar 1ll\\'8 al a 'Magistrate 11 
thv.t procautions taken in respect ot Government property often tend to be ta· 
adequate. " 

Sir, this is the opinion of the Director of Industries of the United 
Provinces. Objection has also been taken to this clause by the Chamber of 
Commerce of Bombay, the Burma Shell Oil Storage and Distributing 
Company of India, LimitM, Delhi, Indo-Burma Petroleum Company, 
Limited. the Upper India Chamber of Commerce, Cawnpore, and a]80 the 
Bengal Chamber of Commerce. I am not going to read out the opinioDl 
of all these bodies. I will only refer to the opinion of the Bamba1' 
Chamber of Commerce which is to be found on pap:e 6 of t.he opiniODB. 
It says: 

" The intention iN presumably to ('nsure t.hnt Gowrnment officill!s will not be 
ham]",l'co in tJlC exeeution of their duti('s, but 118 the prindpnl uims anel (lbjecta 
of the Art are to IInfegullrd th(' public in resper-t of tht'l hllndling of dangeruUl 
comJllouitics, this clause in its preBent form, which exempt.!! GovcrnJUoilt ill aU 
eircllnlstllnces from the neecssity of I'omplying with the condition!! of Chapter I, 
leeUlB undl'sirable." 

I will only hope that. the Government as well as the :Members of the 
Select Committee will carefully weigh the opinions on t.his particnl&r 
point as well as on other points and make suitable amendment 80 that 
when the Bill comes out of the Select Committee, it may not be open to • 
the objection to which it has been as it stands at present.. With theae 
few words, I commend this motion to the acceptanc'e of the House. 

'!'he Honourable Sir Frank Noyce: Sir, I need hardly say that the 
point Tilised by my Honourable friend, Mr. Gaya Prasad Singh, will be 
dealt with very fully in the Select Committee. I think it will be found 
that the Government are by no means adamant on the point. 

lIIr. Deputy President (Mr. Abdul Matin Chaudbury) : The questiOD 
is: 

" That the Bill to ('onsolidate and amend the law relating to tho import, trnnsport, 
atorage, produetion and refinement ot petrolt'um and other in1lamnlnble substaDeea 
be rtlfl'rred to 8. Select Committee consistiug ot Mr. H. P. Mody, Dr. Zilluddin .Ahm.a4l, 
Maul"i Muhammad Shatee Daoodi, Mr. Lalehand Navalrai. lIb. S. C. 8('u, Rao Babadur 
S. R. PlAudit, Kumar GuptOBhwar Prasad Singh, Mr. L. C. Buss, Haji Chaudhury 
AluhaTllmaii IIIDIa.il Khan, Mr. Bitakanta MII.ha.patra, Mr. E. W. Perry, Mr. S. G. 
Grantl.18m, and the. Mover, and that the number of Members whose preseDC8 than be 
DIlI'.oK~ary to constitute a meetiug of t.be CoIDJDittee shall be five." 

The motion was adopted. 

THE INDIAN ARMY (AM:ENDME~"T) BILL. 

Lieut.-Oolonel A. P. B. Lumby (Army Secretary) : Sir, I move: 
4' That tho Bill further to amend the Indian Army Act' 1911, foreertaiD pur-

PCIM8, be reterred. to a Select Committee eonsisting o! Sir Abdur &him. Dr. Ziauddill 
Ahmad, !lauln Muhammad Shatee D80odi, Mr. B. V. Jadhav, Mr. 'Bhullut Sini, 
Bao Bahadur M. O. :Rajah, Bai Sahib BlAiri Lal Rastogi, Birdar. HarbUISiagli 
~rar, Mr. G. Morg~n, Captain Sher Muhammad Khan GUhar, Ma,it!r ,Nawab .Ahmad 
NaWBz Khan, Dr. R. D. Dalal and the Mover, and that, the number of Membe1'll wliOIl 
preseuee Ihall be necessary to cOlllJtitute a meeting ot the Committl:!e 'shall be 11 .... ',' 
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[Lieut.-Colonel A.F. R. Lumby.] 
.... thoUgh tbis Bill h*s' a oonmderable QumibeJ." of clause&, ·U1ere is 

reaUy' only Qne main obj~et underlying it and that eaa be aimplyata.t.ed. 
1~ is to make legal provision for an important chauge which is DOW takiDr 
place in the eonstitution of the Indian army as a result of the gradual 
development of the policy of Indianization. In a few months time. the 
flrst batch Qf cadets will pass out of the :(ndian Military Academy at 
Debra Dun and will receive their Commissions. 

Mr. Gaya Prasad Singh (Mllzaffarpur cum. Champaran: Non-
~uhammadan) : How many of them there are T 

Lieut.-Oolonel A. P. R. Lumby: Sixty. As the House is already awal'C, 
1 when they pass out of the Academy, these officers '\\;11 constitute 

1'. II. all elltirel~' new category of officers in the Indian army, and it 
is to makE' IE.'!?al provision for them that this Bill has been primarily intro-
duced. These new officers are the Indian commissioned officers referred to in 
clause 5 of the Bill. ThE.'~· will rE.'ceive tllf' Kin!? 's Commission of E'xactly the 
same type as that now hE.'ld by the officers of the Indian Air Force. These 
Commis.~ions are very much the same as thosE.' held by offieE.'rs of the 
permanent forces of the self-governing- Dominions, and r think T am right 
in saying that the form of Commission which is to hI' introd\l('E'd for the 
Indian (·ommi!'l.,>iOlwd offie(>rg and whieh hns alrE':Hh' bpen introduced for 
the offieE.'rs of the Indian Air I·'orC'(' is almost worel' for word the "amE' as 
thc C~lmmission held by thE.' officE.'rs of the Canadian PE.'rmanent Forces. 

With the advent of thes!' officers into the Indian army. ther!' will be 
. in it three diJIerent categorie!l of officerll. The definitions of thE'14{' three 

types will be found in clause fi of thp draft Bill. FirRt, thpre eom<'s the 
" Britil;il offiC!~r". in whieh tE.'rm if.! incJndf"l] tht' Indian nffie·pr \\ ho has 
received his Commission lifter trllinillll' at Handhurst or W' oolwich. 
1'll(,n, secondly, comes the new type of officer. the " IueliHIl eommissiOlled 
officer ". for whom it is proposed to make legal provision in this draft 
Bill : hE' will be the officer who comes into the Indian army after training 
at the Indian Military AeadE.'my at Dl'hra Dun. And. thirdly, comes 
that fine body of men to whom t.he Indian arm~' hav·E.' OWl'd, and still owe, 
so very much. who arl' known at prE.'sent in the Act aud thl'oll.'lhout the 
army as " Indian officers ", but whom it. iR propoRed t.o ca]] in future 
" Viceroy'R commis.o;ioned officers" in ordE.'r to distinguish tllem from the 
Indian commLolsioned officers. 

Of these three categories, the BritiKh officer will gradunlly decrease 
in numbers and ultimately disappear altogE.'tber as Indianisation 
progresses and hi~ place is taken by thE.' Indian commissionE.'d officer. The 
same is true of the Vie.f>roy'll eomm iHMioned offi(!E.'r. RII wa!~ announced on 
the floor of thiR Houf.!e. I think as long all'O flS 192R. bv FiE'ld MRr:othal Sir 
William Birdwood. His place will ahlO be taken by' the Indian com-
missioned officer, because. in an entirely Indian army, thE.'rc will he no 
place for two cate~ories of officeJ'll. both of them IndiaM; holding different 
commissions. And so. in time t.o come, the Indian commissioned officer 
will be the only kind of ofl\c('r left 'in the Indian army ; in faet. it is correct 
to. say that this first batch of officl'rs who will be palUling out shortly from 
tlae Indian Military Academy will be the prototyp('s of thE' offieel'8 of~e 
national Indian army of thp future. . 



There is one difference between the British officer and the Indian 
cl>mmissioned officer that I wish 19 po~t out. While theBritiBh~cer 
is sul)ject to the Army Act, it is proposed iIi this draft Bill to make the 
Indian commissioned officer subject to the Indian Army Act. I think 
the House will probably agree that this is an essential step if, as must 
be the case. the Indian army of the future is to be governed by one siDgle 
Act, covering both offlcel'l! and men, and that an Act which it is withiD 
the power of the Indian Legislature to amend. The alternative would be 
that any amendment to the status of the Inman commiasiooed officer would 
have to be legislated for by the British Parliament, that would surely be a 
retrograde step. 

In this c'onnection there is one point. that I wish to emphasise most 
particularly, and that is that, in spite of this difference that I have just 
pointed out, the Indian commissioned ,officer will have within the Indian 
army exactly the 88me powers and privileges as are at prf'fient enjoyed by 
the British officer; it is intended that there shall be complete reciprocity 
between these two categories of officers. Any other kind of arrangement 
WOUld, for obvious reasons, be administratively almost unworkable. Of 
the forty-two clatL~s of the Bill, some t.wo-thirds have to do with making legal 
provision for the Indian commissioned offiCE-I'. They deal with such 
things as his right of appeal, the puni.,hments wbicb may be awarded to 
him, the penal deductions tbat may be made from hi!'! pay, the position 
that he will occupy on courts martial and all the othf'r provisions that have 
to be made for him and which are already made for t.he British officer in 
the Army Act. There is anotber small group of clauses which make morl!' 
specific provision in the Act for thc warrant. officers who are subject to it. 
The few remaining clauses aim either at making pro\-ision for certain 
minor change!! which ban' taken plaep. in th,' constitution of the Indian 
Army in reN'nt time!! or at bringiD!~ the Indian Army Art into line with 
t"he Indian Air ~'orce" Act or with the Army Act. I take it that the House 
would prt'frr that the Srlt'ct CommitteE' should go into tbt>Re matters ot 
('omparatiw lIuimporhUlee rather than that J should tr~T and add now 
to lhe details which are already given with "t'gard to them in the Notes 
on Clauses attached to tbe Dill. Sir, J moy!,. (Applause.) 

Mr. Deputy President (Mr. Abdul Matin Chaudhury): Motion 
moved: 

Ie That the Bill furthl.'r to amend the Illdinn Arm~' Art. 1911, fOI" eertuin pur-
P'ltlS, bf referred to II. Seleet Committee consisting of Sir Abdur R.'lhim, Dr. Ziauddiu 
Abmad. MUIIlvi Muhammad Shafee Daoodi, Mr. B. V. Jadbav, llr. Bhllput Sing, 
nllo Hahndur M. C. Ra,iah. Rn.i Sahib Badri Lal Rastogi, Sirdar IInrl.f\II:1 SinQ"h Brarl 
.Mr. G. llorgan, Captain Shl'r Muhammad Khan Gakhar, Major Nawub Ahmad Nnwall" 
Kllnll, Dr. R. D. Dalal, Rnd thl' Mover, and that thl' number"f ~lembeT8 wholl6" 
prl'sencl' "hall be neeessory t.o t'onstitute a meeting of the CommitteI' shall be five." 

Dr. Ziauddin Ahmad (United Provinces Southern Divisions : 
Muhammadan Rural) : Sir, I congratulate the Army Secretary for "his 
lucid maiden speech. (Applause.) He has given us to underRtand that 
the system proposed is almost ident.ical with the system now in force in 
the case of the Canadian Army. I would like to know, and I hope he 
would reply later on in what way these rules differ or agree with the rules 
applicable to the British officers trained at Sandburst. 

Lieut,-Colonel A. :r. R. Lumby : All I said was that the wording of 
the Commission is almost identical with that of theCommiaion given to 
officers of the Canadian forces. It is only the form of Commilsion I WIIfI 
referring to, and not the rules . . -
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111'. VidJa .,. I'Uld.1a (Madras : Indi&n Commerce) : AlIo tile 
faulta or BortcomiDp of the Canadianrul ... 

Dr. ZiauddiD Abmad : I wali talking of the present Bill now before 
us. 'fhi, particular Bill and the provisions therein are identical with the 
l)roYisiolUl in a liimilar Bill applicabJe 1.0 the ollicera. trained ill Sud-
hunt. 

Lieul-Oolonel A. .... B. Lamb1 : That ia not what I said. 
Dr. Zia.uddin Ahmad : The point which I want to know ill thia. 

'Whether these rules are exactly the same aR are applicahle to similar 
army in England and applicable to the officers trained in S8Jldhurst or do 
thty differ Y If they differ, in whllt way do they differ' 

Sir Abdur Rabim (Calcutta und ~uburbs : Muhammadan 17rban) : 
Sir, I think it is a very important Bill which has been just now intro-
duced by the Honourable thc Army Secretary. It is not possible for UI 
to study and understand fully the significance of this measure unless and 
lmtil we ha'·e a more detailed exposition of the object.s of the Hill. I 
llappened to be a member of the Indian l\lilitary College Committee and 
now, I believe, this is the first time when a certain number of officers will 
have passed out of that college. We should like to know, for instance, 
how many officers will pass out this year for whom and for whose succes-
sors this Bill intends to make certain legal provilSions. The Army Secre-
tary has told us that t.he object of this Bill i6 to have an Indian Act re-
gulating the administration of the Indian army. lIe hus also lJeld out a 
vision before us that in due course of time,-a phrase with which we are 
very familiar in this IIouse,-tbere will be an Indian national army, and 
it is, therefore, necessary to anticipate that event and to provide for it by 
this Act. He has further told us that in that future, when(>Ver it may 
happen, it will be necessary and it will be wise to have an Act which can 
be amended by the Indian Legislature. There.J should like to ask one 
question, and it is this. Does t.hfl Honourable Member mean that the 
Army Act which is going to be amended will be entirely at the disposal of 
the Indian Legislature to amend it in any way it likes, including also the 
control of the army and the regulation of the policy of army administra-
tion 1 I should like t.o have a definite answer to that question. 

Then, Sir, while the Honourable Member wa..'1 making his· speech, a 
question was interjected, when is the Indian army going to be completely 
Indianised, if I may use that expre&<Hon. It may sound somewhat anomal-
OU8 that the Indian army should require to be Indianised, but that is the 
fact in the present situation of the country. So far as I recollect, at 
present there are only about 160 Indian King's commissioned officers out 
pf more than 7,000. 

Lieut.-Colonel A. P. ll. Lumby: There are 3,200 British omeen. 
Sir Abdur Rahim: I am talking of ·a11 the King's commissioned 

officers, and I am taking all the fighting forces. 
Lieut.-Colonel A. F .... Lumby: The 7,000 inelude the officers of the 

British army. . 

Sir Abdur lta.h1m : Yes. There is a 8trength of 3,000 odd King'. 
commissioned officers in the Indian army. and the Indianisation began, I 
believe, somewhere about 1925, ano. in the course o[ these eight or nine 
rears, we have about 160 officers. I should like to know how long it will 
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take at the preeent rate for the Indian ~tal'1 College to produee & tum-
aient number of officers to IndianiH the whole of the oBieer pel"lOnnel of 
tile Iildian arm,.. 

Mr. B. Du (Orissa Division : Non~)(uh&mmadau.) : Two hundrecl-
years. 

Sir Abdur B.aIWn : I understand, and that was the decision of the 
majority of the College Committee and the final decision of Oovernment, 
that the Viceroy's commissioned officers will be scrapped and that is also 
'he case put forward by the Army Secretary. If the Viceroy's commis-
lioned ofijce~ disappear, then naturally there will be need for more King's 
cllmmis.'iioned offieers than is the case at present; and, therefore, I should 
liIte t.he Honourable Member, when he answers my question, to take into 
account. what would be the required strength of the King's commissioned 
officers or rather the Indian commissioned officers, as now contemplated 
under his Hill, in ordt'r to replace the entire officer personnel including the 
King's commissioned officers and the Viceroy's commissioned officers by 
the officers who will be turned out by the Indian Military College. 

The .A.l:isembly then adjourned for Lunch till a Quarter Past Two of 
the Clock. 

The Assembly re-assembled after Lunch at. a Quarter Past Two of 
the Clock, }lr. Deput.y President (Mr . ..Abdul Matin Chaudhury) in the 
Chair. 

Sir Abdur Rahim: Sir, lwf()re the aojonrnment, I was raising the 
question as to how far f his Act would give us or would tend to give 
us an Indian army whose policy would hf' controlled by the Indian 
LegiRlature. So fnr as I Clln g'llther from the speech of Colonel Lumby, 
this Bill has nothing tn do with the army policy. All that it aims at 
is to regulate the discipline of the Indian army or rather the Indian 
officers who will obtain their Commissions through the military college 
'in India. He has also told us in answer to a question put by my 
Honourable friend, Dr. Ziauddin Ahmad, that this' Act is analogous to 
the Dominion Armiel'l Acts, particnlarly of Canada, mainly in the matter 
of form of Commission and not as regards the substance, that is, so far u 
the question of policy is concerned. We have at present a certain number 
of Indians in the Indian army holding the King's COIlllI1ission whose 
discipline, privileges and status are regUlated by the Indi:an Army Act 
which was passed by the Br.itish Parliament. The object of this Bill 
is to amend that Act by an Act of the Indian Legislature in those res-
pects without being unrler tIfe ncceAAit~ of going to the British Parlia-
ment. What I would liI{e to know and I think wllllt the House woUld 
like to know clearly and df!finitcly from the GovernmeDt is this: in 
·what r~pects will t.he privileges, status and the discipline of the officers 
who will be recruited by the Indian Mifitary College be different from 
.those of the Indian officers who now hold the King's Commisiion' I 
think I sa w a statr-ment in some of the newspapers that the future 

.·recruits to the Indian Officer personnel will have a different scale of pay, 
and, I belieYe, aillo in respect of other privileges such as leave llnd le~ve 
~llowanees and things of that character. I think the Honse would like 
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[Sir Abdur Rahim.] 
to be informed whether the question of pay of th~ future officers of the-
Indian army has been decided upon by the Government and, if $0, wbt 
w.as not. the Legislature taken into confidence' This is a matter of vert 
gr(lat importance, and I do submit that no decision Mould be arrived at 
hnfil the Legislatnre has the fullest opportunity of pronouncing upon the 
powers, pay and privileges of the future Indian officers. We know tha~ 
under the White Paper Scheme, the whole of the Indian forces will be 
placed, as regards policy, under the Britilolh Parliament; and, certa.inly 
so far as the scope of this Bill ill concerned, if the pay of the future 
officers is going to be altl'red' in any way to their diFllldvantage as com-
pared with other Inllian officers who hold the King's Commission now, 
t.his is a matter of the greatest importance, and I do ask the Govern-
ment, bt'fort' coming to lmy sort of decision on the point, to consult thia 
lIoust'. I do not WllIlt lit this stage to discuss the quest.ion of pay and 
'privilegt's of these officers on their merit.'!, but, so far as I have been 
able to look into the Bill. there is no indication in it as to what the pay 
-and other prh'ileges of the Indian officers recruited throu!!'h the Military 
Academy at DlPhra Dun are going to be. It is very difficult from reading 
the Bill to ~rasp itl' full scope. W(' want to know what will be the 
differen('p in the ma-tter of pa~' and other privileges, their power of com-
mand lind prospects in the army bt'tween those officers who already hold 
ihe King's Commission und tho'lP who will in future be recruited from 
tht' Dt'hra Dun A('ademy. We have been told that thl' cilluses of this 
Bill, at Ilny rate many of the clauses of this Bill, have been copied from 
Bome of the Colonial Acts. 

[At this stage. Mr. President (The Honourable Sir Shallmukham 
Chetty) resumed the Chair.] 

I do not think that the Honourable Member meant to convey that 
this Bill is identical· in all respects with the· ColoniJal Acts that govern 
the Colonial armies. So far as I know,-I speak subject to correction, 
because I am not reaUy familiar with the army matters as the Honour-
able Member is,-the Colonial Governments have the fullest control oyer 
their army, and I believe that is provided for in their Acts. If I am 
wrong, I am sure the Honourable Member will correct me- in his reply. 
Therefore, it comes to this, that the scope of this Bill is to make certain 
dijferences, to emphasise or to create certain differences between the 
officers who hold the King's Commission at present and the future 
recruits. I should like, if I am correct in this supposition, that the 
Honourable the Army Member should explain to us in detail what those 
differences are. J believe recruitment through Sandhurst and other 
British Military inRtitntions has been Rtopped. and. therefore, the Indian 
o:fticers will in future be recruited entirely from the Dehra Dun Academy, 
except perhaps those who will join the Air Force, because we have 
not got as yet an institution for the training of Air Force officers . 

.As regards the form of the CommilHlion, I am sure that this Houe 
would like to be Rsti!'lfied 8.11 to9 what has made it necessary to make 
a change in the form of the Commission. We have at present a t~w 

·Indian Otftcers,-I believe more than lOO,-the number is about 180 or 
something like that,-who hold the King's Commission, and, so far 88 I 
am awal'e, these officers are at pref'ent getting on very well with· their 
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brother British officer!! in the Indian army. I .alD not aware that· any 
difficulty has arisen by giving King's Commission to Indilan officers. 
It is true that in most of the self-governing dominions, if not all the Domi-
nions, the Dominion army officers hold what is called the Dominion Com-
mission, but there is a significance in that which is wanting in the present 
circumstances of India. The dominions 81'e entirely self-governing ; they 
have entire control, I believe, over their army policy, and some of them, 
I believe, are still agitllting to establish their right to conduct their 
own foreign relations. '1'here are Dominion PaJ'1iamellts \'Vhich are 
opposing any idea of their dominions being forced into war without 
their consent. That is the position so far as the dominions are con-
cerned. In In.dia, on t.he other h~d, we have no control whatever over 
the army policy or over foreign relations, and I do not think it is pro-
posed by His Majesty'li Government to confer these powers on the 
future Governm('nt of India. Therefore, in the case of self-governing 
dominions, there is a significance, there is a meaning in their officers 
being called dominion officers, but in our case it is the British policy 
that governs the army, the Htrength of the army, the expenditure on 
the army and the regulation of foreign relations. The Indian army is 
really a part of the British army controlled by the British Parlia-
Jllent ..... 

lIIr. B. DRS : Quite so. 
Sir Abdur Rahim : Therefore, I should like to know from the Gov-

Cl'nment where was Ihe neceHsity for calling our officers of the future 
Indian commissioned officers im;tel8d of continuing to call them King's 
commissioned officers. If we had the same form of self-government as 
the self.governing dominions have, and for which we have been clamour-
ing for yearN together, then one could understand that there was substance 
in the Bill which hilS bE-en now put forwa.rd. It is all very well to go 
before the world and flay that we Indians have got an Indian army, that 
we have got Indian commissioned officers and so forth, but what does 
it really come to' Is it an Indian army beMuse the rank and file, 
that is, the other ranks, as they are called. arf! Indian~ T The whole army 
policy is controlled by the British Parliament. But does not that make 
all the difference, the fact that the army policy is controlled by the British 
ParliAment, while, on the other hand, the case is just the reverse in. the 
aominioIDl. I do Ray, so far 88 I can see at present, unless the Honourable 
Member is able to persuade us that there is some substantial ground for 
making this dil!ltinction, for creating this new name, which is not, after 
all, a. very happy name.-there is no reason why shOUld we not continue 
the name of the King's commissioned officers' Would it make any 
difference? That is the point which I want t.o be explicitl~ explained 
'to us by the Honourable Member. Or is it merely a change of name, 
then why this change' Has it any significance at all' Has it a signi-
ficance in favour of the future officers, or has it a significance adverse 
to their intere!l,t,s' If it is a mere name, I do submit t.hat there is no 
necessity for changing the nnme. As 0. matter of fact, there is a feeling 
in India 8·t present that the design of this Bill is, and the effect of the 
Bill will be, to reduce the status and position of the future Indian 
oftl~era. We should like it to be made absolutely clear that that is not the 
design of the Bill and tbat it does not contain any provisions which can 
be worked to that eft'ect. I kno,v the Bill is couched in very general 
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\erma, but the Honour.Jale Member mUlt know what • the r-.1 -ob~ect 01. 
tibia Bill. . 

So far as discipline of tht' army is (loneerned, we have not a word 
to 'lay lI~ainst the principles on which discipline is enforced in the British 
ftrmy, and we are prt'pared to acceopt it wholesale. Nobody has yet object ... 
f'd to it. I am a great admirer myself of the army discipline, and I 
~hould indeol"d like that the spirit of this discipline should spread even to 
our civil life. But that cannot ~ the entire object. There m1l8t be some 
other ob,iect. hecau!';c there is no provision as regards the payor privileges--
of the officers in this Bill, though, I dare say, power will be taken in order 
to make such alterations as t.he army authorities may think fit. Sir, 
Iudian opinion, as "oiced in the Military College Committee, was that the 
future recruits sllCluld enjoy ahsolutely t.he same rights and privileges, the 
same power of discipline over the men, the same sort of regulations as now-
prevail in the British army. That was the basis on which we worked 
on the Committee, and, so far as I am aware, not a word was said at the 
time that thert' wa'l going to bt' any change or alteration made even in the 
pay of the future re('nlits. If t.he Indbn Legislature ,,,ant to reduce the 
pay, undfluhtl'dly they will do so in the interests of India itself. We 
know the Indian fimmces-I speak in the presence of the new Finance 
Member-are not ill a \"ery flourishing condition. I do hope parentheti-
cally that he will be fortunate enongh to give us a better budget than we 
have been used to for sev('ral years past ; but whatever Dlay be the nature 
of the nrn budget, there can be no doubt that India, in the opinion of 
all Indian public men t.hat I know of, finds herself very much handi-
capped in meeting the heavy military expenditure of this country. 
Therefore I fully recogniRe and realise that if we could reduce that 
expenditure, we should certainly do so. But we should like to know 
beforehand what is in the contemplation of the Government, what will 
1;1.' the status and privileges and salaries of the British officers who will 
be serving in the same rl.'giment, in the same battalion, what will be the 
pr08pt'cts of promotion of the Indian offict'rs of thf' future 1,i,.,-a-m8 the 
British officers of the Indian army. Will this Bill give power to Gov-
ernment in any way or to the military aut.horities by any executive order 
to make any alteration in that rt'spect , These are very important 
-matters. This House is well aware t.hat Indian public opinion lays very 
great stress on the question not only of military expenditure but of the 
Indianisation of the army. We want to be self-cont.ained and self-
suffieing wit.h reference to our defence, and we want our defence expendi-
ture to be regulated and controlled according to the actual necessities, 
and not flln~ied contingencies. At the Round Table Conferences and 
before the .Toint Parliamentary Committee the Indian delegates strongly 
advocated that a time limit should be laid down by which the defence of 
India would be made a responsibility of the Indian Legislature and the 
Indian Lfogislature alone. So fllr as that is concerned, I know that my 
Hotlour:tble friend, tht' Army Secretary, will say that this Bill has nothing 
to do with thAt. I know that that is not the scope of this Bill, but it has 
an indirect hearing. We want to know why there should be any altera-
tion in even t.he designations of the officers nnless we are within sight of 
being responsible for the defence of the country. We do not want merely 
nameR. It may be a very good thing to put forward before the world- that 
there is au Indian army "'ith Indian commissioned officen, and, therefere, 
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lndia haa het)) given the same status as the self-governing dominions. B~t 
that is not the fa.ct. India is not being given, ~ I do not see when It 

. is .goinr. to be given, the status of a self-governing dominion within any 
Jlear future. 

&, far as t.he present Bill iR concerned, I do not oppO&e the motion 
for reference to a Select Committee. It is going to the Select Committee, 
but we should like to know, before we are ,oing to give a final decision 
even on. this point., why this Bill has been Introduced ~ow, .what are the 
eircumstances which have made it necessary that thIS Bill should be 
brought forwarc} before the Legisla.ture and an Act ~ust be p~d l~e 
this amending the Indian Army Act. If we a.re satisfied that thIS BIll 
only wishes to place in the hands of the Indian Legislature the question 
of 'the discipline of the Indi~n a.,rmy of the .fnt,u&--if ~hat i~ the ~eal 
Icope of the Bill, I do not thmk that there WIll be any dIssentient VOl00. 
But we are not yet satisfied on that point and it will be for the Honour-
able Member to explain on behalf of Govt!rnmE"nt whether that is the 
whole /lCOpP of lhe Bill, and I1t the same time I do hope he will explain 
to us w]wt arE' the exact difficult.ies t.hat have arisen in the present state 
of thc law 'Which hav~ to be met. So far as I am aware and so far 81.1 
we have heard from the Government from time to time, I do not think 
any sort of' diffirnltif'R hnv£' ariRen with respect to the Indian commissioned 
officers, aud T hf'lif've these officers are acquitting themselves well to the 
I8.tisfact.ion of the army authorities. 

No,v, Sir, as regards the Viceroy's commissioned officers, that is an-
other point on whirh there was a difference of opinion in the Military 
College Committee. It was strongly urged by some of us that the 
Viceroy's commissi(Jncd officers served a very useful purpose and that was 
strongly evideneed by the fact that it was not intended to do away with 
the Viceroy's commissioned officers so long as there were British officers 
in the Indian army. But. it was definitely proposed by the military autho-
rities that when Indian officers nre recruited in India with a view to 
Indianizafion, at present of one Division, then in that case it would be 
superfluous to retain the Viceroy's commissioned officers. In that connec-
tion I should like to ask my Honourable friend whether the new scheme 
will not be indeed more expensive than the present arrangements under 
whicb the cost of the Viceroy's commissioned officers is much less than 
that of the King's commiSsioned officers, both Indian and, still less, of." 
Brit.ish. Perhaps the Honourable Member will explain to us whether 
tIle proposed scheme of doing away with the Viceroy's commissioned officers 
will not entail a larger number of King's commissioned officers, or Indian 
commissioned officers as they will be call£'d in the future, and, therefore, 
a much larger expenditure will be involved. What, Sir, is the justification 
for it T I remember it was cited to us that neither in Britain nor in any 
continental army were there these two classes of officers. That is so. I 
accept that fiS a fact as it is stated by the military authorities but even 
then, things have been going on very well indeed under t.he present 
arrangements. 

. Then I should like to ask where is the necel!8ity for altering that 
A~rangem~nt so as ~o increase ~nsiderably the cost of the Indian army' 
Au', that IS a questIon also which has to be answered by the Honourable 

- the A:.rmy Sec~etary. I Rhould like, therefore, my Honourable friend to! 
~.xpl~m t.o us In as. clear. a langunge &s pO!!Sible wh~t is ,the present scope' 
(Jf Hus Bdl, what wll1 be Its effect. on the future recrnlt.s ,,"'-a-tlis the British 
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offteers, who, under the present definition, wHi include also tnt ~;. 
India.n commissioned oftiC!ers: Sir, if there is not going to be ally ditfel'-
enee of 8nbstance, then I do submit tbat it is extremely embarrasafDg-
and not only embarras&ing to the public, hut I think it will be extremely 
embarrassing to the offi('ers themllelves to havt" 80 many c1aaaes of ofllcers 
at the 88Dle time. There will be British officers of Brit.ish origin, there 
will be British ofticers of IndiRn origin, there will be Indian King's 
~ommiHsioned ofiiL-el"s, there ,,·ill be the Viceroy's commissiont"d offieers, 
apart from the non· commissioned office'rs. Now, I ask, is that desirable' 
It nlay be said tl,at this is purely a military matter, but why have so 
many nomenclatures and so many distinctions f Indian opinion, as the 
Honourable ME-mber must be aware, is extremely se-nsitive, 8Jld naturally, 
.so uuder the present ('onditions, as regards any distinct.ion being drawn 
between officers of Indian and Brit.ish origin serving in the same regiment or 
even in the same ofth~e in a civil Department, and I do think it is a wrong 
poliey on the part of the Government to go on multiplying classificationa 
and nomenclatures unless the Government have something substantial and 
.distinct in view. It may be said that Indians by nature are ,'ery sUBpi-
ciou! and sensitive. Ijet it be so. Why not take that fact into considera-
tion' Why create all sorts of further difficulties when there is no 
necessity , . ' 

Now, take, for instance, this fact. There will be not only a distinc-
tion between Indian commissioned officers and British commissioned 
officers of British origin, but there ,\;1\ be a distinction between Indian 
commissioned officers and the Indian officers holding the King's Com-
mission. Now, that is not going to ensure the smooth working of the army. 
Remember that in the army it is absolutely essential that there should be 
absolute discipline and contentment. It would be a disaster if there 
should be any sort of f('eling created in the officer personnel of the Indian 
army or rather one claM of officer personnel that in some way or other 
they are not on the same footing 88 the other officers. Surely, Colonel 
Lumby ought to be the first man to realise that as vividly as anyone else. 
Is that desirable T We know in the civil Departments how much heart-
burning is there over any distinctions that are made bet.ween two officers 
discharging similar duties on the ground that one officer is recruited 
from oveneas and the other officer is recruited in India. Colonel Lumby 
muat ha,'e heard of nee conce\jSions. He must know, because they have 
also been extended to the army. He should know what conRiderable bad 
feeling has arisen owing to the Lee concessions both becaUBe they entail 
a very heavy expenditure indeed and also because they create 81 distinc-
tion between two officers engaged in performing the same duties from 
da;y to day, Now, i.t will not be merely in name that the distinction hi 
gomg to be created, for the Honourable Member has told us in so many 
words that there is going to be reduction in salary ud other privileges 
also. I should ask him and the Government seriously to consider whether 
that. is a desirable step to take now. Sir, I had been a member of OIU! 
important Public Service Commission which for three years collected. 
eV1~ce. from the officers of Government as well as from the public and 
nothing unpressed us more than the undesirability of drawing di8tiQ.~ionR 
amcmg ~e ~ e~ of <?ftlcers unlese it can be ahmm that one eM of 
~r JS diaehargmg duties of a cWferent order from' aaother claM of 
omeers. Sir, if the result of this Bill in the long run be that power will 
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be taken in oreler to affect the salary and the privileges of the future 
recruits witbout t.hE' full consent ·of this Legislature 8S representing the 
public, then I do say that it will be aduing al10ther trouble to the troubles 
that are already there. 

I do 110t wish to take any more of the time of the 1I0U$ll, hecause, 
if the explanation that we expect from the Honourabl~ l\Icm1e~ is 
given to us and is found yatisfactory, wc shall go to the Select CommIttee 
and there we RbaH han full· opportunity of discussing all the details, but 
we do want at this stage to know v<'ry clearly what the exact scope and 
effect of this Bill is going to be. 1£ the Honourable Member is able to 
I18.tisfy us that there will not be any change of the nature about which 
I have eXllre!tsed an apprehension, then in that ease there will be no 
difficulty whatever. In the course of his speech he suggested-I do not 
think he meant to convey it-that this Act is likely to place us in the 
position of being master of our defence policy. I do not think he meant 
that. 

Mr. B. Das : He did not mean it. 
Sir Abdur Rahim: I know he did not mean it. If that were so, we 

should have hailed the advent of the Honourable Member in this Assembly 
with acclamation which no other Honourable l\Iember ha8 yet received. 
But I kIlOW the policy does not lie with him, nay it does not lie even with 
his GovernmE'nt. His Government are to carryon the dictates of the 
Whitehall. We know that fully w~ll. We know from our day to day 
experience that the Govemmel1t of India are not the masters of tile Kitu&-
tion. They are a mere agent of the Secretary of State who, in army mattera, 
i8 to be guided by the· Army Council and by the policy of the Britiala 
·Go\'ernment. ,Sir, I do not think that this Bill will in any way take Ii& 
.one step further than where we are at present so far as the control of the 
ermy is concerned. It may be a mere change of name, though I am not 
clear about it. I have suggested that it might create further difficulties. 
If it be a mere change of name, even that is not desirable. But if it i9 
going to oreate any distinctions of a aubstantial character in the privileges 
.of different olasses of offieers, I am aure, this side of the House will not 
give its support t.o the meallure. 

Mr. B. Du : Sir, in a way it is but appropriate that our old frienp, 
3;p .. Colonel IJumby, should pilot this measure on the Boor 

. . of this House. Let me taIte this opportunity to join 
hauds with Dr. Ziauddin Ahmad t.o congratulate him on his able maiden 
speech. To some of the old Members of the House Colonel Lumby is not 
a stranger. We met him in the Skeen Committee and we a]so met him, 
88 the Leader of the' Opposition pointed out, in the India.n Military 
College Committee and in other Committees. We have found that he haa 
a heart of gold and a heart which is full of sympathy, but Sir as Army 
Secre.tary he is helplesa. He is utterly helpless, because: not' only th~ 
Army Secretary, but also t.he Government. of India are in the grip of the 
vice of the British War Office which is grinding the Government of India 
~nd ,!hi.ch is ~ommitting Indi!! ~nto too excessive cxpenditure for the 
unperlahst pohcy of Gr~t. Bntam, not only in Asia, but all over the 
worl~. If ollr gallant frIend, Colonel I~umby, therefore, is unable to give 
a satIsfactory 'answer to those very pertment questions that the Leader of 
the. Opposition has addressed him, we will excuse him, because he is 
entIrely helpless. He iR under the dictates of his master. thl' British 
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War Office .. Sir, as oile who has studied behind the Scenes, I mean ffQIU 
the Boor of this House, the doings of the Round Table Conf~renc,es aud. 
the Joint Select Committee ... ,. . 
.,'tar; President (The Honourable, Si~ Shanl,ll~kh~lD Chetty) : .'rhili 
Hpuse IS not behind the scenes ! 

Mr. B. ])as : Behind the scenes of the H.ound Table Conferences and 
also the Joint Select Committee. snd if I have read aright that paper 
known as the White Paper whieh is dubbed as the .Black Paper for India, 
the army portfolio is g'oing to be 8 completely reserved subject. It will 
be under an Army Councillor. SOlDe people gossip-l have seen it in 
the newspaper gossip·-that Indians are also considered fit to be an Army 
Councillor provided they are benighted Knights and provided also they 
arc harmless and suffioiently safe, so that without having any power of 
voting in the future Federal Assembly he will come and read his sermOll 
and his homily to the elected represent'atives of the Assembly. I must 
not forget that these representatives to F'ederal Assembly will no longer 
be elected, Already, it is in the air that the Federal Assembly will have 
indirect election. So, Sir, what is the hurry to have this Bill T Why 
not wait for another two or three years T Let the new Constitution Act 
come. Let us see what is the position of the army under the new Con-
stitution. 

My Honourllble friend, Colonel Lumby, has tinkered with the Skeen 
Committee report and with the other Committees' reports regarding the 
policy of Iudianisation. I know my Honourable friend, Ca.pta.ia ijher 
i\{uhrunmad Khan, is very anxious to speak and he will talk of ihe lndiani-
sation of the eight units, He will talk of many thinp OIl IndianiaatioD, 
but I wish that he will gi"e us the figures as regards the q~ion that WM 
put by the Leader of the OppositioIl, and he will tell us wbentbe Indian 
,army wiJl be completely lndianised. I am not talking of the Britilh see-
tiQn of the army, I am talking of the Indian section of the army. q'heH 
was n wave of ludianisation all round. The ~imon Commission repol't, 
and. the GoveNllllent of India Despatches are now dead letters. But a 
ICheme was given for Indianisation by one Member of the Executive COUD-
eil. I do not know if he is present, because all old friends are going awar, 
they arc 'translated elsewhere or they retire. In the Government of India 
D~patch, paragraph 107, it is said : 

"A IICheme contingent on golumon of defence :-In this "oDllootion one ot 
our number wishes to dra.w attentioD to & Boheme which in his view lI'ould deserve 
Cllft'ful ('ollsidcration, if it were found pol8ible in agreement witll Indian opinion to 
1'1!t('e the administration of the army and the defence of India in the ha..nd~ of the 
GOVl'rnor General" 

Sir, it went on to suggest to have an Indian army under the Governor 
Gt'lwrai in Council, to lndianise the army completely and by and by to 
do away with the British army in India. If that waH not acceptable to 
the majority of the Executive Council, then, in 1930, when this lJedpat.ch 
was sent out, how could it be acceptable today to the die-hard Dritiijh 
Govl'l'nment which has gone back on its pledges not once, not tw;ce but 
hundred times. How could fJlat scheme, put forward by the rn:dian 
Executive Councillor, be acceptable to the British now, and here I pay 
my tribute to that Executive Councillor, whoever he is, I pay bim my 
tribvte 8S well as the tribute of the Indian nation for ,conceiving and 
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boldly putting forward that scheme before his colleagues in. the GOyel'DC»: 
GeDE!ral's Executive Council. ' 

A.I!! I was saying, what was the hurry for this f What will happen f' 
The Army Secretary's only plea is, wbat would be the position of thet18 
finv htuuents who will come out of the Indian Sandhurst f They will 
be still army officers. If they do not get this Indian Commission, they will 
get the King's CommiMion. As I read the other day, the Statesman was 
trying tll propound that riddle. The Statesman suggested that if the 
..\.sf:lemhly throws out this Bill, then naturally these officers will hold 
King'b Commission. I do not mind their holding the King's Commission 
or (lIlY other Commission. But, at this stage, 1 would have expected the 
.A rmy Department to have brought forward this Bill two or threB yean 
ago. 'i'hey did not do so. At this stage, we know that the whole ques-
tion of the army is on the anvil and we also know that we are going to 
get nothing. The Hritish army has completely entrenched itself ill India. 
Thili "jew I have expressed on the floor of the House. While Britain talks 
of peace in Europe and speaks of disarmament in Europe, Britain crea tes' 
in Lndia a huge army, so that Britain could fight Japan and fight the 
menace to Australia and to other dominions that defy Britain hl~rself and 
rlo not spend any money on the army. The Indian army which conquered 
China and which helped Britain to eonquer Egypt will go to fight for 
Australia., although Australia is a white man's country and Indians are 
banned from entering that country. I do not find my Honourable friend, 
MT. Bajpai, here to contradict me that Indians have got certain rlghta. 
ill Australia. That is the British policy and those of us who ha.ve r~ad: 
tht! White Paper line by line, those of us who have understood the impli.· 
cations of the White Paper know it for certain that the Indian army, 
that an army under the Viceroy or the Government of India is a Dlyth 
IUld an impossibility. If that is so, then I do not care, I do not wan~. 
th11'1 Indianisation of these small units, providing a few jobs to a few of 
the old officers' sons or the sons of non-commissioned officers or other Gov-. 
erumcnt officers. What is the result f Will Colonel Lumby, when he 
r~plies, tell us how many of these Indian Lieutenants. and Captains have 
heen('lJ,!;hiered,have been disqualified' Do they receive equal consideration. 
from the European officers in the army' Do they receive equal pardon, 
from the Army offieers Y How many of them have been shunte<l off, aa, 
officer/.i looking after the Cantonments' How many Indian army ofticel'l 
are cantonment officers' That shows that they want to prove that the 
Indian has no army mentality. They want to prove that the Indian ie 
unfit to command armies. My Honourable friend Captain Sher lIuham-
mad Khan might have commanded a regiment. I do not know what he 
did. But when it comes to .. the brass tack and when it comes that an 
Indian like Captain Sher Muhammad Khan should lead an army, that 
Briti!dl officers should serve under him, they say," no, that should not 
happen". If that be the case, I do not want this Bill. I would like to 
wajt, I would like to see the whole picture, the complete picture that 
OUl' Hound Tablers have brought to us from England. I :find very few of 
tllt·m present here, even our friend, Mr. Ghuznavi, is not here at the pre-
sent moment. To Britishers, they would leave all the bigger illSue ; tbey, 
Ilever thought of the huge army expenditure that is sucking India'A life 
blood like an octopus, I am always sceptical, and at this moment also I 
ani sceptical. The present Army Secretary and his predecel!lSOr. know· 
in/.!' as tlley did that the Capitation Tribunal was going to enquire into 
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the wholp question, yet had blocked the House from disc1l88ing .that puint., 
,'he jlrt~"ious Army Secretary said, no, it was not going to enquil'(' into 
the 11tgg'C'i' question of India's defence probl~D1, but yet when the l'cpor~ 
caine oilt, -we found that it dealt with the whole SUbject, Sir, I am 
di\'IlIg'in~ noseeret of the Public Accounts Committee when 1 say that 
ill-that Committee t.here was' a certain document from the Home AI1~1itor 
'fhich" snid that the net result of the Capitation Tribunal award was that 
Iildia should not pay a penny to England and that England will not pay 
a penny to India and the former Finance Member on the floor of the HOUKp. 
felt elated to talk to us that he got a windfall of Rupees two cror(,8 which 
will tid" over his difficulty. Of course it has tided over his difficulty 
Iftotllcntarily. lIe has left the shores of India and, if any further dilH-
cult~· ('omes in, it is the new Finance Member that has to face the pay-
ment to Eugland on the heavy capitation charges and other home chargel. 
Neither the Finance Member nor the Army Secretary e'f'er took this 
sidE' int.o their confidence and told us that the net result of the Briti'!h 
Wa I' oftice award was zero. India gains not a pie ; India pays on for 
the iil'hitrary charges of England for maintaining a huge British army 
in India,-the capitation charges for British infantry and the Hoynl .Ail' 
F(;rce balance the War office contribution of a million anrl fO~lr tbolTsnnd 
pounds. Is it nota shame, Sir' Where is the give and take policy in 
thi~ Honse from the side of Government to this side of the HOllse? We 
Inoy('d two adjournment motions on the Capitation Tribunal. TIle 
Finallce Member made speeches and asked us to demand for more eontri-
butioll from England, but the whole story was not given· out. It is fol' 
the Opposition- to find out the real position. So, I am not MDguine that 
even the present Army Secretary who is 80 friendly will' impart the 
s~crets of the War office or the Anny Council, and rightly, therefore, haa 
the [.ender of the Opposition asked him the main question as t() what is 
behind it all. There is something behind it. This camouflage will not do, 
thi,; smoke screen will not do. No longer will a few non-commissioned 
officers' Rons trained at an Indian Sandhurst or a London Sandhurst tl&til-
fY' IJidib. India wants to know where she stands. And we will not know 
it until the new Constitution Bill is pasaed, until tlhe Joint Committee 
report ('pmes out, trickled down and whittled down by the die-haM!I in 
En@,lllnd -like the Churchi11s and the Rothermeres. Until that is done, 
then, in l:ipite of assurances, in spite of fond hopes from this side, we will 
~/}t belitwe that the people of India, the elected representatives of India 
in the future Legislature, will have any control over the army. So, what 
do Wl care fora few army officers which, as the Leader of the Opposition 
pointed out, number only 163' And he put the question, when it will be 
Indi:mised T I said, two hundred years. Not even in two hundred y.~ara, 
because the human span of life is only 30 years; and, through the mer-
cileRs cashiering policy of military Generals and British omeers, most of 
thf'se officers will be decapitated from service before they become Cap-
tnins. 

~ir, t.he Army Secretary said that if this Bill was not passed here, it 
would he an Aet of the House of Commons. I will prefer that it should be 
an Act of the House of Commons. Then, all the sins of omission and com-
mission will he on England. We say and we maintain that BritRill ~, 
maintaining an impressed army here. So we are not gning to allow any 
Jegisllltion on the army and llavy to be p8ll8d on the floor of this IIoullC," 
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let it btl legislated in the House of CommODS.· ilv8ll, under 'the new t:oJijlQ-
tution Bil~as ~t iscontemP~ted,-I lUll subject' to correction: by my neW 
friend, the llonourable the Law Mep:lbeJ;',-80 per cent. of the finance wilt 
be' controlled by the Financial Adviser and not the elected Financial 
llinjstcl' in this lIoulte. So, 80 per cent. of the finance will be controlled 
by means of legislation in the Brit~h Parliament. So, why not let t1le 
whole Hrmy question be controlled by legislation in the House of Com-
mons 1 'l'hat is my view and, for that reason, I oppose this Bill. I 
oppose this Dill and I helieve tha~ On that account the slow procesa of 
In<1ianislltion will not be stopped. It will continue, but let the Hrititdl 
Parliament legislate. Let it segregate these Indian officers to a different 
rank. .And, as the Leader of the Opposition rightly poinied out, the domi~ 
nions enjoy dominion status. Therefore, the dominion offieers .have a 
status of their own. In India the new Constitution Bill is bringing us 
llothing : it is perpetuating our slavery for another 50 or 100 yearH nnlesa 
another great war begins or some revolution takes place in England where-
by India gets her freedom and gets at least dominion status. If.l nllia 
does not get dominion status, what is the use .of this puny, tiny legislation, 
malting a few Indian boys think they are cOnlmissioned omcers of the (lov~ 
ernment of India' .And what is this Govermnent of India' (Captain 
81/(w Muhammad Khan Gakh04': "You, Mr. Das. ") The Goverttruent 
·of Inilia I 'am talking of is a slave of the British Government. If I live 
u? to that age, when I become a member of the Dominion Govenuueut 
,of India, then we will not be slaves of the British Government. We will 
be etlua1s of the British Government and of all the Dominion Governmenta. 
That ldnd of Government I contemplate, and until that Government 
comes. this kind of Bill is trash and useless, and, on these grounds, I 
oppo~e the Bill. 

Oaptain Sher Muhammad XhIUl Gakhar (Nominated Non-Official) : 
Air, I join my Honourable friends, Dr. Ziauddin Ahmad and Mr. Das, in 
congratulating the Army Secretary on so ably explaining the objects of 
the Bill. 

Before I deal with the objects and the necessity of the Bill, I should 
not forget to say a few words about my Honourable friend, Mr. Du. 
My Honourable friend, Mr. Das's speech is a blank shell to me &"'1 we dre 
blank shells in manreuvrefo; without any result. I do not think my 
HononrabJe frit'!nd has repel thp BiJl. He has talked of the policy of the 
army, but I do not believe t,hat my friend has given any attention to the 
object and the necessity of the measure. .As far as I understand. tlle 
nec~sity of the Bill is. that, within a short time. the first batch of the 
Indian army cadets will come. out of the Indian Military College and their 
designation will be Indian commissioned officers. In this Indian Army 
Act. there is no word as Indian commissioned officers. This deals only 
with British officerA, Indian officers, wa~rflnt officers. non-commissioned 
officers Hnd men. So we must hll\'e a provision, before th" first batch 
comes out from the Indian 'Military College, t6 bring them under the 
Indian Army .Act. 

lu- Abdur Rahim: Why slloulcl they not get the King's Commis-
sion' 

'OaJ)tain Iher Mnbammadlthan CJakha,r : I am coming to exnlain 
that. Theft'! ,are two kinds of Commissions at pretrent in the firm.", Kjn~'B 
<lommisqloneo Offip.("rA and rndian oftict'!l'S with the Viceroy's CommlS~ 
sion. The King's commissioned officers are of two kinds, Indians 
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~1diDc KP1g's CoramiaaioDS and Bnglishmen ho-lding King '. Ce>mmis-
~I iJl the Indian army. Any person holding a ColDIDiuion in His 
• .;esty's fOl'Ces,-does not matter whether he is an Indian, Canadian, 
~w Zealander or English,-i.'J a British officer. So we have two kinds 
of officers in the Indian army, British officers and Indian officers with the 
'"riceroy's CommiSl!ion. Now, the object of the Bill is that we want to 
bring the Indian commil;sioned officers who are coming ont from the Indian 
ililitary College under the Indian Army Act. We must have a definite 
provision for that purpose, and that is the object and necessity of the 
Bill. The British officers and Indian officers are already under the Indian 
Army Act, and these officers from the Indian Military' College have to be 
brought under that Aet. My frieud, Mr. B. Das, 1I8ys that we should 
"'ait till the new Constitution conu".s. It will take I do not Imow how 
Jltany years, but the first hatch is eoming out next year from Debra 
Dun, and we have to bring them nndf'r the Indian Army Act. That is 
~'hy this Bill bas been introduced. 

My Honourable friend, Dr. Ziauddin Ahmad. asked, why should we 
not make .the same niles.and regulations fCYr the Indian army as for the 
dominion army , 

Dr. ZiauddiD Ahmad : 1 said for the British army. I am told the 
Canadian army ruI6<i· are the !;amf'. 

Lieut.-Oolonel .A.. P. It. Lumby: I only referred to the form of the 
Commission whieh is the same as that held by the ofHcers of the Canadian 
pemulnt'nt forces. I did Dnt reff!r to the rules. 

Capta.in Sher Muhammad K.han Gakha.r : That waR what thf' Hono-
urable thl' Army Secretary meant, thl\t. the form Qf the Commission is 
just like the form of the Canadian .A rmy CommiNsion. . The Canadian 
Arm~' Commi!lSion, asI understand. is given by . the Go'\"ernor-General 
of Canada on behalf of the King-Emperor and signf'd by him. :In tb~ 
same wa:v. thf'Ne Commissions to be given to the Indian commiSsioned 
hftJeers will be given hy the Governor General in India on behalf of the 
King. That is what the Honourable the Army Secretary meant, that 
the form of the Commi!lSion iR jl1!~t the flame ali! the Canadian Army C1r 
the New Zealander or Australian. I understood t.he fear of my Honour-
able friend, the Leader of the Opposition, Sir Abdur Rahim, to be this : 
that now that the total strf'ngth of active officers is 3,200 and we are 
only giving 60 CommiRsion!'l annually, how are we going to fill the 
wastage' 

Bir Abdnr Rahim: I said the total number of Indian officersholdinr 
the King's C~mission is about 161. What was the number recruited 
last yf'ar lind this year f I think it W8!:1 about 23. . 

Oaptnin Sher Muhum:nad Khan Gakhar : I do pot believe the Gov-
ernmentwill stick to this 60. Bill Excellency the Oommander-in-Chiet 
said in the Indian Military College Oommittee : , 

.'.' OuT fil'llt taek i. to crelLte a Bteady flqw, of 11116, yot\J,l.i ol1\,(~~rll, .. _O(1('e : tJ1nt is 
estnhllshpd. we rltD then proeecd t.o expand aft Diul'h DB yoil Hire. t'p toJothat"point, 
h01"('VE'T. I ~ee no alternative to developing Indinnir.ation within n definite fl .... lk: 
Ar.f:(m\iRJ!'ly. "e limit fix, Ollr in~ke' t~ :1ItM:i; '"th., .and ~wtt, ~ ill~~'~, 1Jau.:l',~flguTe 
.. lOOn as we are a88ured that It regular supply Qf eandida~o8 of ttl/! rOfluiditc quaij: 
flcntioll~ iR ferthcoming. nnd tbl; the ClaRB of cl1udi<1nte' we aru getting is ,of the 
rf$t'M t,..r'P." , ' '.' " 



Sir A.bdur Rahim: What is the actual Dumber that has beeD re-
cruited from Dehra Dun so far' . . .. 

.J.ie1lt.-OeloJlBl A. r"i..tulby.: None. ~et : tee 1lrst batch isgo-' 
to pass out at the end of this or the beginning of next year ; it is for that 
teks6n that fbis Bill hRS been ;broughtforWard. 

Sir Abelur Bahim : lias Dot a certain number passed out of Dehra 
Dun' 

Lieut.-Oolonel A. F. B.. Lumby: Not from the Indian Military 
A~ademy. 

Sir AbdUl' J.a.him : I was told about 23. 
Lieut~-Oolonel A. F. B.. Lumby: No, no. 
Oaptain Sher Muhammad Khan Gakbar: At present the total 

strength of officers on active list is 3,200. Under the liew scheme, fhu 
Indian cOlllmisRioned officers coming from Dehra Dun will l'eplae~ 
Viceroy's commissioned ofiicers in Indianised units. At present the total 
strength of British officers and Indian officers is 13 and 19, reapectively, 
in each unit of cavalry or inf~try. When these Indian officers are 
completely replaced by the bldian commissioned officers from Dehra 
Dun, the total strength of officers in a unit will be about 28, as in the 
British a.rmy.· As far as I understand, the meW designation· is intro-
duced to diffrentiate between Viceroy's commissioned .offieersand 
British officers ; and, as long as the Viceroy's commissioned officers and 
British offi~ers exist in the army, we must have this new designation to 
bring thew uuder the Indian Army Act, because now, os the Commission 
will be given by the Governor General in, Council on behalf of the King, 
these offiaers are not entitled to be called British officers ; there will be 
no difference, simply bringing in the wQrd Indian commissioned officers 
to distinguish them from the others. There will be no difference either 
in the powcr or the' status or, dignity of these Indian commissioned 
officers. I questioned the Honourable fhe Army Secretary prh·!!tely 
and asked him: suppose in one Brigade there is a British unit and an 
Indian unit and an Indianised unit and there are Indian omcers coming 
out of Dehra Dun called Indian commiMSioned officers; if he is a senior, 
will he command the Whole Brignde nndhave the same power of com-
mand' Then my friend told me that there will be no difference at aU 
between Indian commissioned officers and King'R commissioned offioers 
in status, power and dignity; ...... . 

Sirdar HarbaDB Singh Brar (East Punjab: Sikh) : They will intro-
du('(' the 8 unit scheme, so that Indians will never have Britishersunder 
them. . 

Oapta.iD Sher Muhammad Khan Gakhar: But when . the units are 
combined, there win be DO difference at all. A.s regards. Indianililation 
of the army, there is no doubt that when t.hese VWeroy's commissioned, 
oiBcen are repl&.t!ed by the Indian commissioned officers, t.hen the tot~ 
Rtrength of onc. nnit would, be ·iJicreasM and there will be .about6,00'Q 
officers altogether. Then 've will have to increase the number~we cann()~ 
8ti~k·to this fl~l'e of 60. His Excelleooy the Commander-in-Chief him-
liitllf 'nas· Mid this in· hi's flt'8t ·note that when the experiment proves 
8ueceS8fuJ.the number can be inCreased·: the present number wiIJ Dot 
~llffice to fiJI tb'e gap of, the wastage caused when we have 6,000 officers. 
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'therefore, I am lure that when the time comes, the number of Conlllji8~ 
atollS will have to be increased if we are to replace the :Britiab of6.e81's. 

As regards the Viceroy's commissioned officers,· I quite agree with 
my Honourable friend, Sir Abdur Rahim. I opposed and protested 
against the disappearance of these officers ; they have served the Indian 
army for a century and have served well and nbly during the Great \Var 
even ,dH'1l they were Ilot given a chance to command. In the old ·days, 
the highest ambition of an Indian sepoy was to be a Subedar-Major or 
Risaldar-Major ; but, under the new scheme, when the Vweroy's Commis-
sion disappears, the ambition of the new educated recruit will be to 
become a Commander-in-Chief : he can become one if he obtained all 
the required certificates after p&ssing the course at Dehra Dun ; he can 
rise to the highest POllt if he is able to J>8'I8 the Staff College. If the Vice-
roy's Commission disappears and these boys get this education and this 
privilege of joining the academy at Dehra Dun, they can rise to the 
highest rank ..... . 

Mr. B. DaB : Can he become the Commander-in-Chief and command 
the British officers or the British regiments in India , 

Captain &her Muhammad Khan Oakhar : When he is Commuder-
in-Chief, he will command every unit, no matter what natioDality it is. 

The other question is about the complete Indianisation of the army : 
that question was discussed in the Round Table Conference also : I quite 
agree with my friends who are anxious to rapidly Indianise the army : 
a Resolution was moved in Delhi and it was carried : I have every 
fO'lDpathy with Indianisation ; hut, at the same time, we should not lose 
eftlciency : and, if this one Division scheme is successful, then the num-
ber of Commissions will be increased and we will get more rapid 
Indianisation as soon as possible. With these few words, I support the 
motion that the Bill should go to Select Committee. 

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan 
Rural) : Sir, I rise to support the motion of the Honourable the Army 
Secretary that this Bill be sent to a Select Committee. But, at the sarue 
time, I must say that I am not still convinced of the necessity of this 
Bill. 

An Honourable Member: Then why support the motion' 
(Laughter. ) 

Mr. B. V. Jadhav : At t.his time the reason lriven is that a new batch 
o.f cadets from the Indian Academy at Dehra Dun will come out Aome 
~lme next year. But I do not see why a special nomenclature should be 
lDvented for them. The cadets tha.t came out of Sandnurst are D"W 
c~assed as British offlcers, because they are holding the King's Commi .. 
81~n. The officers that will come out of t.he Indian Academy are also 
gomg to hold His Majest.y's Commission. I am reading from clallll8 5 
(b) (2) where it says: .. : 

, ! 

" (I) , Indian commissioned ofio.er' mea .. a Jl8l'IRID ~iAIl(I4. If8zetted 
01' in pay u··an oftll'er holding HiB Majeetv'. (".ommilBioll in th<- Jlldifl,n 
I.aJlil FOl'ees, aail inrludee, in 1'A lati.OD to ~ per8cip.. I!'ibjer.t to tllie Act 
when lerving under IUl'h eondi~onl a8 may be prellel'lbnd A're~ 
holding a Commission in tbe Indian Ait' Foree." .. ' : i. 
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Now, ~ir, if thilll officer, who is coming out of Dehra Dun, is to hold 
a King's (;ommil:lsioll, 1 do not see any specialreasoll aa to why he Nhould 
be called an Indian commissioned officer &Dd why thete should be a 
c:hfference in the commissions .of the perlK>llS who come out of Dehra 
Dun aud those who come. out of Sandhurst or Woolwich. t:;ir, I want 
to be cOllvinced of the nece88ity for the change in nomenclature. If 
~ere is neoessity for the change in nomenclature, then, of course, the 
aJDemlment of the Bill will be. justified. Weare &Stlured by the Honour-
able the Army ~ecretary that, under the Indianization sch"me, as time 
goes on, the number of the British officertl will be reduced and ultimately 
they will disappear, and also under the new scheme adopted by the 
army as r(·gards the lndianized units the Viceroy's commissioned officers 
will dimiuish gradually and ultimately they . will disappear. Much 
has been said against this policy of doing away with the Viceroy's com-
missioned officers. My friend, the Leader of the Opposition, has given 
his reasons, and I entirely agree with them. 'l'he Indian army is a very 
expensive machinery, and this side of the House has been calling upon 
Government to reduce the army expenditure. I understand that under 
the new scheme the officers, who will come out of the Indian Academy, 
will receive a smaller salary than the British officers coming out of 
Sandhurat. As a measure of economy, I shall not say anything against 
it, but. I think this differentiation in pay will spell a lower status and 
a lower dignity, and, therefore, I do not support the new scheme of 
reduced Ralaries. British officers will receive a higher sal!lry than the 
Indian officers serving in the same unit, and perhaps the Indian officer 
may be seniol' to a British ofticer; but still if he is not to receive the 
sa:ru.e salary, the g.ifferentiation will be very much felt by the Indian 
officers. And, Sir, it is a well known fact that service in the army at 
least during the first few years is not remunerative and that the army 
officers are generally indebted to the money·lenders in military stations. 
If their salary is still rt:'duced further, how can the new officers maintain 
their dignity and their status? If they do not keep up the same posi-
tion, the inferiority complex will come into operation and the Indian 
officers will he held in contempt by their colleagues who come out of 
Sandhurst or Woolwich. That is also another reason why the ne,v 
scheml~ should not be supported. . 

Then. Air, if the reduction in the salary of the Indian oftieer is nf>CCS-
Bary in the interests of economy, why add expenditure by substituting 
the Indian commissioned officer for the Viceroy's commissioned officer' 
Thl\t also will entail very heavy expenditure. and ultimately it will be 
found that thp army expenditure win inerf'ase enormously and that will 
place a heavier burdE'n on the revenues of India. 

Then, Sir, there is another point in doing away with the Viceroy'" 
commiRRioned officers. At prf'!'lent ea.ch Indian rf'giment is provided with 
12 British officers. that ;11, officers who have passed out of Sandhurst. 
TTnd~r the new Rcherne. 2R offi.cf'rs will he requirE'o. and 110 the rate of 
lndianisntion 'will be retarded by two and one-third times. If Indianiza-
tion would have t"l('en place within II. number of years, now it will tak~ 
!-113 ycsr!! for it. That is an additionlll blll"den, that is an additional 
impcflimE'nt throw.r1 in fhe path of Indianization. Sir, the Ilrmy dil!-
'cipline mmrt he maintll·ined. The armv is a "erv necessarY thing, and 
~Tlfli;' is alll'llystm~:ud of her army. Thf' Inq,ian' army . lias distinguish. 
ed itllelf not only in Indfa., but ftlso in foreign countries, and r know 
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that ltiiMan o1Ilce1'8have don~ their 'beat 'to maintam tlte credit of 'theU' 
emiDtry land a,dd' to the lustre of her fame.' '1'114iant <JftIeel'S' will c'ontinu, 
to do the M'ine. We have now only 60 admilsiom' to the Indian 'Mili~ 
tary .Aoademy, 'but normally '~isbetween 120 IDld. 180. Ac-: 
60rdingto the estimate of some it is about 180, while others e8t;imate 
it at 120. But when the Vioeroy'. Commission is done away with; 
the wastage will still be greater, and I think it will be about 240. With 
the yearly wastag~ of 240, only 60 cadets will come out of the Collere 
every year. That is a very SDlall number,and, therefore, there is 
necpssity for at least quadrupling the number. Ilis Excellency the 
Commander-in-Chief has promised to look into t.his matter later. He 
wants to see the actual working of the Indian cadets who IIRVe come 
out of Sandhurat ; when theyactuaUy attain the status of company 
commanders, then he will see whether the Indianization scheme is going 
to '<ll1cceed or not, and only then he is going to consider the question 
of increasing the number of admibsioD8 to the Military Academy, I 
hope, Sir, that time will soon (lomc and that the Military Aoademy will 
be enlarged. 

Now,.Sir, this Amending Bill seeks to add to the category of omcera 
in section 7 of the original Bill. I have already stated' that I do 'not 
spe any necessity to add another category. At the nme when the Bill 
was passed in 1911, the Indian officer was known only as the Viceroy'. 
commissioned officer, but now another category of officer is sought to 
be added to it, and in process of time it is intended that the Viceroy's 
commissioned officer only will disappear, T do not like this contin~eney 
of the disappearance of the Viccroy's Commission, and I do hope that, 
in the interests of efficiency and economy, the Army Department will, 
see the necessity of keeping it, At present they propose to Indianise 
only one Division. In other DivisionR the ViceT0Y's commissioned ofB-, 
cera will remain and there the new men from the Academy ,viII be 
posted also. In that case there wiI] be t.wo categories of Indian om-
cers,-the Indian officers 'from the Military Academy and thp Indian 
officf'1's who are no,,, known as Vieproy 'scommissioned offtcerN. So. in 
the non-Tndianisf'd units thpsp t.wo officer!ol will work side by sidf'. and 
if t.hat doeil nnt come in thc' way of efficiency-and there if! no rt'Rson 
why it I'lhou1cl corne in the way of efficiency, becauflP we have seen tliat 
the Viceroy's commissioned offieers have diflchar/led their dntieR very 
~re(litahly on the field of battle and also in ser,iee in peace time,--8o, if 
10 t.he non-Indianiscd units the preReDce of the Viceroy's commissioned 
Offilwr ,doeR not come in the way of military djlwipline and efficiency', 
there 1N no reason to say that in the Indianist'd unit.s the number ot 
Viceroy:'s commissioned officers should gradually dwindle down until 
ther d18appear altogether. So 1 think the Army authorities should 
reconsider the qur.stion, and J would ask them t~ retain the lJel'Vio~ 
of tbe Viceroy's conunillsioned offillers. I do not like the idea that the 
new officers tllat will be trained in India should have a lower, statUi 
th!ln their: brethren who ~onie out from the British Sandhurst, Or Woolr 
twlch., 1t IS necessary for t.he good discipline 01. the arm.v that theN 
~ould be no cl8$8 distinction. Class ,diaiinction shoUld be aboliShed 
~ltog~ther and all should b~ 'on a footing !of,eq,ualitY. At the .atlLe 
timc;, I ' ,mullt ~Ilise a voi~ of protest against the iD~inuations of' JQ.7 
l.top()urabIe f~en4, Mr .. B. Das,: that the arll\Y, officers ~e tJeneraU,. 
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recruited from the sons of commissioned officer. and non-commiS!doned 
omcera. .It is not so. 30 admis.sio.ps are made every year to the Mili-
tary Academy from the. youpg men who offer the~elves trom ~e 
various colleges. Thesetnenhave generally nowev1ous connection 
with the armY$ and, in this way at least half the strength of the arDU' 
will be from those who are generally not previously connected wjth 
the army. Therefore, there is no reason to say that the army is a pre-
serve kept for the sons of men who are actually serving in the army. 
The cadets that are taken directly on tbe results of a competitive 
examination are treated in the same way as the cadets who are taken 
from the ranks, and although those who ~re taken from the ranks have 
got a good deal of previous training, the period of training at the Mili-
tary Academy now has been kept the same, that is 21 years I think. 
I may say that the cadets from the army who have actllally served in 
the ranks for some years are not t.reated as well as those who have come 
up on the results of a competitive examination ; the latter are treated 
actually better. So, those who have not got any military traditions 
behind them have not got any grievance at all and their advocates, 
! think, should take all these things into consideration and abstain 
from making irresponsible statement~. 

Lieat.-Oolonel A. F. ll. Lumby: If in my speech this morning I gave 
the impression that this Bill, dealt with the policy of army administra-
tion, 1 must apologise to the House. What I wished to convey was 
that it dealt. wholly and 801ely \vithciiscipline. The Indian Army Act 
is the Act which at present governs the discipline of the Viceroy'. 
'commissioned officers, warrant omeen, non-commissioned officers and 
'Other ranks of the Indian army, and now it is proposed to include the 
new t~:pe of officer coming out of the Dehra Dun Aeademy in the Act 
8S well. The first bateh of these Indian commissioned officers will' be Jeav-
ling Df'hra Dun at the end of t.hE' year, and it is essential that some 
arrangement should he made for their status and discipline. That is 
the reason why this Bill ha:'1 heen brought forward now a.nd whr we do 
not consider that it can be kept over until the new Constitution, lIS sug~ 
gest.cd by my Honourable friend, Mr. Das, comes. . 

As re~ard8 the Indian· commissioned officf'l', it WflS Raid by the 
Leader of the Opposition that everything in conllecthm with ;these 
omcers had been done secretly and that the House had not been taken 
into the Go\'ermnent's confldf'n(·e. As far as I know all proposals 
connected with the Indian commissioned officer hav!' hef'~ mad!, known 
from time to time in thiR House, first or all, by Field Marshal Sir 
William Birdwood in 1928 tind at various times since then bv the 
Army S('eret.ary ift his Budget speeches. At the time of the Iildia:il 
Milita.ry College Committee. His Excellency the Cornmandp.r-in-0hief 
certainly made 8 stat.ement to the Committee as regardR the reduction 
in pay ; and' R press cornm1mique was also issued announcing this fa~t. It 
has al11'IIYs 'been known to all the eadets' who ha.'YI"MW bet'D for two ve8t'a 
at the Academy~But t.he point., that I wtl.Jlt' to make :is thlit. tb~)U~h 
there ,\in be··tbiq reduetiolt in payio bring the India.n' MrtnhiR8ioned 
OffiCfll" on to' an Indian scale ofliay instea.d 01' the 'Briti$h,s~ftle 01' pay 
~rawn by the Indian office1'lltrainedat Sandhurst, there is every in ten-
tl~ .~hat otherwiRe his power~ and pJ;il'ileges. and certainly his powers 
e,llQ pri\'i1e~es, un~~r :this Act. shall h,e the . same as those .. of the Brit.ish 
q~cers. of.,the Ind.~n :army with l\lh(lJAJle~dll be ser:vinR. ' 
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[Lieut.·ColOllei -It. F. R. Lumby;] 
TM' rate of pat which it is -proposed to give the Indian commis. 

itoned>Ofticen ii- based, like the rate of pay t~8t is now being given to 
the offlcers of the Indian Air Foree, on the pay that is drawn "by the 
BritislI serVice officer serving in England. That seems to me to be a 
~sonable arrangement. Then, again, the Indian commissioned otBcer 
is to have different' leave terms to the British officer. That, again, 
seems to be a reasonable arrangement ; for. he has not ordinarily got 
to return some thousands of miles to his home when he goes on leave 
and there is no point in giving him leave eoncessions which,for an 
officer living in his own country, would be over-generous. The fact 
that the Indian commissioned officer will thus be in certain respects on 
a different footing to the British officer, particularly in the mJl.tter of 
pay, is one of the reasons why he is being given the separate title of 
Indian commissioned officer. Another reason is that he and the officer 
of the Indian Air Foree were born together in the mind of the Gov. 
ernment j and it is Government's -desire that they should both be on 
the same footing. It seems much more logical to insi8t that the officer 
of the Indian Air Force and the Indian - commissioned officer of the 
Indian army should be on the same footing in all respects than that 
there should be an exact similarity between the British ofticer of the 
Indian army and the Indian commissioned ofticer. 

Then, as regards my Honourable friend, Dr. ZiauddiD Ahmad' .. 
question as to whether the rulE's which it js proposed t.o Dlake undel' 
this Act for the Indian commissioned oSce}' are the same alJ tho" 
which govern the British officer who gets his commission after training 
at Sandhurst or Woolwich, I can assure you that the various ciausel 
in the Bill which deal with matters such as right of appeal, penal deduc-
tions. punishments and the like, are based on the corresponding clauses 
of the Army Act, and, therefore, it may be said that the British officer, 
t.hough he is under the Army Act, and the Indian commi88ioned officer, 
will. to all intents and purposes, be governed by exactly the same rules. 
T am afraid I know nothing about the detailed rules by which the 
officers of the Canadian forces are governed. The only thing I know 
is that the form of Commission which they hold is almost word for word 
the same as the Commi88ion which is being given to the Indian com-
missioned officer and which has already been given to the officers of the 
Indian Air Force. 

. There is Bnother point with regard to the> proposal to imltit.ute 
thiS separate category of officers. If the officers coming out from Dehra 
D.un were given the Kame type of King's Commission which has bem 
.lven to the officers who came out of Satldhurst, the cost of a battalion 
!lr. of a cavalry reg~rnent of the Indian army would be no 1es."I than 
It IS at present ; and l~ it was propolled, as is the CRse, to adopt a homo. 
-geneous officer estabhshment for these units, the cost would be far 
grf'ater than it is at present. Actually, the establishment which i. 
p~oposed for the future. with nothing but Indian commi88io~ed officel'1 
will be eheaper than the present establishment consisting of Britiih 
-officers and Viceroy's commissioned .ce1'll. .. 

'With rell'ard to the sad fact that it has Men decided that the 
Vic~roy's commissi~ned officer shall (r1'~duall.'V disappear out of the 
1ndlan army, I would merely say that this declsionwas reached 'on 
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grounds of efficiency as much as anything else, and I would add that 
everything possible is being done to provide the class who formerly 
could rise from the ranks to obtain the Vicero;y'8 Commission with other 
openings in the army. As has alr~ady been stated this afternoon, th~ 
sona have allotted to them at the Indian Military Academy fifty per 
cent. of tlie vacancies, and in addition there will be in the Dew battalions 
and regiments of the Indian army a number of warrant officers who will 
have much higher statlts and a higher rate of pay than the warrant 
officer of the past has had. These appointments will give those of tht' 
rank and flle, who cannot aspire to enter the Indian Military Academy. 
a chance of rising to positions in the army which, though lIot as high 
as the Viceroy's Conunission, will not be very far behind. 

I would refer BOW to tIlle matters of policy which wel'e raised origin-
ally by the Honourable the Leader of the Opposition. It is a fact that 
for the present the output from the Indian Military Academy will only 
be sixty a year. That output is based on the Division which, a8 wag. 
announced some years ago by His Excellency the Commander-in-Chief, 
it is proposed to Indianise 8S a start. In the same speech of 1Ii& 
Excellency the Commander-in-Chief to the Indian Military College Com-
mittee fl'om which my Honourable friend, Captain Sher Muhammad Khan, 
quoted, His Excellency said that at the present time it was impossible 
to judge of the success of the experiment of Indianisation, but that he 
tIl ought that probably in s('ven yeal"8' time it would be perfectly pOl!l8ible 
to judge. I think that statement was made in 1931. In any case the 
'figure of sixty is no hard and fast figure. There is no rea8()n why in 
time it should not be increased. The point I wish to make is that t.he 
time when it is increased and the extent to which it is inereased will, 
as stated by His Excellency the Commander-in-Chief when he opened 
the Indian Military Academy, depend in actual fact on the cadets who 
are now at the Academy and who will shortly be passing out of it, and 
(In their suece8sors. (Applause.) -

Mr. Preaident (The Honourable Sir Shanmukham Chetty) : The-
question is : 

" That the Bill further to amend the Indian Army Act, 1911, for eertaln pur-' 
pe'lea, be reterred too. Select Committee, ClODliiatiDg of Sir.A.bdur Rahim, ))r. Ziauddin' 
.o\brnud, Mall1vi Muhammad Shafee Daoodi, Mr. B. V. Jadhav, Mr. BlLul'lIt Sing, RaG' 
Baluldur M. O. Rajah, Rai Sahib Badri Lal Rastogi, Sirdar Harblln'l Singh Brar, 
Mr. G. Morgan, Oaptain Sher Muhammad Khan: Glikhar, Major Nnw:lb Ahmad 
N.wflz Khan, Dr.· Dalal, and the Mover, &lid that the number ot members whOle-
prt18eDC{l shall be necessary to oonetitute a meeting ot the Committee ahall be fire.'" 

The motion was adopted. 

THE INDIAN CARRIAGE BY AIR BILL. 
The Honourable Sir Pra.nk Noyce (Member for Industries and' 

4 P. M. IJabour) : Sir, I beg to move: 
•• That tho Bill to giveefl'eet in British India. to a ConVel1tlllJl for the unifica-

tion of eertain rule!! relating to international ~.arriage by air be reforr~d ttl a 
SlIlt"rt Committee consisting of Mr. H. P. Mody, Maulvi BUJ'yld Murtuza 81lheb 
Duhflrlur, lIDo Bahadur B. L. PatU, Mr. Gaya Pl'lI.IIIld Aingh, Mr. K. P. Thanlpan, 
I,f1o Bahadur 8. B. Pandit, Mr. N. N. Ankleaarla. Mr. 8. G. Jog, Sir Lealie RUlIson 
Kunwar Ha.jee lBmail Ali Khan, Mr. A. Rai8m.an, Major Nawab Ahmad Nnwuz Khan: 
and tit" Mover, and that the num.ber of Members whose pretleneo IIhall be necessary 
to IlODstitute a meeting of the Committee shllJI be five." 
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[Sir Frank Noyl.~.]. " . 
. Sir, ttll~re is. I think, very little I need Say hisllpport df' this motion. 

As h~ been srtortt'iil' the Statempnt Of Objects and Reasons, the Bill' 
has bf'en fram'td to f'nnhle Indill to implement the pro,isiotis of an: Inter-
nntiolull Convention on thl' subjl"t.-t of' Carriage' by air 'which was signed 
at Warsaw by ~rtnin Gow'rnments inO(l1:ober, 1929. India was not one' 
of those GmernmRlts, and the Convt'ntion has ndt yet· been' signed on 
behalf of Yndia ; bnt its provisions ha\'p bel'JI cart'fully l'xamined aud we 
hn,'e fOl'md that thpy appt>ar in all respl'cts suitable to Indian t'Onditians. 
It is, therefol'e, pro(>osp.d to ratify the Conyention, the provisions of which 
are, as will be set'n, incorporated in thl' First Schl'dule to the Bill as soon 
8S the Bill its('lf L'! pftAAed. The Convtntion definelJ the liability of int{'r~ 
national air carriers lns-a-t,i, p88..lIengers and oonsigno1'8 and cODBignees of 
goods by air, tilt' conditions which have to be fuUilJed by the respective 
parties, the form of pnssenger tickets and consignment notes; and related 
JIIutters. It. appliea only to inurnational carriage by air, which is defined 
as cllrriagc from the territory of ant High Contracting Party to that of 
8110ther, but, in eertain conditions, carriage from one point to another· 
within the territory of a single Uigh. Contracting Party is included. The 
House will see that by far the greater part of the Bill and its Schedulea 
if! devoted to the detail. of the conditions to be complied with, the form of 
tickets and consignment notes and such-like matters. It is, I think, un·· 
nect'SSary for me to weary the House with III detailed explanation of theee 
matter~. They were settled after examination, extending over several' 
years, by a Committee of experts whu had both legal and air-tranlpoJ'.t 
t'.l.;perience. This Committee (Comite International Teohnique d'ExpertJ 
.Jnridiques Aeriens) has for some time been engaged in the examination 
of qUeJItioDS of air law-a. sllbjectwbich has been found to contain many 
thorny problems. We who have not their wide knn-Iedge aad aperience 
arc not in a position to improve on their' conclusions. There is one poin~ 
to which I might perhaps direct the special attention of the House. The· 
liability of air carriers is expressed in French gold francs at their last. 
stAbilised value. For the purpo8e' of dett'rmining the compensation pay-
abl£' in a case brought before a Court in British India the sum will be: 
Ilonverted into rupees at the current rate of exchange at the t.imf> judg-
ment is passed. For example, the limit of liability in the case of death or 
injury of a passenger ia. Frs. 125,000 which iB equivalent approximately-
to RH. 22,000 today. A Protocol to the Convention provides that a Con.-: 
tra.cting State may at the time of accession make a' declaration to t.he: 
eWect ~hat the :provision~ of the Convention shall not apply to commereial 
operatIOns carrIed out dIrectly by the St.ate. It is not proposed to make 
allY such declaration on behalf of India, so that should the Government 
of Indin at any time opE-rate a State air service and should that service 
enga~e in international. ca~iage as defined in the Convent.ion, then they 
would hB;ve the Hame obhgatlons and sel'ure the same protection as ordinary 
comm('rmal oper8t1;ors. 

I nped not, in a HOllSE' which has always shown special interest in air 
trllnspol't, dilate on its rapidly growing importan~. It ia not perhaps 
all exaggeration to say that new air services, both international 8Jld 
internal, are coming into operation in some part of the world every month. 
'('he merest glance at t.he Dlap of the eastern hemisphere reveals one out-
standinJ!' fact. India lies athwart every main route between thE' east and 
the west, with one exeeption, the trans-Siberian :route; with that excep-
tion, no air service can be operated between Europe in the west and all the 
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great countries of th~ east, China, Japan, Auatraiia and the ~tch East 
Indies without crossing India. ; and it is for that reason that It behoves 
us to~t Ol,ll", J.lOuse ,in or~der and to get our air laws ~n. a sat~actory basis. 
A juurney lasting only a uay Qr ,.two may ~e an IUr carrwr ac~oS6. ~he 
territory of several States" and". III these ,.CIrcij.IQ.SWlce.s, the desmllHhty 
that the law go\'eruiug coutracts in rel8t1011 to palililengers aud goods 
ShOllld be uniform requires no emphasis from me. There are already 
three international air services, the trans-India service operated in con-
junc1ion by Imperial A~rw8!YS an~ Indian Trans-Continental A:irw~ys, 
the Hoyal Dutr.h Air Lme and All France, and the need for legiBlatlOn 
has therefore become urgent. I should mention that the British and 
Indian companies operating the trans-India service have provisionally 
applied the eOllditions of the Warsaw Conveution tu their relatiollii with 
pllss('ngers a.ud consignors of goods, and that both '}<"rallce and Holland 
8r(' signlltories to the Convention. There is at present no specific law 
which 'governs the conditions of internal carriage by air in India, heyond 
th.> general law of contract and the law relating to carriers on land. Pro-
vi"jon has therefore been made in the Bill giving powers to the Governor 
Gt"nerru in Council to make rules extending the conditions of the Con-
wHtion, with such modifications and adaptations as may be necessary, to! 
ClLrriage by air withiu India. J think there can be no doubt of the 
advantage of applying a uniform system of law to regular air transport in 
Indilt whether it be internal or intemational. I would only say in con-
clUl!ion that, as this and the Bill in regard to which I shall be making a 
motion shortly deal with closely related subjects, it has been thought con-
venieut that the same Select Committee should deal with both. 'fhe 
nameH I have mentioned will, therefore, also be put forward for the Select 
Committee on the other Bill which I am moving in regard to the control 
of the manufacture, Pl'SReI>8ion, etc., of aircraft. 

Sir, I movp,. 

Mr. President ('fhe Honourable Sir Shanmukham Chetty) : ~fotion 
lUOY~tl : 

.. TlJat the Bill to give eired in British India to a Conv'mtioll for the uniticatJOu 
of eertail! rules rela.ting to international e&rriage by air be referrt!d. to a ~ele('t 
COlJlmitttXl conli8ting of Mr. H. P. Mody, Maulvi Sayyid Murtn&a Ralld. Bfthadur, 
Rao Bahadur B. L. PatH, Mr. Gaya Praaad Bin,rh, Mr. K. P. T'hampall, Ran Bahadur 
So R. Pandit, Mr. N. N. Anklesaria, Mr. S. G . .fog, Sir Leslie Hudson, KUllwnr Hajeo 
Ismail Ali Khan, Mr. A. RBisman, Major Nawab Ahmad. Nawaz Khan :lIul the l\lol'er, 
and that the number of Members whose prt'llell6e shall be necessary to ('(Illstitute a 
meeting of the CoDUllittee shall be five." 

Mr. Amar Hath Dutt (Burdwan Division: Non-Muhammadan 
~~ll1'Hl). : Sir, ~ am sorry that I have to oppose this motion for Select 
CommIttee mamly be~ause of the personn.eL I find that by secret arrange-
mellt names Ilre put m for Select CommIttees and at times certain Parties 
a1"t' shown a preference and other Parties are kept in oblh·ion. I have 
n~ltieed th~t in the. two previo~8 S~lect Committee personnel, and, if I 
(lId nO,t rals~ my VOIce at that tIme, 1t was because I was inquiring of the 
('XecntlVe 01 my Pllrt~y as to what was the reason behind it. I was told 
th,l!t J !'hould not raise any objection now and in future more Members 
WI n bt' taken from my Party. I am not for that. I do record my protest 
Hud submit that two or three names at l(,88t should be added before I 
can accept the motion. I suggest, therefore, that to the personnel alreaay' 
!Suggested, the names of Mr. Jog ..... 
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An BODOVable llember.: He is already on the Select Committee J 
(LauglitE'r. ) 

Mr.Amar Nath Dutt : Than 1- aug~Ht that the, names -of Mr. 
Hitaknntll Mahapatr.a and SirdarHarballB Singh llrarbe added. 

An Honourable Member: Also the name of Mr. :Amar Nat.b Dutt. 
Xr. Amar Nath Dutt: No, certainly not ; I am not for any Select 

Committee. If my suggestion is accepted by Gon'rnment, I have no 
objt'ction to the motion. 

, The Honourable Sir Frank Koyoe : 1 can only 81lY' that, to the best 
of my knowll'rlgt' and information, the uS11al procedure has b('en followed 
in thiH ease. 'fhe Leadf'rs of IlJl Parties were eontiulted and the names 
were given to me as having been obtained from them. 

Mr. President (The Honourab,le Sir Shanmukham Chetty): The 
l1sual practice in the House is for the Member in charge of Government or 
some one representing him to get int.o touch with the L('aders or Seere-
taries (If Parties and then give an agreed list of names for the Select 
Gommitu-e. Does the Chair understand the Honourable Mt>plber, 
Ml'. Arnar Nath Dutt, to say that his Party was not consulted Y 

Mr. Amar N.th Dutt : No, the matt.er waH not put before my Party. 
Som(>body went round and consulted one of th(> executive of the Party and 
sugge~ted that we might not have two names or three names and might be 
&utis6ed with one only. Sir, thiN sort of dictation my Party will not 
accept. 

R&i Babadur Sir Satya Oharm Kukherjee (Nominated -Non-
Official) : Sir, I approached Mr. Ranga Iyer, who is the Deputy Leader 
of the Pa.rty and I asked. him to give me one name, because, according 
to the numerical st.rength of various Parties, only one membel' -is uSllally 
takt'n from the Nationalist Party for every Select Committee. Just now 
I tame to know that the number of that Party has gone up to 16, but 
so far 8S I knew, iinring the last Session, their number wu 12 or 13. 
So I follo,ved the usual practice and ~ested to Mr. Jog an,d 
1\11'. nanga Iyer that they should give one name, but they did not object 
to it. 'fhat is how I got only one name from the Nationalist Party. 

Mr. Amar N.th Dutt : ,In that ease I propose that the other two 
nllmt'!I which I ha,'e already wggested be added to the names of the 
members of the Selt'ct Committee. 

Mr. O. S. Banga Iyer (Rohilkllnd and Kumaon Divisions: NOll-
Muhammadan Rural) : Sir, apart from the controversy that Mr. Amar 
Nath Dlltt has raisl>d, as a personal referenee has bt'en made to me by the 
Deputy Whip, 1 believe, of the Government, Sir Satya Charall Mukherjee, 
whom I congratulate on his Knighthood, J rist' to substantiate that he is 
absolut<'ly correet in his reference in his stllt('ment about the arrangement. 

Mr. President (The Honourable Sir Shanmukham Chetty) : Does 
the JIvllourable Member, Mr. Amar Nath Dutt, in the light of these facts 
wish to malte his proposal for additional namel;j ? ' 

Mr . .A.mar Nata Dutt : I do propose. 
Mr. President (The Honourable Sir Shanmukham Chetty) : What 

are tll!' 118mt>s , -
Mr. Amar Nath Dutt : The names of Sirdar H.arbllns Singh Brar 

lind Mr. Sitaltauta Mahllpatra. 
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!'he KoBoarable Sir 10iep1a BIIoN (Leader of the Biou:se) ~ I am. 
afraid, Sir, the G"vernmHlt must oppose this proposal, because it is not 
iu consonance ,,·ith the practiee which has beea follo.wed in the HOWIe, 
and, if we accept it, the proportion between the various Parties would be 
llpset. For that reason and for no other, on behalf of Government, I must 
oppose this motion. " 

Mr. President (The Honourahle Sir Shanmukham Chetty): The 
question is : 

Ie That the Dam. of Sirdar HarblLlUl Singh Brar &Ild Mr. SitAkaata lIahapatra 
be added to the Beleet Committee." 

The motion was negatived . 
•. Prelident (The Honourable Sir Shanmukham Chetty) : The 

original question will now be open for discussion. 
Mr. B. Du (Ori8Sa Division: Non-Muhammadan) : Sir, I had no 

mind to speak, but as nobody is rising, I have to intervene. This House 
has aU\\'ays honoured international conventions. .As we have no nationalism, 
no nntional prestige, we should like to come through the backdoor of 
intl~rnationalism in gaining certain credit in outside world and certain 
eqUAlity of status within the British Empire and with the sovereign 
countries of the world. Therefore, I welcome this measure that has been 
introduced by my Honourable friend, Sir Frank Noyce. Sir, I lOay say 
that India is getting air-minded. The other day we read in the papers 
that thJ'ee Indian airmen reached London in three different aet'oplanes 
and that they did not meet with any accident on the way and this is a 
matteI' of congratulation. I also read in the papers that one Indian 
airman was trying to have a world tour in an aeroplane of his own. If 
that be so, if Indians are going to participate in air tours" all over the 
world, India will have to accept the international conventions, although, 
w11ile t.hese conventions were signed at Warsaw, I do not know whethel' 
the Oo":ernment of India sent IIny representatives there and why that 
representative did not sign the air convention. 

An Honourable :Member: None was sent. 
1Ir. B. Du : I believe no representative was sent there. As is the 

practice so often, we find always the British representative sign~ some-
thing and afterwards the dominions, particularly subordinate GO\'ernments 
like the Government of India are made to accept. Sir, that is a point 
of honour with us, "and, therefore, I speak on this motion. Although 
Indians at times visited these international conferences, yet in very fe\v 
conferences they have equlllity of status with sovereign nations,. in spite 
of India being an original Member of the League of Nations, I need not 
raise the topic that we raised during the last Assembly Session that the 
Right Honourable Sastri once signed certain naval conventi(ln':l at 
·Washin:rton, and another gentleman signed certain other convention at 
G~nf'va; but usually what happens is this, that a British officer of the 
Ho\'ernment of India goes as an Adviser to the British delegate at these 
intm'national conferences. However, I do hope that whatever be the fate 
or India under the new Constitution, the Government of India should in 
future assert themselves and send direct representatives, and not be the 
hand-maid of the British delegates. Of course, the Leader of the House 
might bl-jng in the question of political complex of India, that India can-
not negotiate direct ~ treaty with any foreign nation. If that be· so, 

I.16SLAD a 
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then whyn~t w&lk out of the League of NatiODB' Lei us have notJuq 
to do ~th the,e European nations or with the sovereign nations of ~ 
world.· liut ir the policy is that we will have to ~ as equals, to be 
treated as equals, let us send our own representatives who will sign tbose 
trt'atil's and conventions. I would have been 'Very happy~d I tak~ this 
opportllDity to say again on the iioor of the House-if . my Honourable 
frienll, Sir Joseph Bhore, had signed the Indo-.Japanese Agrement whicli, 
i uruieNtandfrom the papers, hu been 8igaed, I do nGti Imow, \\;th what 
modifications. It will be to my pride that one of· my repreaentati"p~. not' 
m~v OWI1 I't'presentative, but the Government representative ..... it,on be-
half of lndia. However, that is another islme, but that is p·jssu.-that 
H)ways cropS up like the King Charles head. I welcome Uiese hvo 'mea, 
"ures and I do not think the draft rt'quires any drastic modifi~atioD. 
Bitt I was a little adarmed whe'll my Honourable friend, Sir Franl( Noyce, 
HaW that t'he Governmf'nt of India reserved to themselves the ~ ri~ht to; 
make rul('8. Are the Government of India going to play tke role of . 8' 
burt'8ucrat or are thf'Y going to rise up to the dignity and status of &! 

!<o\"ereign nation '! If the rules can· bo Bpplieable in RUlRia;· in GerllJany; 
in France and other European countries 8l1d in .Ta.pa, if those ~·ll)~ a'l'e 
good for those countries, they are qnite good for India also. Why nut bave' 
II St't of illtemationRI rules rather than have a set of special rule:t and 
special powel'll reservM to· thE' Ooyernm('nt of India' Sueh rnJe"m8king 
powers may Dot he misl1~t'd. but I do not like reservation of powerL 
\Ve huyc had too man}' reservations and too many I18f~lardH. With these 
few observationll, T KUpport. tht' measure. 

Mr. Prelident (The Honourable Sir Sham:riukham Chetty): The 
qUelition is : 

" That the Bill to gi,'e eft'eet .in Brititth India to a CoIIyeation for the'11nifiea, 
tion of eertain rules relating to internatiODal earriajle by air be referred to a 
SeleC't Committee consisting of Mr. H. P. Mody, Maulvi Sa1yill MUrtUZA f:nbeb 
Bahaclur, Rao Bahadur B. L. Patil, Mr. GR~'R Praand eql1gh, MI'. K •. 1". ,",ampan, 
&0 Balludur S. R. Pandit, Mr. N. N. Anklesaria, Mr. S. ~ Jog, ~ LcIIIielWd~on, 
Kunwa.r Hajee Ismllil Ali Kblln, Mr. A. Hailman, Major Nawab AhDlail·Ni~wll7. Khan, 
_d the )lover, and that the Bnmber of Members wh_ prtlllCol'e .. 1I 1M llailf!IJ!\:lry 
to conlltitute a meeting of the COJDJDittee shall be five.' ~ 

The motion was adopted. 

THE INDIAN AIRCRAFT BIlIJ.J. 
fte Boncmable Sir Pnmk Boyce (Member fOr InlUtriee ana 

Labour) : Sir, T ~ to move : 
,. That the Bill to mate better provision for the control of the mnnllfa(.oture,· 

pOMl'g~ion, Ulle, operation, sale, import and export ot aireraft be rotorrl'1 to It F.ll'loot 
Committl't'. ('onallting of Mr. H. P; Mod,. Mauln 8ayyid Murtuza Aaheb Bahadllr, 
Rno Ba,badur B. L. Pa.tU, Mr. G&ya. Praud Bhlgb. )(l'. K. P. 'l'laMrpBlif Bao Balladur 
~. R. Pandit. Mr. N. N. Anklesaria, MI:. S, G. J.og, Sir LeIJie ~ K1IDW&I' Hajee 
IllJl8il Ali Khan. Mr; A. Railmaa, Major Nanb .A.tlmad N .... lOIan uel the Moyer, 
nncl Pmt the number. of· Members wbolll! p~ lball be IJICeIIR., to eonltitnte a. 
met'tinjt of the COmmIttee .1IaU be flve'." . . 

. Sir, there aTe Vf',ry fe\\', if aa,;6eldB· 'ofr:.hurnaRi ........ \m:,whiuhpr.o-· 
greRS has been af rapiddtlriDrtbe>18ltqnart~lf of'aaoe""".·jt:_betDJ 
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in that of civil aviation. And, yet aerial navigation in this· ~ry is 
still governed by 1m Act pBSBed in 1911. thollgh; it is true t~e.t ~t. was. 
amended some three years later, and b)" .Rul~ framed under It.whlch are-
fourteen years old. An Act passed 23 years ago is obviously' entirely' 
inadequate to meet the present day eonditions. We might have ·made 
efi'orts to patch it up but we han felt that hM"t', as. in ~he case of, the; 
Petroleum Bill and also in the casf' of the FnctorleR BIll, the better and 
more convenie~t course was to place <In entirply ll~W Bill hefon U 
HOWie. One very important re,ISOn why Jl/>W legiRlation has beco~ 
imperatiYely necessary is that sincr the exi~tillg law was framed, I~dia 
in common with a large number of other countries has ent~ ~to 
international commitments to unify the law with regard tel aVUlboll. I 
might perhaps interpOSe" here to reply to the point which was raised by 
my llonoul'a.ble fl"i('nd, )fr. B. Das. a ft.>W moments ago. He is "!ery 
jealous, and very rightly so, of our international status, and it might 
perhaps satisfy him if T explained that we were actually invited to the 
Wnrsaw Conference. .As a matter of fact, we were represented by th6" 
British representative. We had no one here at the time whom we could 
spare very conveniently and for that 1'I"a80n we acted through the Bri~ 
representative who was instructed by US,. I have no doubt. that 8S thIS 
country develops in the matter of ci\'il 8\'illtion we shall. find it more 
oonwnient to have a rt'pre.osent ative· of OUJ·. OWII at Nuch Conferen.c~. As 
long ago as 1919, an International COllvetltion for t.he Regulation of 
Aerial Navip:ation was signed by the ltJ.enipotentiaries of 27 countries, and 
Mr. Das will be very glad to hear that those 27 plenipotentiaries included 
one from India. This Convention w8sentt>red into with the dual objeet 
of establishing regulations of universal application and of encouraging 
the peaceful intereourse of nations by mean~ of aerial communication. 
The Convention deals with practically all 4:uestions relating to interna-
tional air navigation but its main principle may he ~nunmed up in t."~ 
stnt!'rnent that it iii an instrument designed to lieenre freerlom of interna-
tiollal air navigation among the eontraeting Stat.es. The fift.(>en years 
which have passed since the Convention waR si~ned have. I think. very 
fnH~' ('<;tnblished the nec('!;sit;y for sneh an a~r{'E!m(>nt and the manifold 
benefitfl which have resulted from it. The HoulSe may care t.o hear a few 
of the many important matters which are regulated by t.he AnnexeR to-
the Convention. The!ile deal, amongst other things, with the registration 
and marking of aircraft, the certification of airworthiness, rules goveriling 
lights, signals, air traffic and aerodromes, the (>xaminlltion and lieensini 
(If pilots, navigators and other personnel, the production of aeronautical' 
maps, the co-ordination of wireleHs and met.eorological St'J'Vic~R and the 
unification of customB rules.· Thf'Y thus cover an extl'f'mf'ly ·",ide fiE'ld. 
Under the existing Act, it has not b~n p08sibJe to impJ("ffient many of' 
the provisions of thf' COllvention. Let me ~ive the HOUAe two f'xamp.lee 
·of this. The present Act provides no power to make rules for 
a~rodromes. Consequently Government are not in a position to make a 
rule that every aerodrome must be provided with a· wind indicator 
though a wind indicator is obviously essential to seeure safe 18ndinga~ 
Again, the definition of aircraft is inoompletp and doel!l not include 
b~lloonl!l. WhiI.e then; is.a MIle that al'tiel~· may not be dropped from 
. lu~craft, t~ere 18 nothIng In the A~t &r t~e "tIes to prevent anyone from 
gOtng. up l~ ab&ltoon and dropp1ngbnek!4 wheftt'""r Mid whflll'f"'?1' be 
fee!8 ID.cUned.The present position· is that we fire mttddJin~ aJon~ under 
leglslatlon which is :1l1ready out of date and that the' re~lation of mlila,., 
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[Sir Fraak 1'!f01438.] , , ";. ,., , ,. ", , , ." 
imporfiq,".lP&tters .rests .more .on the &ood lrillof t~~ .tly~ ~itize~. ,than 
oa tb8 .pOlfU' of the State to. cont~. u.-. . .' ' '. .' , 

, A stage has, therefore, been reached. in w.b.ieb 'it is no longer possible 
to' control ail' traffic efficiently and' to implement India's internati()hal 
obligations without fnash legislation. The present Bill is designeu tfl en-
large the rule-making powers of ~he Governor General in Council, in 
order to provide the necessary elasticity to meet modern dt'velopmellta, 
to pnable Gov~rllment to giVl' full effect to the provisions of the Interna-
tional Convention and its Annexes and to provide for certain other matters 
on which legislation ,has become neces8al",Y". My friend, Mr. Das, objectt\ 
to any enlargement of the rule-making powers of the Govenlor General. 
I mllY remind the House that we must have some elasticity in thl'!J;' 
matters that it is not advisable that we should come before the IIol1~ 
wery time we want to make some snall cbange in the law to Dleet solUe: 
new and unexpected development, and that the rule-making powers are 
only given to U8 to the extent that the Legislature is prepared to entrust 
tltem to llS. Rules can obviously be criticised and altered and that, r 
think, is the real '1afeguard. 

I should like to draw the attention of the Houae to a few impO'rtant 
pril1~ipl~ 'Which are incorporated ei:tlher explicitly or implicitly in this 
BilL Iu thE' existing Act Local Governments, wbject to the control of the-
GOYerllor General in Council, are empowered. to make rules dealing 
"'ith many matters and i.n particular to declare areas pl'ohibited to the 
na\igation of aircraft. As a matter of fact, those powel"8 have never been 
exereispd by any Local Government. It is hardly surprising that this 
Ahoulcl he the case, for it is very difticult, if not entirely impogsible, tot" 
a LO<~Rl Government to make rules on matte'1"8 of that kind without 
causing confusion or infringing the terms of the International Conven--
tioll. In these cir('uml-iance8, we have not thought it necessary to ill-
elude any provi.<siol1B of this charaeter in the draft Bill. 

Again, there is no statutory p"o\'ision at present for the investiga-
tion of aircraft. &Ccidenta which ur1fortnnately occur all too f'requently, 
though the number is not rel'llly very high in ,proportion to the numbl't' 
of air miles flown. For the last three years, although t.here i~ nO, 
statutory provision on the point, every Ilccident which has occurred in 
India has heen investigaterl by the staff of the Civil Aviation Df'part-
ment. I!'or minor accidents, the local investigation is carrierl out with 
the. EISt4istance 00: the local technical persolllnel. When Dlore sf'rious 
aCCldl'Ilts Oc!cur, an officer of the Civil A";ation Department pro(!cf'f]" 
to t~ .scene: ~n all cases, the report is finally l't'viewed by the Dir.el1tqr 
of en'll AVlatloli. The result is tbat we have a very valuable analytrls 
of the 1?-nder~ying ~uses of accidents and that the knowledge we have 
thus g8!Df'd 18 ~.pplied to the improvement of methoch of training and 
to the lDtroductlOn of modifieation!l designed to reduce the risk.· Last 
y.esr thel't' were ~9 accidents to IJ'ldianaircraft w.hich. after invt'stiga-
~10~ werE' ~OIl&I~ered to ~ more than minor mishaps and to 
JUst.Jfy class16catJo~ as aCCIdents. 8u~ invell,tigation of the 
C&1UIeS o~ these SOOldents at' pr~t depends entirely on the good will 
of tbe pilots, owners and others Involved. It dOCl seem to us ellHefltial 
thl.t statutory ~w,rs should he taken to PDSure that it .l'eIIt8 on. a mOre 
sMuda(!tory ba.us than that, and whilst 'We have eT~ I"eI8Ml to thank 
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those "",·bo have helped us in this matter we think that it is desirable 
that we should have definite powel'~ to investigate accident.. 

Other points which des(!rve mention are that the Bill applies the 
provi!iionl:i of maritimE' law ,vith rcgurn to wreck and salvage to aircraft ~t 
:sell and that toe administration of the customs law in respect of air· 
craft will be much simplified by the provision whieh is made fOr the 
appli(llltion of relevant. parts of the SeR Customs Act. 

Finally, Sir, lest. the old accepted doctrine of .• u'que ad collum" 
might he eited by an indignant landowner to prevent flight over his 
property, provision is made in thp Bill to give aircraft the right to 
use t.he ail' without liability to suits for trespa!18 or nuisance, so lOng as 
the method and height of flight. are rE'a80nable. I trust, Sir, that I have 
said enongh to convince the House of the necessity for this legisilltion. 

Sir, I move. 
Mr. President (The I1onoul'able Sir Shanmukham Chetty) : The 

qll~tion is : 
" That the Bill to DUlke better provision for the control of the manufacture, 

poIleHion, ule, operation, aa1e, iDlport and export 01 aircrAft be referred to a Select 
Committee, t''()Dlisting of Mr. H. P. Mody, Maulvi Sayyid Murtuza Sabeb Bllhadur, 
Rao Bahadur B. L. Patil, Mr. GAya Pmaad Singh, Mr. K. P. Tbampan, Hao Bahadur 
B. n. Pandit, Mr. N. N. Anklesaria, Mr. S. G. Jog, Sir Leslie HudlOD, Kun_r Hajee 
Ismail Ali Khan, Mr. A. Ruisman, Major Nawab AbmR(l Nawaz Khan and the Mover, 
lind that the number of Members whose presence shall be neee888ry 1.0 eOIlF.t.itnte a 
PleetiD, of the Committee Ihall be five." 

The motion was adopted. 
The Assembly then adjourned till Eleven of tbe Clock On Tuesday, 

the 17th .July, 1934. 
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